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INTRODUCTION 

I, the Chairman, Committee on Public Undertakings having been 
authorised by the Committee to present the Report on their behalf, 
present this Seventy-ninth Report on the Film Finance Corporation 
Ltd. 

2. This Report of the Committee is based on the comprehensive 
appraisal of the working of Film Finance Corporation Ltd. as con-
tained in the Report of the Comptroller and Auditor General of India 
for the year 1970-71-Union Government (Commercial) Part 11-
Film Finance Corporation Ltd. and also on an examination in depth 
of the working of the Film Finance Corporation Ltd. up to the year 
ending 31st March, 1975. 

3. The Committee took evidence of the representatives of the 
Film Finance Corporation Ltd. On the 25th September. 1975 and of 
the Ministry of Information and Broadcasting on the 14th Novem-
ber, 1975. 

4. The Committee considered and finalised the Report at their 
sittings held on the 16th and 17th February, 1976. 

5. The Committee wish to express their thanks to the Ministry 
of Information and Broadcasting, Film Finance Corporation Ltt\. 
and the Associations of film producers, distributors and exhibitors 
for placing before them the material and information which they 
desired in connection with the examination of Film Finance Cor~ 
poration Ltd. They wish to thank in particular the representatives 
of the Ministry and the Undertaking who gave evidence Rnd placed 
their considered views before the Committee. 

6. The Committee also place on record their appreciation of the 
assistance rendered to them by the Comptroller and Auditor General 
of India in connection with the examination of the Film Finance 
Corporation Ltd. 

NEW DELHI; 
March 10, 1976. 
PhalgunJ:J 20, 1897 (S). 

NAWAL KISHORE SHARMA, 
Chairman, 

Committee on Public Undertakings. 

(vii) 



INTRODUCTORY 

1.01. Having regard to the importan~e of cinema in modern Ufe 
and the magnitude and complexity of the problems relating to fltIM, 
the Government of India appointed a Film Enquiry Committee lh 
August, 1949 with the following terms of reference:-

(a) To enquire into the growth and organilation of the film 
industry in India and to indicate the lines on whir.h fur-
ther development should be directed; 

(b) To examine what measures should be adopted to enable 
films in India to develop into an effective instrument for 
the promotion of national culture, education and healthy 
entertainment; and 

(c) To enquire into the possibility of manufacture of raw 
film and cinematograph equipment in India and to ihdi-
cate what standards and principles should be adopted for 
the import of raw film and equipment and fOf floatation 
of new companies. 

LO!. Smne of the major defects to which the Film Enquiry Com-
mittee drew Government's attention (March, 1951) were: 

(i) Absence of an organisation to provide central direction 
and coordination of activities spread over a vast area; 

(ii) Lack of planning in production leading to stereotyped 
themes, piracy of ideas, poor scripts and avoidable delaYli 
and wastage; 

(iii) Deterioration of artistic, aesthetic and cultural standards; 

(iv) Conception of film purely as entertainment and tendency 
to ignore responsibility to society; 

(v) Non-availability of finance on reasonable interest; 
(vi) Absence of facilities for training of technicians and arti-

stes; and 



2 
(vii) Inadequate and unsatisfactory exhibition facilities . 

. 1.03. ~e main recomme~,~a~~q~ ma~)J"y the Film Enquiry Com-
puttee wIth regard to organfsatiohl and' financing of film industry 
were: 

(a) EstablishmJtfti'oF: 'M1J' e~;:;nbn i~c1uding a Production 
fi. 1 ,.' i.1 Co~~ Ad~i~istratio~ and ,Film ~t\tu~s; ~n~ 
.;,;;,. (b),Se~ting~p'of a F.i!lm FinaliCeGo1!pOratioliJ""·' 

\ ,. ; "I , 

1.04. Governmeilt considered the abcWe ~\il'ecom.menda'tio"ns"·3in 
November. 1953 and decided as follows:-

" ':: • ,t,' ,I . ,,: ,1, 
. (i) The pro~sal regardj.ng the est~~ent of a ,Film Coun-

cil need not be pursuQd.· . t. 

(ii) The establishment of a Production Code Administration 
~\.,.:, was ,~cepted· in prin~ip1ebut, details of itseoastltution 

Iffl~: fu~ij'ms were reQuH'ed to be I worked out. 

\. 
I 

., " 

"t' 

(iii) The setting up of a Film Institute was approved. 

(iv) G9v.e~ent should I)ot co~~bute 8!:ly funds towards the 
i~~ta:PRs~m~nt pfrilrn Fina:nc~ ,Corporation which the 

. film iO(~~~try might, if it ~o desp-e,d, e~tablisb on a volun-
tary ,basis~ 

: 
1.05. In pursuance of the above decisions, the Cinematographic 

Bill'was wroduced in Padiament in'l:)ecember, 1956 but '\Vas 'With-
drawn in 1957 on grounds of economy. 

1.06. Tbeearlie.r decision' ofNov~ber. 1953 regarding the estab-
li@mentof a Film Finance Corporation was ,reviewed by Govern-
ment in May, 1956. It was felt that most of the prpducers were 
dependent on private financiers and the terms on which finance was 
made available left very little profit for the producer. ' BeSides, the 
financier wanted to ensure that the film appealed to the largest num-
ber of people and tried to cater to the lowest comm<m denominator 
of taste. It was difficult even for established producers to with-
stand the influence of the financier in the matter of theme and tteat-
ment of the film. The establishment of a Finance Corporation was 
considered to be the only way in which constructive help could be 
given to deserving producers. It was also thought that by this 
method it. would. be possible to influence the trend of production 
and stimulate films of cultural and artistic merit. Government's ini-
tiative in the formation of a Corporation was, therefore, considered 
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.... . -~) . , " . ,,; .. 

D8~e~.':Itw~~:a~c~~)"· de~id~dqy,~v~t m May, 1956 
to ..... up .'FHMI lPtnanee CorporatiQn. ,".' ,_ 

:~.~;f) ~, ' ! \' i' " , .: , : , ' '" . . 

1.07. In p~rsuan~e,",«?~, G?veru~ent'~~e~ ,tp set lt~a Film 
'i\nance' C~~~, lin J,nter-Depar~eIltal C~t~8 was ,",a,-
palMed ·in NoVe~r, 1956 to eJ.Camfue 'the form anQ. det __ Us of'ijIe 
Olptdsaticin and the method Qf financinitne' PrP.'~uC8R, 'l'.Be eon. 
m1~reoO!rim~~ded:f~ 'May, 19,57 fh~ ,qrma~joil of ,..1 s~",u'cry eor.-
porlHion e&tabli8h,~d under law 'bYP~rl1a.me~t ,~~ef"ence to • 
Company, havirlg' regard" to the folIowing factors:~ 

" . (i) .FiJ.m;fin.x1cing couJ.ci;be brought IDlbre directly under Par-
, " .• liaplen~ry cQIltrolthan in tne 't:aae: &f the eompames .. , 

, . (.' ,' ..... : ' 

, (Ii) The risk of. film financing bei,ng :U:niq4~ the ~anis~"n 
conside,red' neCessary for' the PUrPose:~e ~ ~p "fW,'~ 
discuSsion 1nParltament.' , "" ". 
',' .' ; 

, :" i '(iii) Since' firms and 'lndividul!-ls' epga~ed ,in . film pfo4uc:tiQJl 
'Were 'mostly urlits Witlf \~?:t¥~b.le 'assFts,.,t :mwht .,~ 
n~sal'y, inthe light of e.H~~et!gairu~d! to confer~.~R'

: cia} powers on' the COrparadOh (~or tecovery :' 9t loa~$l ',' 
" • "I.' , ~.' ' ~ r· • . 

~.08. Government, hOWever,· ~eclded in November, l!i57 to· :s~t' ~p 
a cO,m~any, iandt~e Fi~ Finapce. ~0~?r~~j~1J1.w~>~gisJe~. on 
2.~~,~ty,h~ 1960 ~s JI, company (her~maf.tet r,:#,red tp 'as. A crQtp~ 
don) underihe tndian Companies ACt, 1956. fhe,~qrpor~ti,op.·w~ 
was initially under the control of the Ministry of Finance; was trans-
~eH1l<i to the Ministry of Information .ap.q. . ~rQlldc.sting in August, 
~. ' 

'" 

III . 

B. Objective.s , 
I \:1 

1.09. The main objects of the Corporation are:-
, 

(i) to promote andas$st the film :~ndustry by providing, 
affording, or procm:ing finance, ~nap.cial or other facilities 
for theprodu~tion of~1ms ofg90d standard and quality 
with a view to rail>img the standMd of films produced, 

(ii) to own, take on lease studies, th~atres, PIms scripts, world 
clj)pyrights of films, which may seem to be conducive to 
the Company's objects or to securing its in~est, and 

(iii) to carry on in India or elsewhere the business of cinema-
tograph and film produce~,distriQutors, .rente~s, ~mport
ers, exporters and manufacturers ..... (ThIs objectIve was 
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added to the Memorandum ot Association, throup III 
amendment approved by the share-holders on 23rc.t ~ 
tember, 196'7 and by Government on 14th February, 1_). 

1.10. In OctoberfNovember, 1973, Government entrus1ed tie the 
'J~. FinaJlce Corporation Ltd. the work of canaUaation of lIDport 
Ud distribution of cine raw films and export of 111ms. The former 
work was preYiously being handled by the State Trading Corpora-
tt.on of India Ltd. The import of feature fUm has also been aHip,. 
eel to the Corporation with effect from March, 1974. . 

1.11. In regard to laying down of objectives and obligations 01 the 
Corporation, as required in terms of Ministry of Finance. Bureau of 
Public Enterprises a.M. dated 3rd November. uno, it was stated 
asat the Corporation was not aware of the directive issued by the 
Bul'eau of Public Enterprises in this matter and that the objectives 
and obligation of the Corporation were already also specified in 
the Memorandum of Aasociation. In this connection, the Ministry 
Qf IJ;li~rmation and Broadcasting have, in a written reply, stated 
that the objectives and obligations of the Corporation were laid 
dowD as far back as October, 1971 and furnished to the Ministry of 
P'iDance. Bureau of Public Enterprises and that Film Fina!lce- Cor-
poration were aware of the instructions in this relard. 

1.12. According to the Ministry, the objectives and oblig~Uarta of 
the Corporation as laid down in Ministry's O.M. No. A.12012121171-
P(J) 'date-d 22nd October, 1971 are-

(I) to promote and assist film industl'y by providing, afIoTd-
ing or procuring finance, financial or other facilities for 
the production of films of good standard and quality with 
a view to raising standards of films produced; 

(ii) to develop the film in India into "an effective instrument 
for the promotion of national culture, education and 
healthy entert(liinment" and this is to be achieved by 
granting loans for modest but off-beat films of talented 
and promising people in the field; 

(iii) since the role of the Corporation is more promotional than 
of commercial nature, to give· due consideration to mak-
ing films of artistic merit; 

(iv) to extend the activities of the Corporation to other two 
inter-related fields of exhibition land distribution, so that 
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the films financed by the Corporation get a fair chance 
of release; 

(v) to acquire theatres on lease in the four metropolitan 
cities. 

1.13. The Committee regret to note that the Film Fhaance Corpo-
ratioa de DOt .ppear to be ._re of the direetives iSlaed by the 
Bareau of PubUe Bntuprises in November. 19'10 requiring eaela 
public undertaking to lay down its objectives and obU,atiuns with 
the approval of the Government. Although the Ministry of Infor-
mation and Broadcasting have ia:d down the objectives and obliga-
tions of the Film Finance Corporation as far back as Octpber, 1971, 
and surprisingly these have not been communicated to the Film 
Finance Corporation nor are they in precise terms so as to enable a 
critical evaluation of the performance of the Corporation witb reffj-
renee to these objectives. The Committee recommend that the Min-
istry should lay down the objectives and obligations of the Corporll-
lion in clear and precise terms, bring them to the notice of the Cor-
poration without further delay :and ensure that proper records and 
documents are maintained by the Corporation in a manner so as to 
enable an assessment of the performance of the Corporation with 
reference to these objectives and obligations. The Committee woul<t 
like to be informed of the action taken in the matter. 
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FINANCING OF FILMS 1 !.' . ) i_I 

A. Guidelines for grant of loans 
: _ i I ! . I ~ 

2.01. The rnter-rjepartPleJ)~al Committee fAtCO~ded in 195'7', 
, ~"." . ~ . ,', , " 

the fol1ow~ng ,criteria to be ,adopted in deciqing on loan.llpp!icatiorutd 
received~~ 

(i) Loan should not be given to persons who had no previous 
experience as producers Or directors; 

(li) Loan assistance by the Corporation should be confined to 
films produced at a modemte cost which did not involve 
payment of large sums of money to film stars. Excluding 
the cost of prints and publicity, the financial assistance 
by the Corporation should be generally confined to films 
whose estimated cost did not exceed Rs. 3,50,000 in the 
case of Hindi films, Rs. 2,75,000 in the case of Tamil or 
Telugu Films 'and Rs. 1,50,000 in the case of films in other 
languages; 

(iii) The Corporation should sanction loans in respect of only 
such films as had a reasonable prospect of being commer-
cially successful; 

(iv) Preference should be given to producers who proposed to 
produce films as were both instructive and entertaining. 

2.02. While generally adopting the above, the Board of Direct-
ors decided in June, 1960 on the following modified criteria also to 
be adopted in regard to items (i) and (ii): 

(a) The Corporation might also, in special cases, finance pro-
ducers who had not produced any picture in the past pro-
vided, looking to their techni~l and other qualiftcations. 
the Board of Directors was satisfied that the producer 
was likely to produce even as a first venture, a good qua-
lity film which would also be commercially successful; 
and 

(b) A loan limit of Rs. 3.5 lakhs for each picture without a 
limit on the total budgeted cost of the fUrns to be tlnanced. 

6 
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2.03. ~e Committee W~e, informed that the CorpoTlltion kept 

the following general qrlte,ria in" view while grariting IOrms:-

(1) Human interest of the story. 

(2), Indianness ,in theme and approach. 

(3) Characters with whom'the audience can idtmtity itself. 
(4) Dramatic content. 

(5) Background and capability of the applicant. 

2.04. It was stated that the Corporation was satisfied with the 
existing criterIa for the grant of loans and they had not received 
any complaints. . 

2.05. The Secretary of the Ministry of Information and Broad. 
casting, also confirmed during evidence that the existing criteria 
laid down by the Corporation in granting laans seemed to be ade-
quate. 

2.06. Although the Board of Directors had decided in September, 
1960 that in special cases only producers who had not produced any 
picture in the past might also be provided assistance, it is seen that 
out of. 56 films for which loans amounting to Rs. 162.11 lakhs were 
sanctioned upto June, 1969, loans were given to persons with no pre-
vious experience in 18 cases. As against the outstandings of Rs. 41 
lakhs at the end of March, 1972 out of Rs. 124.21 lakhs given to 38 ex-
perienced producers, the outstandings in the case of others who had 
no previous experience were Rs. 18.06 lakhs out of the sanctioned 
loans amDunting to Rs. 37.90 lakhs for 18 films. Thus the recovery 
effected in respect of the loans given to experienced persons was 
better than in the case of those who had no previous experience. 

Out of loans sanctioned to 30 films after June, 1969, only in ODe 
case the loan was sanctioned to producer who had no previous ex-
perience of producing films. The amount of loans sanctioned is 
Rs. 2.02 lakhs and the rum is under completion. 

2.07. When asked as to how the Corporation selected producers 
for purposes of financing and how it satisfied ~tself that the produc-
ers to whom loans were granted were bonafide producp.rs, it was 
stated in a written reply as under:-

"The Corporatloa'. bulc idea is to encoUraietai.n~d a~d 
prom;sing new comer.. However, we have ftnaftcilclesfab-
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1ished film personalities like Satyajit Ray, V. Shantaramp 
Bimal Roy. Mohan Sehgal and others. 

If the project is otherwise good, the Corporation satisfies itself 
with the background information about the producer sub-
mitted in the loan application form." 

2.08. The Committee were further informed that since 1969. 
utmost precaution was being taken to verify the bonaftdes of the 
people asking for loans. Necessary investigation was conducted and 
only after they satisfied themselves that the applicant was E:erious 
about making the ftlm, they gra,nted him loan. It was further stat-
ed that people without experience had also been financed after 1969. 

Mcm.etary Lim1.it 

2.09. The original bye-laws of the Corporation (approved by Gov-
ernment) inter-alia provided that loans exceeding an amount of 
Rs. 3.5 lakhs would not be granted without the approval of the Pre-
sident and the amount of loan to be given in each caSe would be 
decided by the Board but normally the loan sanctioned would not 
cover the entire budgeted cost of 'the film. 25 per cent of the cost 
would have to be borne by the ,!ipplicant which could be increased 
by the Board in suitable cases. The bye-laws were modified in 
August, 1962, with the approval of Government, according to which 
the limit of producer's share of 25 per cent of budgeted cost could 
be increased or decreased by the Board of Directors in individual 
cases, subject to a report being made to Government. 

2.10. It is stated that in 19 cases "(Appendix I) the Producer'S 
share was decreased from 25 per cent of the budgeted cost by the 
Board of Directors under the powers vested in it. 

, 
2.11. It is further st&ted that an amount of Rs. 4.77 lakhs out-

standing and classified as doubtful of recovery w,as in respect, of 
films 'in which the producers' share was allowed to remain below 
25 per, cent of the budgeted cost. 

o. I, ~ , ' " :.1 ' 

2.12. In 13 cases (Appendix II) out 'of th~ 19 ca~es of such 'fUms, 
the pro~uc,er had to depend on o~tside final1ce ,to meet the,~l1ortfal1 
!~.'h! ~~.~~[~~d .. ~o~~ ~b,iCh,h ~as'~ ex.~~e,~~ of Ili~ ~i'~;',~~~a;r~ and Cor-
potatlon"s'loan put toget er. '. 
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2.13. The ceilin~ for ass~~l1ce was re.~d by the Board in Sep-
tember, 1965 keeping in view the followiag factors:-

(i) ?ut of 45 sanctions of loans made upto ~1st At,tguat, 1965, 
In 9 cases loans were sanctioned above :as. 3.5 lakhs and 
in 7 cases, although IQans were sanctioned upto Rs. 3.5 
lakhs, additional lo~ were subaequently given so as to 
enable the producers to complete the films; and 

(ii) The accounts submitted by the producers fo, 19 c;:ompleted 
films for which loans were sanctioned by the Corpora-
tion, showed the ~ost elf prQquctioP. .. ~:..,.,. 

5 H\IIldi tlbas cost r&llging from Rs. 5.10.000 to Rs. 38.00.900 

4 Bertgali ftlrns cost rangfn. from Rs. 2M.c:HXl to ~s. "'Sq~OQO 

6 Marathi fibns CO$t r.anain,from Rs. I,U,ooo to Rs. a,6/hsoo 
2 Kannacla dims costraDein, from Rs. 3,21,000 to RS.4.7S,OOO 
I Gu,arati Film cost corning to Rs. 2,25,000 

I Punjabi film cost coming to Rs. 4,02,150 

2.14. H~vl~g reiarQ to tQe above, it was decided that the lirmt 
above which the President's approval was required. should be rais ... 
ed from Rs. 3.5 lakhs to Rs. 7 lakhs. As Government did not agree 
to this proposal, the Board subsequently (October, 1966) requested 
f.or enhancement of the limit from Rs. 3.5 lakhs to be Rs. 5 lakh$ 
which was accepted by Government in December, 1966. 

2.15. The policy for giving loans was again reviewed by the Board 
of Directors in June, 1969 in the context of the CorpOration's serious 
financial situation and non-availability of funds. It was decided to 
restrict loans to B.s. 2 to 2.5 lakhs on each film with a view to reduc-
ing losses by way of erosion of capital arising from non-repayment 
of loans and that Government should be requested to subsidise 10 
per cent of such losses. Loans in excess of Rs. 2.5 lakhs were to be 
granted only on collateral security besides the negative of the film. 

2.16. The financial limit for granting loans without collateral 
security was raised with effect from 27th November, 1973 to Rs. 3 
lakhs for black and white films and Rs. 4.5 lakhs for colour films, on 
account of overall increase in the cost of production of films. 

On 8th March 1975. the Board of Directors also approved, in 
principle, the prdposal that the loans should be granted only to 
those applicants who could gi.ve adequate tangible security for the 

2380 L.S.-2. 
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entire loan with interest thereon and in cases where the applicants 
were not in a position to give adequate- tangible security, the Cor-
poration should take upon itself the burden of production of the 
film Whereby the entire profit or loss made on the film would be on 
Corporation's account. 

~.17. The Committee were informed that the general feeling 
among the entrepreneurs and the Film Finance Corporation was 
that the lower the budget of the film, the less is the risk involved. 

Low Budget FUms 

2.18. The Inter Departmental Committee had recommenl\ed in 
1957 that loan assistance by the Corporation should be confined to 
films produced at a moderate cost which did not involve payment of 
large sum of money to fUm stars. The financial assistance by the Cor-
poratton should be generally confined to films whose estimated cost 
did not exceed Rs.' 3.50 lakhs in the case of Hindi films, Rs. 2.75 
lak:hs in the case of Tamil or Telugu Films and Rs. 1.50 lakhs in the 
case of films in other languages. 

2.19. The Board of Directors decided in June, 1960 that the loan 
limit for each picture should be of Rs. 3.5 lakhs without a ilimit on 
the total budgeted cost of the films to be financed. 

2.20. The decision of the Board of Directors in 1960 was a mark-
ed departure from tPle recommendations of the Inter Departmental 
Committee in that instead of low budgeted films the emphasis was 
on prescribing a ceiling on the loan without any reference to the 
cost of film. As;a result, upto June, 1969, the Corporation had 
largely financed high budgeted films and the oustandings for repay-
ment have been higher in regard to such films as will be evident 
from the table below:-

(Rs. in lakhs) 

No. of Amount Balance 
Average Budgeted COSt films Dis- Out-

bursed standing 

5 lakhs and above 24 97'13 .19' II 
3'S lakb and above 9 z8'96 ··5·S8 
Below 3' S lakh 23 35' OS @n'49 

S6 161' 14 36' 18 

.SlCciudes Rs. 24' 19 lakhs written off bat includes Rs. 18' S8 lakhs as doubtul of 
recovery. 

"The entire amount is doubtful of recovery. 
@Bxcludes Rs. S'07 lubs written off but includes Rs. 7'99 Jakbs c10ubtful ofre-

covery. 
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2.21. It will be seen that a major portion of the loans written oft 
and classified doubtful of recovery is out of loans sanctioned for 
high budgeted films. 

2.22. When pointed out that a film 'Amar Jyoti' was financed by 
the FFC to the tune of B.s. 5.52 lakhs and there was no guarantor 
barring the borrower, the representative of the FFC stated, "This 
was the practice. This no more is the practice. This is 14 years 
'Old. The policy was different. The policy was to encourage com-
mercial film makers and it was a wrong policy. That is the reason 
why there are so many debts." 

"Now. the loans are gliven for low budgeted films. For ordinary 
'films, the finance is to the tune of Rs. 3 lakhs; and for coloured films, 
it is Rs. 4-1/2 lakhs." 

2.23. The Corporation informed the Committee in a note after 
evidence that after reviewing the Corporation past performance, the 
Board of Directors had deCided about five years ago, to finance, in the 
main, low budget artistic films based on literary works of eminent 
writers. 

2.24. Asked about the steps taken or proposed to be taken by tlie 
'Corporation now to encourage production of artistic and quality 
films and low budget films and to raise the standard of film., the 
'Corporation stated that in the light of the above policy decision, 
many low-budget black and white films had been made by new 
and talented film-makers. with the financial assistance of the Corpo-
ration. The Corporation has added, the fact that these films are 
artistic and quality films is amply proved by the awa.rds, both natio-
nal and international, won by these films and the critical acclaim at 
home and abroad. 

'Type. oj films to be financed 

2.25. The Film Enquiry Committee (1951) was of the view that 
to reduce to the minimum the element of risk involved in 
financing films, the corporate authority should be satisfied that the 
picture (financed by it) collected in and around it all elements which 
would make it a box office success without at the same time sacrific-
ing the canons of propriety and good taste. The Inter Departmental 
Committee recommended (1957) that the Corporation should sanc-
tion loans in respect of only such films as had a reasonable prospect 
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of being commerciillIy successful and ~eference ,should be given 
in making loans to producers who proposed to produce films which 
were instructive as well as entertaining. In their meeting ,held in 
June, 1960, the Board of Directors of the Corporation adopted the 
Inter-Departmental Committee's recommendations. 

2.26. In the Board meeting held in November. 1964, a view was 
expressed that the Corporation's objectives "should be to encourage 
production of artistic films and not merely financing the proQ\lction 
of the usual type of films which may be a commercial success". 

2.27. In the course of discussion with film producers at Bombay, 
it was suggested that FFC films should combine quality with pub-
lic acceptability. 

2.28. During evidence, the Chairman, FFC, stated as under:-

"We are trying to make films which depict life a&we live it. 
This is a very fundamental and primary objective with 
Our Corporation. We feel that by encouraging our young 
film makers to film works of our own eminent writers in' 
Hindi, Bengali and other regional languages, we are con-
tributing to improve the standards of film making. 

I am convinced that if you show good films, the audience 
reacts favourably. It is a fact that in the post-war years 
the taste of our audience has to an extent been degenerat-
ed by'those commercial films. but .that is no reason to say 
that we should go on making bad films. Some effort has 
to be made to raise the taste of our au<;!ierwe and I th~nk 
that the Corporation has made a fairly good beginning in 
that direction. 

The trouble with most of our commercial films is that they 
are mostly copies of Hollywood films. I do not want to 
mention names, but of the 7 new films in Bombay now, 
not less than five are blatant copies of Hollywood films. 
'So, the first thing that we look for in a script is whether 
it is original, contains real human interest, portrays cha-
racters with whom we can identify ourselves and has 
dramatic content." 

2.29. When asked whether any attempt had been made to make 
films which could meet the requirement and taste of the common 
people viz., workers and peasants, anti. provide better understandin .. 
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of their ~Cial and economic problems, the Chairman, FJI'C stated 
"during evidence, as under:-

''We have not really produced many films on workers' prob-
lems but' there are some which deal with village life. 
Several of out films depict village life like Bhllvan Shome, 
U ski Roti etc. We have occasionally considered such 
subjects. Thikkattra Parvati w~s a rural film. I would 
say again that we are to an extent inhibited by the sort 
of scripts that come to us. But we will bear in mind the 
suggestions. If we come across good script, we hire what-
ever talent we can to make a film on that That is the 
latest progress we made when we became producets our-
selves. But uptilI now, we relied on the script submit-
ted to us. We are now keen to go out of our way to look 
for 'good scripts." . 

lIe further added:-

" ...... If our cinemas become socially conscious, it can have 
a social impact. To be socially conscious, there should 
be a greater social awareness on the part of film makers. 
I would s~y that not all our films but several of them 
have dealt with burning social problems ...... So, I could 
not be more emphatic than you have been that we ha.ve 
to develop social consciousness in OUr cinemas. Only 
when our cinemas become completely social conscious, 
hundred per cent, then only we will be able to make a 
worthy impact. I agree with you. But I feel we have 
made a sincere beginning in this regard. We propose to 
expand." 

2.30. Explaining the role of the film inclustry in this context the 
'Secretary, Ministry of Information and Btoadcasting stated during 
-evidence as" follows:-

"The Ministry is alive to its responsibility of setting the fUm 
il1dustry on a proper COUl"Be by which it can really be 
used as a" very poWerful ntedium for satial' purpose. The 
FPC is one of the efforts made In this direction". 

2:31. When aaked whether the Ministry would spell out more 
~ncretely what was meant by social" purpose, the Secretary of the 
Ministry stated that they were working out the guidelines. 



14 

2.32. As regards producing films which promote scientific know-
ledge, the Chairman, FFC, stated:-

"I don't think we have made such a film fo.r the simple reason 
that We have not got such subjects. We are inhibited by 
the scripts submitted to us. We don't go out to the peo-
ple and say 'you write this script on such and such a sub-
ject'. They send the scripts to us and we approve of 
them. To that extent, our initiative is somewhat limited.'~ 

2.33. When asked whether the prospective entrepreneurs knew 
what kind of films were encouraged and financed by the FFC and 
whether FFC had brought out any guidance manual for the benefit 
of the entrepreneurs, the Chairman, FFC, stated during evidence, 
"We have not put it down in black and white. We have published 
a brief note for guidance in regard to technical matters. Perhaps 
it might be a good idea to lay down very broad criteria." 

2.34. The Committee note that the Inter-Departmental Commit-
tee had recommended in 1957 that the loan assistance by the Corpo-
ration should be confined to films produced at a moderate cost which 
did not involve payment of large sums of' money to fUm stars. It 
was laid down that, excluding the cost of prints and publicity. the 
financial assistance should be generally confined to films whose esti-
mated cost did not exceed Rs. 3.50 lakhs in the case of Hindi films, 
Rs. 2.75 lakhs in the case of Tamil or Telugu films and Rs. 1.50 lakhs 
in the case of films in other languages. The Board of Directors of 
the Corporation modified this criterion in lune, 1960 and decided to 
lay down a loan limit of Rs. 3.5 lakbs for each picture without a limit 
on the total budgeted cost of the films to be financed by the Corpo-
ration. The bye-laws of the Corporation (approved by the Govern-
ment) provided that loan exceeding an amount of Rs. 3.5 lakhs 
would not be granted without the approval of the President and 
25 per cent of the cost of the film which could be increased or de-
creased by the Board in individual cases subject to a report being-
made to the Government, would have to be bome by the applicant. 
The ceiling for assistance was reviewed by the Board in September, 
1965, and it was decided in 1986 with the approval of the Govern-
ment that the limit above which President's approval was required 
should be raised from Its. 3.5 lakhs to Rs. 5 lakhs. The limit was 
again reviewed i~ 1969 in t~ context of the ~orporation's serio\t1'i 
flnanci.d situation and non-availability of funds and it was decided 
to restrict loans to Rs. 2 to as. 2.5 lakhs on each film. .~ond which 
loans should be granted only on collateral security, besides the neg .... 
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tive of the film. The financial limit for granting loans without col-
lateral security was raised in 1973 to RB. 3 lahs for b1aek and white 
films and RB. 4.5 lakhs for colour films on account of overall increase 
in the cost of films. On 8th March, 1975, the Board of Directors .p'" 
proved in principle the proposal that loans should be granted oDly 
to those applicants who could give adequate taDgible security fo~ 
the entire loan with interest thereon. While insistence on taking 
tangible security for loans adV'aDced for the production of quality 
films is desirable, the Committee would like the Corporation to see 
that the approach as to what should eonstitute the "tangiblo secu-
rity" should be flexible so that really worthwhile and promisinll 
producers are not shut out on account of any rigidity in the proce-
dure to be followed in this regard. 

2.35. The Committee regret to note u..t the Board of Directors 
departed in 1960 from the recommendations of the Inter-Departmen .. 
tal Committee (1.957) in that, instead of low budgeted films, it laid 
emphasis on prescribing a ceiling on the loans without any reference 
to the cost of films, with the result that upto June, 1969 the Corpora-
tion had largely financed high budgeted films and a major portion 
of the loans written off and classifled as doubtful of recovery 
(Rs. 48.35 Iakhs out of a total balance outstanding of as. 85.44 lakhs 
including the loans written off) was out of the loans sanctioned for 
high budgeted films. The Committee were informed that the policy 
then was to encourage commercial fUm. makers and the Corporation 
has admitted that "it was a wrong policY. That is the reason why 
there are so many debts. Now the loans are given for low-budgeted 
films." 

2.36. The Committee find that even now when the Corporation 
has decided to finance only low budgeted films, the term 'low budget-
ed film' has not been clearly defined nor any guidance given to the 
entrepreneurs regarding production of artistic films at low cost. 
The Committee recommend that this should be done immediately. 

2.37. The Committee also note that the Corporation had been 
changing the maximum limit of the loans for the films to be financ-
ed from time to time for one reason or another. The Committee re-
commend that the ceilings for loans should be systematically review-
ed periodically consistent with the definition of 'low budget films', 
and that the Corporation should take prior approval of Government 
before modifying the ceilings for loans or the basic criteria therefor. 
At the time of the review an opportunity may be given to the film 
industry to place their view point before the Corporation. 
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8;31. The Committee would also like that the Corporation should, 

ftll' the bebeftt of the prosptctin entreprenewrs bring out a compre-
hensive manual ift all regienal languues explaining the ~riteria for 
financin, 6f films, the type of ftlms for .bich auistance may be 
available, the monetary limits preseribed therefor, etc. so that it 
May sern as a uM!ful guide to the etdrepreneurs who approorh the 
Corporation for fiDances. 

2.39. The Committee note that the Bctard of Directors of Film 
Finance Corporation "opted the Inter-Departmental Committf'e's 
(UNii) recommendatiOlls that loans should be sanctioned in respect 
of only sueh films as had a reasonable prospect of being coiHin~rcial 
Iy successful and preference shoUld be given in making loans to pro-
ducers who proposed to produce films which are instructive as well 
as entfll'tainIIlg. The Contmittee also note that a new wtlS expressed 
.. tlte .. rtlln 1_ that the Corporation'. olfjUctives shcMIld be to 
eft~~ pl'8dudiuil of attistlc ftlms and DOt merely ftnattcitlg pro-
dttetibn of anel tyPes ef films whieh may be a ccnnmetcial suceess. 
The CoDUbittee nete that accotdlDgly the Corporation keeps the fal-
lowing enteria in view for grantihg loans-

(1) Human interest of the story; 

(2) Indianness in theme and approach; 

(3) Characters Witb whom t~ audience can identify itself; 

(4) Dramatic content; and 

(5) Background and capability of the applicant. 

2.40. 'I'he COln:ntittee are of the vi~w that there is no inherent 
oc.,ntradldion between ilrtbltic films of good standard a'bdftltlls suc-
cessful at the box oftice and that films should combine quality with 
public acc~tabillty. The Committee reeommend that the Corpora-
tion should take a btllanced view ctf the films for which the loans are 
sought from it and, before sanctioning loans, satisfy itself in all pos-
sible ways that the films would, In all pto~nlty, be not o1\ly arti-
stic but also have a reasonable prospect of being commercially suc-
cessttit, as ib their oplhh~ti, It neltber S~!'V'e5 the fUm indUStry nor 
the purPOSe for which the COl'pOt1*tion has ~en set up if the Cor-
poratioD helps any entrepreneur in the production of a film, howcvtlr 
artisllc, which does not attract the pUblic. 

2.U. The Committee are informed that the Corporation has not 
produeed many films on workers' problems though th6i"e are some 
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&:lIDS which deal with ,tiU.ge life and social problems. They note 
that the Corporation is conscioul Of the need to develop lOCial con-
sciousness amongst film makers in order to create social impact. The 
Committee recommend that the Corporation should encourage films 
which depict life as it is lived and create sodal awareness amongst 
film makers so as to help them prod'ace films on socio-economiC! pro-
blems, family planning, generation c:tf fellow-feeling for weaker sec-
tions of society and on themes highlighting unity in diversity in the 
country etc. and also films which may promote scientific knowledge. 
They would like the Corporation to encourage produetion of films 
based on the works of eminent Indian writers and discourage films 
whith are apparent or disguised imitation of foreign films. 

2.42. The Committee are very greatly disturbed at the rising trend 
in Indian films to depict the unWholesome aspects of foreign styles 
of living which are not in COl'lS01Ulnee with the Indiaa way of life 
and would urge the Corporation to curb such tendencies in the 
films financed by it, 

2.43. The Committee note that the Inter-Departmental Committee 
had recommended in 1957 that the loans should not be given to per-
sons who had no previous experience as produeet8 or directors. The 
Board of Direeton decided in June, 1960 that the Corporation mipt 
also, in spedal cases, finance proouc"rs who had not produced any 
picture in the past provided looking to their technical and other qua-
lifications the Board~as satisfied that the producer was likely to 
produce as a first venture a good quality film which would .110 be 
commercially successful. The Committee are informed that tho pee-
pIe without any experience had also been financed by the Corpora-
tion after lt69. The Corporation tlaims that it takes all the paim 
that are humanly possible to see that the money is given only tG the 
deserving people. While the Committee are not opposed to the 
grant of loans to persons who have had no previous experience as 
producers or directors, they feel that the Corporation has an added 
responsibility in such cases to make sure that the new entrepnneur 
has been actively connected with or involved in the production of 
documentary films or feature films or has been connected with film 
industry in some such ca,P8city as can inspire confidence. Tile Cor-
poradon should thoroughly scrutinise the range and depth of film 
projects of such persons to satisfy itself that these are of high stan-
dard and also look to the antecedents and standin, of such entre-
preneurs and their put experieaces and take all possible precautions 
to enSbre that the public fun.s will be put to fruitful use and achieve 
the P'IJ'IMhes r., WIlich tltey are intend.d. 
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2.45; [t will be seen from the above statement that since the in-
lCeption of the Corporation tia March, 1975, out of 520 applications' 
;amounting to Rs. 1331.70 lakhs received for loan, only 129 applica-
tions amounting to Rs. 771.11 lakhs representing 24 per cent have 
been accepted and loan sanctioned and the amount disbursed as on 
31-3-1975 is RI. 234.61 lakhs. 

2.46. Asked about the reasorts for the withdrawal of 49 applica-
tions by the applicants, as mentioned in foot-note (9) above, the 
Corporation stated as under:-

"The 49 applications withdrawn include some with-
drawn before sanction and some after 
sanetion. No specitlc reason can be attributed to the 
withdrawal of the applications. Normally, an application 
is withdrawn by the applicant, after sanction, when he 
is riot able to fUlfil the conditions precedent to the release 
of the lOan." 

2.47. In reply to another questidn, the Committee were informed 
that occasionally the applicants whose loan applications are reject-
,ed, ask for the reasolis for such rejections, and request for re-con-
sideration. Since the reasons for rejections are not recorded, and 
applications once rejected are not formally re-considered, the Cor-
poratioil itlforms the parties aCCordingly." 

2.48. DUring the (j()urse of discrussion between the Committee 
and the FUm. producers at Bonibay il1. September, 1915 it was sug-
gested to the Committee that the rate of interest on loan shOUld be 
'6 per cent as against 15 per cent being charged at present. 

2.49. A leading organisation of Film Producers in its Memoran-
,dum submitted to the Committee, has stated: 

"As regards financing feature films, FFC should change its 
present pa'l:tern, term. and Conditions. It should have its 
Board at every film making region, like Bombay, Calcutta 
and Madras. They have now' only in Bombay and they 
should open such bratlches iri Madras and Calcutta. Pre-
sent oftlees of PFC in Madras and Calcutta can be enlarg-
ed suitably. Quick decisions and immediate payments 
without' waiting time on unnecessary formalities as is 
being done now, should be the main criterion for FFC 
financing." 

It has been :further stated by this organisatdo~ that the· "most 
:important factor in financing 1s the 'TIME' factor. ft is not observed 



~ 

W jiv;en ."~t to ~ QJIC. TheytQe a Wag time .to satisfy .them--
IlEUv,es ·~e WYw'I8'l4¥'Y fur.fMr ~~. The iPFe _old 
make available tbe ~8 like a private fiDancer .... decialon to 
finance a film should be made known 10 the .. ppl¥!~t ·w.Hhina ma-
ximum of 15 days from the date of receipt of this application. 

2.50. In this coQJlection the Coqx>ration stated that 'normally, it 
takes three montlw to dispose of a loan-lij)plica1ion. Disbursement 
of loans depends on the time taken by the applicants to comply 
with the conditions precedent to the release of loan-instalment. 

2.51. On ·being asked, tlle Corporation submitted the following 
statement sb.owmg ,the time taken in sanctioning/rejecting applica-
tions for loans during the last three years:-

Year 

I 

1972-13 

1973-74 

1974-75 

No. of 
appli-
cations 
received 

43 

No. of'applicatioDS sanctioned and 
rejected /withdrawn 

Within In over Between 
3 months 3 months 6 months 

but less and one 
than 6 year 
months 

3 4 s 

SANCTIONED 

S 4 

RIi1BCTED/WITHDRAWN 

4 4 '-4 

9 4 a8 

SANCTIONBD 

37 z 3 3 
RF3BCTED/WITHDRAWN 

4 14 

a 1 11 
SANCTIONED 

21 I S 

R/QBCTED/WITHDRAWN 

z II 9 

3 II 14 

No. of 
applica-

- tions 
Over peJUiioa 
one attbe 

year end of 
accOUD-
ting year 

6 1 

:1 "7 

8 J 

I 1 
9 II 

31 

10 J 

'1 IZ; 

10 J 
I 

la .J 
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2.52. From the details of applications pending on the last date of 
tiie ,.rs 1972-73. 1973-74 and 1974-75 (Appendix IV) submitted by 
the Corporation, it is seen that the applications had been pending 
for the following periods:-

No. of Period for 
ap plications which pendin, 

: Pending as on 31-3-1973 
I 34 montha 

2 9 Jnonthl 

4 7 months 

3 S months 

8 3 months 

3 2 months 

3 I month 

3 Less than a month ---
27 ---

!'Pending as on 31-3-1974 
46 months 

I IS months 

I 13 months 

I 12 months 

I II months 

4 10 months 

:2 9 months 

8 Smonths 

3 6 months 

:2 S months 

:2 4 months 

I 3 months 

4 :2imonths ----
31 --

IIIII!---- ___ 



No. of applications 

Pending as on 31-3-1975 

1 

I 

1 

I 

I 

23 

Period for which pendilll 

58 months 

25 Dlontha 

22 months 

zomonths 

8 months 

5 months 

4 D1onths 

3 112. months 

Less than 2. months 

2.53. When asked about the procedure followed by the Corpora-
tion in the matter of financing, it was stated as under:-

UNormally, 25 per cent of the budgeted cost is to be borne by 
the applicant either in cash or in cash and credits. This 
percentage may, however, be decreased or increased at 
the discretion of the Board of Directors. Decision about 
sanction of loan is communicated to ilie applicant who is 
requested to comply with vlirioUS conditions precedent 
to the release of the first loan-instalment. These include, 
submission of accounts certified by Chartered Account-
ants, submission of letters of credit/contracts with the 
artistes and technicians, submission of shooting script, 
text of songs to be recorded and/or picturlsed, confirma-
tory letters from the laboratory where the negatives of 
the film are stored (agreeing to act according to the Cor-
poration's instructions and to hold the negatives in the 
Corporation's name) rushes of the completed portion of 
work, if any, for preview etc. Subsequent instalments of 
loan, are released only after satisfying that the earlier 
instalment has been properly utilised. Periodical visits to 
the studios (where shootings are heM,) or the laboratories 
(where song recordings are held) are undertaken by the 
oftlcials of the Corporation. 

Loans carry interest at the rate of 15 per cent per annum on 
the day-to-day balance outstanding in the loan account." 



2.54. When asked whether the Corporation had received any 
complaints or suggestions from parties whose application had been 
accepted, it was stated that 'generally there is no complaint from 
the applicants whose applications are accepted. Only recently, the 
Corporation has sanctioned loans in some cases subject to availabi-
lity of funds, and in these cases, the parties are requesting us to re-
lease the loans sanctioned. Since the Corporation's funds position 
is not satisfactory, we inform these parties that the loans will be 
released as soon as adequate funds are available with the Corpora-
tion". 

2.55. The Committee note that out of 520 applications received till 
the end of 1974-'15 fer a loan of RI. 1331 lakhs, the Corporation had, 
till 31-3-1975 accepted 129 applications representing about 24 per 
cent of total number of applications and sanctioned loans amount-
ing to Rs. Zll lakhs. Even out of thls sanctioned amount, ,n1y a. 
sum of Rs. 234 lakhs had been disbursed. The Committee are in-
fonned that after the loan is sanctioned; the applicant is requir"d 
to comply with certain conditions precedent to the please of ihe irst 
instalment of loan and subsequent i.nst_eDt~ are relea&eti only 
after satisfying that the earlier instalment has been properly utilis-
ed. The Committee recommend that the Corporation should 
undertake a review of the conditions and formaUties laid down for 
disbursement of loan instalments and inquire into the reasons for 
non·drawal of the second and subsequent instalment of loans with 
a view not only to streamline the procedures but to ensure that even 
the first instalment of loans which have been di"bursed had not be-
come irrewverable. 

2.j56. The Committee also find that out of the applications re-
jected or withdrawn by the applicBDts, tlaere were some 49 applica-
tions which were withdrawn after the loans were sancticmed. The· 
Committee would like Government to inlV'estigate wJt.etber in these 
cases loans were sanctioned after careful claeck of tlte antecedents, 
the technical ability and the financial worth of the applicants and 
whether ·the applle>ants were at aU bonafide. 

~~5'1. T~e COPlmitte~ further Il~te that tJte relUlons for rejection 
of applications for loan ue not recorded by the COIVor4ltion and 
the applications once rejected are not noanaUy :recQllsiderecl. They 
feel that since it is a public institution, it is but proper that reasons 
for rejection are kept on record for future use and reference though 
these reasODs Play not be communicated to tile .. plica .... 
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I. •. The CMltmitte. are informed that whDe the headquarters 
til tlte CorperatioB are at Bombay, it has omees also at Madras aad 
Calcutta. They bePe that the oftiees at Madras and Calcutta are 
fully equipped to render aU ... i~ee IIDIl pdance to the entrel're-
neurs in making applications for loans and establishing lJlea.aiDlfu.l 
~uftication between the Corporation and the applicants. The,. 
weald like the Corporation to examine the question of setti~ lIP 
~ at other suitable ptaces also as and when the financial pesi_ 
tiob ef the Corporation: permits and it is considered necessary to d. 
so t. facilitate quicker disposal of the applications for loans. ' 

2.59. The Committee are further informed that the Corporation 
baa sanctioned loans in certaia eases subject to availability of mads 
and sillce the Corporation's funds position is not satisfactory, parties 
in these cases have been informed that loans will be released as soon 
as funds are available with the Corporation.. The Committee feel 
that unless a definitive indication about the time by which loan will 
be released is given to the parties concerned, mere sanction of loans 
subject to availability of funds, may not serve the purpose. 

2.60. 'rhe Committee suggest that in the light of experience, the 
Management should evolve a check-list so that each application for 
fiaaaeial assistance is thoroughly cl1ecked from all angles before 
it c.mes up for ftnal approval. The check list may be reviewed 
periodically on the ltasis .f expel'ieace to ensure that it reflects aU 
the conditions which should be fulfilled by the applicants before a 
loan is sanctioned. 

2AU. The Committee were Wormed that normally the Corpora-
tion took three months to dispose of 10m appUeaticms. From the 
statistics received from the CorpoI'atioD, Ilowever, the Committee 
find that as against 9, 2 and 3 appliC!atlons sanctioned/rejected 
within three months during the years 1972-73, 1913-71 and 197'.75 
respectively, 40, 34 and 37 applications, respectively, took more 
tlaan three months durillg these years for disposal. They also fiDd 
that 10, Z6 and 10 applications were pending with the Corporation 
_ mere diu. three ~ •• the last.te at tlae y.-rs U.71-73, 
1~7' aDd W4-7S ~l:r. OllIe .. plicatioa u. Hea peadia, 
fer nearly 5 years aDd three apptication8 for nearly 2 yean. The 
Oommittee regret to .eie tiaat ta.e c1aba ..... by tIae Corporation 
tat it aorm.U,y took tJane •• 1Itht .... efitpole of lou applicatiou Is 
_t ApPOrt_ by fact.. TillIe hiag the .... importa •• fee. '" 
"aaeiac, the Committee wa1dd like ... 1Itrees that Joan ,appUeatiDas 
should be disposed of in the minimum ~ible dJDe without eMIl-

211. LS-I. 
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promising in any way the critical scrutiny of the worth of the ftlm 
alic1 '1_cUng of the producer, so that bonafide pl'Odueers are DR 
put to diftlculties for want of funds at the appropriate time" 

Recovery Of loam 

2.62. The table given below indicates the amount of loans dis-
bursed for the feature films and documentary films separately upto 
the end of March, 1975, the amount recovered, written off. outlltaDd-
ing (including the amount classified as doubtful) and the amount 
which has already become due but not yet recovered:l 

(Rs. in ldlu) 

Amount Amount Amount Amount Amount 
No. of Filnn disbursed recovered written out- due but 

off standin, not re-
covered 
(out of 
the 
amount 
shown 
in Col. S 

1 % 3 4 5 6 

(a) Feature Films 87 2.2.7' 2.f 109'52 %9'%6 88'~6 81' 28 
(34'64 • 

(b) Documentary Films %7 7'46 6'76 0'70 0'0% -- --··234'70 II6'28 %9'%6 119' 16 81'30 •. 
NOTES: I. The fiaures in brackets indicates the amount classified 88 doubtful of re-

covery. ·2. Exclusive of interest amounting to R,s. 3' So lakhs and R,s. 6'09 lakhs writ\(fl 
off and classified as doubtful respectively. 

3. The amount of Rs. 3'50 lakbs is exclusive of R,s. 13'69 lakbs due in res-
pect of three films but not classified as doubtful although the interest thereen 
(R,s. S· 18 lakbs) has not been taken into account due to doubtful nature 
of die debt. 
The amount of RR. 13' 69 lakbs referred to above has since been treated 
as doubtful of recovery. 

4. The fig.ues fot th~ year 1974-75 are subject to fina1i.sation of accounts 
and audit. 

"5. This figure do!s not tally with the figure given under column 8 of the Table 
in p.lCa 2.44. There is a difference of Rs. 9000. Both the figures !:lave 
been supplied by the Corporation. 

2.63. It 18 seen from the above table that out of Rs. 234.70 1aJdis 
cUsbursed to the loanees till March, 1975, an amount CYf RI. 118.28 
lakhs has been recovered, Rs. 29.2.6 lakhs have been written off 
(Rs. 11.83 lakhs upto March, 1972 and Rs. 17.43 lakhs in 1973-74), 
And the total amount outstanding (exclusive of interest) as on 31st 
March; 1975 amounted to Rs. 89.16 lakhs (i.e. Rs. 88.46 lakhlJ for 
fe~ture fUms and Rs. 0.70 lakh for documentary fUms) against"'e 
piid up capital of Rs. 50 lakhs. 
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2.68. It has been stated that all the 12 cases in which bad debts 
;amounting to Rs. 29.26 lakhs had been written oft related to the pre-
Bhuvan Shome period. 

2.67. When asked about the reasons for larger sums having beeR 
'Written off or declared as bad debt the representative of the FPC 
stated during evidence u under:...I 

"Some of the films were not completed. So far as thea fIr-
complete film are concerned, nothing, could be 'lone ex-
cept to write oft. However, some of the films had very 
bad luck at the box office. They flopped and the money 
could not be recovered from the producers. So only 
these films were written off under the instructions of the 
Sub-Committee OIl Recovery of Loans, Auditors and WI" 
Board of Directors. •••• " 

"Rs. 20.26 lakhs refer to films which were either not comp-
leted or has flopped. If a particular film h.a$ flopped, then 
no distributor picks it up. I think you will bear with us 
that it is not within our power to complete the film. It is 
the producer who completes the film ... ~" 

In this connection, the Chainnan of the CorporatiOill stated dur-
ling evidence as follows:-

"These are incomplete films which were statted in 1962. We 
have no means of knowing why they WUe DDt completed. 
This was much before our time. Loa:u _re giVen for 
wrollg sort of films. What can the present Board do 
about it .... " 

"The Board and the Management are trying to recover what-
ever they can. This is 8i new Board which has inherited 
this le«acy. What can the new Board .0. 'It has appoint-
ed a Recovery Sub-Committee which lees into the tach-
nicalities. There are six films left incamplete since 196Z, 
Would you hold the present Board reapollJibJe for this. 
The present Board has inherited this lecacy for wlUch 
we cannot hold the Board of Directol'8' recpoDllble." 

2.68. When asked on whose recommendation. the amounts were 
written oft, the Chairman FFC stated:-

"There is a Recovery Sub-Committee which is appointed ~ 
tiM Board of Directors and they gave their recoDlDleada-

t' 
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tion that the loans shoUid be written off .... The Recovery 
Committee recommends to the Board of Directors and it 
.depends on the discretion of the Board of Directors either 
to write off or DOt to write oft." 

2.69. When asked about the action proposed to be taken and 
auidelines drawn up for the future in this regard, the representa-
tive of the FFC stated:-

"We have been advised by the solicitors that, even after hav-
ing written off certain amounts llf money ~Rst <lerWa. 
films, if he or she makes another fihns, We can try oW' 
best to recover whatever moneys we can against that 
written off loan also. We will no1: relent, we will follow. 
But if he goes completely out of business and he aas no 
assets to declare and there is nothing to his credit, natu-
rally, the amount has to be written off." 

"From 8th March, 1975 the position. is either we will prodUOlt 
the films or the loanee win have to produce tangible gua-
rantees and sureties. We hope that, in future, nothiD.g of 
this sort will happen. In the past, this has happened AI 
you have rightly pointed out. Huge amounts of mODe!' 
hart to be written off under the advice of the Sub-Com--
mittee on Recovery of Loans and also auditors." 

2.70. The Estimates Committee in their 58th Report (1973-74:) on 
rilms, recommended that the caule of heavy outstanding loans gran-
ted by the Corporation should be gone into detail and guidelines 
Ihould be evolved for granting loan in fut1ll'e to obviate recurrence 
of suchcase8. In this connection the Corporation staled in a note 
durt "in May, 1969, a Note containing proposals fGr counter-balanc-
me the l088es in financing the production of films was submitted to 
dle Board of Directors. The Board of Di.rectora felt that the losses 
_14 tte reduted ~ fctlloWingtbe policy <1i SCanting lRlaU loans, 
and it also agreed with the proposal for opening distribution offices 
-.d construction or P'lrchase of theatres with moderate capacity 
ad low cost aU over the country!' 

2.'11. 'Agalift at ita meeting held OIl 24th June, 1972, the Board 
~ded that details of each film relating to the pre-Bhuvan Shome-
period from which loans were outatanding, Indicating the position. 
of recovery expected, should be given at the subsequent meeting, 
IItId the Board may then consider appointing a Sub-Committee- for" 
revtewmg the recovery position. 
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2.72. Ai the subsequent meeting held on 26th August, 197Z the 
Chainnan suggested to the Board that appointment of a Sub-Com-
mittee for reviewing the recovery position might only prove an ex-
ercise in futility and might cause unnecessary embarrassment to 
past Chairman. He further added that Shri S. D. Nargolwala, for-
mer Director of the Corporation had already commented that past 
sanctions of loan had been errors of judgement. 

Finally it was decided that the Corporation should write to the 
Government making the position very clear that huge outstandings 
from the pre-Bhuvan Shome films were now doubtful of reeov..,-
and seek their advice whether the debts pertaining to those films 
which were doubtful of recovery should be written off as bad debts. 

2.73. Subsequently, in pursuance of the decision of the Board of 
Directors at its meeting held on 24th November, 1973, a Sub-Com-
mittee on recovery of loans was constituted, which also consisted 
of 2 Government representatives. This Sub-Committee reviewed 
from time to time the outstanding loans and gave its recommenda-
tions which were implemented by the Corporation. In the light of 
the Sub-Committee's recommendations, loans aggregating to Rs. 
-20,10,108/- (including interest) in five cases relating to the pre-
Bhuvan Shome period were written off as bad debts in the year 
1973-74. 

2.74. As regards the steps taken for the recovery of loans and to 
.avoid such situations in future, the representatives of the Corpora-
tion stated during evidence as follows:-

"The first step that we take against a defaulter is to take the 
case to the arbitrator. If the arbitrator gives his award 
it is then taken for a decree;, and then the decree is im-
plemented. It means, in some cases, that the persons not 
having any tangible assets are declared insolvents. In 
many cases, the Corporation had done it. And thfJ Is the 
action that we take 1;0 recover our loans. We have even 
employed private detective agencies to find out the asset. 
of certain defaulters; and the reports have came back to 
us. In other cases, we have asked for the cooperation of 
the income-tax authorities and requested them to indicate 
whether the defaulters have got any tangible assets. The 
reports of the incomeJtax authorities are very helpful." 

2.75. It was further stated that in order to. ensure timely r. 
-covery of loans advanced to fUm producers; the Corporation propo-
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108 to enter into the distribution and exhibition fields provided ade-
ciUate funds, staff and office space are made available. Besides, the 
Corporation also proposes to take Upon itself the burden of produc-
IDg some of the films. The responsibility of exploiting the ft1mI 
through the University Circuits is also being vigorously explored.' 

Disbursement of loans 

. 2.76. In May. 1969 when a note containing proposals for counter-
baiancing the losses in financing the prodUction of films was su" 
mitted to the Board of Directors, Government representative made 
certain suggestions, which are con1ained in Appendix V. The main 
observations made by the Government representatives are as fol-
lows:-

; 

"It is true that production of films is always a risky venture 
and, therefore, the business of financing the production of 
films has an inherent element of risk in it. It should, how-
ever, be appreciated that the Film Finance Corporation 
Limited with its expert Technical Staff should be in a po-
sition to assess the financial risk involved in the produc-
tion of particular films which the Corporation proposed 
to invest. in. 

There may, however, be cases where the Film Finance Cor-
poration may knOWingly accept the risk of financing pro-
duction: of a film w hlch they expect to be of high artistic 
value, though it may not 'turn out to be a financial suc-
cess at the box office. 

It would perhaps be not quite correct to say that all the film. 
or even most of the films financed by the FFC have been 
films of high artistic value. 

A more detailed analysis of films already financed by the FPC 
should be made so as to identify the films which are of 
high artistic value calculated to improve the tone of 
Indian filma generally. That done, a detailed .cru~ 
should be made to ascertain which of these ftlms incur-
red loues and how much and also whether any of them 
were box-omce IUCcesses." 



2.77. The last portion of para 6 of the note submitted to the Board 
of Directors in May, 1969 and referred to by Government represen-
tative in his observations reads as follows:-

"It may be ackiecl th~t the big quantum of bad and doubtful 
debts is involved in the old cases whereas the sanctions 
of the recent past appear to be sound in1be matters at 
completion and recovery, both. It is, however, very diffl" 
cult to say any thing about further losses with any aeeu" 
racy. It ~s hoped that with more vigorous <efforts foi' n!ce-
very of loans through various measures and by exercisinl 
greater precautions before sanctioning toanS losses wtJaIII 
get progressively reduced." 

Government representative on this para of the note observecl .. 
follows-

4CWhat has been stated in the last sentence of para 6 of the n0C8 is l very important. This statement points to the obvious 
conclusion that until recently vIgorous eflorts were not 
made for recovery of loans and adequate precaution was 
not exercised before sanctioning loans. This is rather 
serious." 

2. 78. These views were placed before the Board of Directora 
which decided in June, 1969 that the Corporation should sanction 
loans for low budget films. 

When asked whether the matter was investigated to find out the 
weaknesses in the procedure for sanction of loans and recovery 
thereof during the earlier period, the Corporation in reply stated:-

"Yes, it was observed that the scripts are not thoroughly exa-
mined and the background of the applicants was not pro-
perly looked into." 

2.79. In this connection, the Ministry of 'Information and Broad-
tasting stated as follows:-

"On May 30, 1969, the then Joint Secretary, Shri S. K. Ghosh. 
submitted a DOte au the propolai of counter-balancin& 
the losses auftered by the Corporation. In the meeting of 
die Boar4 of Directors <Ill 7th JUDe, li69, tJlis note WM 
discussed in detaiL TIle reoommendatioDs of GovernnleDt 
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representative and the action taken by the Board are as 
follows:-

R.econ\Inendation /CcQlmtnts of Ski s.t. 
GboIe Former Joint Secretary Miniatry of 
IIcB and fonner DU'ector Board of DI-
..:tors Film FiuDce Corporation 

I. Film Finance Corporation should be 
in a position to IlStt'IS the financial 
rist involved in the production of par-
ticular film. whicb the Corporation 
proposed toinvestin. 

2. (a) In case of film, of doubtful com-
mercial- but hiIh artistic po~ntialidca 
it should be CDSurtd that the .c:rfpt 
is of rca11y artistic quality and tli e 
Director Photoll'8phers and oth er 
technicians and the artists are really 
competent people. 

Cal Film Finance Corporation nctd 
not &0 into the business of financing 
filJr.s in which leading roles arc playtd 
by top 8~ t film stars in the country 
because their charges are very high. 

(c) In the case of films of high artis-
tic quality. a riaorous stanard should 
be followed in estimating costs 80 
that the investment of the q,ryora-
tion may be tcpt down to the lIlinunum 
and the actual cost does not esc:eed 
the estimated cost. 

3. (a) A more detailed analysis of films 
financed by Film Finance Corpora-
tion shOUld be made 80 as to identify 
the film. of high artistic value as 
also films affording opporrunities 
to really talented artists desillled to 
improve the tone of Indian film 
~nerally. 

(b) Detailed Icrutiny of films of hiP 
artistic value to ascertain the amount 
of losses incurred/profitl made. 

4. Preparation of statement. of !iJUl'ct 
of total COlt of inYeitment by Film 
Finance Corporation, total sale pro-
ceeds etc. of a few films tach year 
(selected at random) inltcad of th e 
annual statement of total profit or 
1011 • 

Action TIk~ 

ItO~ 
The Board Qf Dir(~tcrs of FfC in ita 
mcttfn, held on 7~6-6g aarced in prin-
ciple that there waa an ~ltP\(lIt of riFI!: 
in tab e balineaa aDd losltS Wtte thnd'ore 
iDntt.ble. It waa tin dccldfd that 
GoftmJntDt .huoukl . be nq~'lfd to 
aubsidise IQJDe portion of 10lln .uft'crtd 
in carryill, out the prot.otler.1 IC-
tivities. It was decided by Govtrn-
ment in Octobu 19,0 to grn t the Ccr-
porltion annualsubvcrticn let'.el TO lC% 

oC the loans sancticncd (6ubsrqufrtly 
amp1i8ed to 'dlaburled') by the Cor-
poration every yur for a puicd rf 5 

)'fars. By now Govt. have PIId. tchl 
amount of RI. 5,85' 513/- ror the loara 

disburscd by the Corpcratjen (uirg 
1970-7r, 1971-72, 1972-73 ard 1973-74-
For tb e loans di.buncd by the Cor-
poration in 1974-75 an 'JI".ount of RII 

44'316/- i. bem, paid in 1975-76. 

.• $_ (a) Onater details ab<lut the attpa $. The Board ftlt that If the CrrrCfIf'CD 
beina tatm in C'fft)' cale for tfmeJy coaJd CODClllll'a« CD fur C"I It IC1l'-
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recovery of loens OIIfd be furnished 
to tol: Burd of D irectors. 

(b) Preciutionary !'42sures a:1opted 
b :fore sanctioning loans should be 
indicated to the Bl)ard of Directors. 

6. Subject to availability of funds FfC 
snqql4 ~I) In for bl'ildin,$ of !1t"ite"pn 
're!lt'itel low-cost c,in~a ll!es in 
~Ood 'rt tfnb~ to pr6Yidc 'e ibition 
olJ~et. t its ~s. FPC ,hW 'COil-
'~i\1e .. \'aklni o*er the l1'lan~ep~ 0 
theatres hlngWsht.o.a ~or budq~ . ~ 
iQng-dlrln tease tii$ ead of OUtIlJI1t 
purchase. 

;. In th e inl~ter of sp .Ii:link.l.di1trib'UtiQQ 
otn_~s 11 all btritories "FC sh uld 
hastefn a'lowly. 

8. ( h) Finanelal help foq )!lrc'hue 1J'f'Pro-
ductiI)Q{proj.ction :q uipmmt snl)uld 
be nude available only to dep. ndable 
and cl)mpetent but impecunious 
directors and producers, 

(b) FFC might also grant adequate 
fin ncial help to well-organi ed co-
operative Socities formed by the really 
cl)mp. tent film directors, technicians 
etc. 

bU\1~ t\ttn, -.tnt occasllRlan, 
financed high budget films with proper 
Jeaxrltr· die l'et~ of loao! -.a3~ 
on tn\' eat ~OiIlla be '1JRfi ~y red ~; 
"nie ~ decMti t Go~ t 
should 1M: ~ 8ubli4iae too" 
of the loss and the balance should be 
oorne '&1 the COrporation. As stated 
earlier 4 instalments of subvtntion have 
80 far been paid to FFC by the Go-
vunment. 

6. The Board "4IC<l that flFC should 
constnact \)r purchase ~tce, with rno-

~ate capaci.ty ap(l tow 'al6t allover 
.~uG,tr1. Thoq~ inspkc {If their beat 

orts the Corporation hu nQ~ ,0 far 
been able to construct or purchase a 
~ i, has ~ amall ~&iJminS 
by ltarpn, film ,oow. ,.t the A~!lhvani 
AUaitorlwii rro~ NovemtJer 1974. 
NQwcver, it h,s been explorina avenues 
and, takillg ~rous ~:!teps 0 acquire 
~~tres at noiiibav, .Lqdore, DelAi and 
'Calcutta. 

7. The Boar~ Mreed with the proposal 
t'qr op~in', als~i~ti~ oftiGCs . ~n all 
e,rr forles for lllatn'btuln, };'FC.:.lin,anced 
tltm$. aowev~r, as ' t was ao~ c nsider~ 
'pro~rap'\~ f.he FPC slncc closed ita 
only dls'tnbution omce at Jullundur in 
July, 11171. 

8.lhe &ard approved that Fifc should 

~l\U1cre p~t~e of prod ctiOl1 and pro-
'(!~()!l. ~q~1.Plllents t9 theatr~ labor a-
ry a¥ studiq p~er8. So 'far the Cor:-

4pl)ration has disbuued ~ amount of 
Rs. 1'27 lalcbs for purchase of equip. 
ment. 

2,80. It was further stated that the procedures for sanbtlonlng ~ 
loans and recovery thereof had sih.ce ee,'l s'tteam1i1'led. 

2.81. When asked whether the Ministry was aware of the draw-
backs in the system of sanction of Oa anci reco'Very thereof and 
if so the action taken by them. in the ma\ter, the )l1Dtstry Stated ID 
a note as under:-

UNo review of this matter was made by Government enrlier 
\han 1969, wh, 'the GOVel:n'rilent teprellen.tative 0 e 
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" :9Oa<! ~t yj teaB fs '~mi "! .' ~6 e :'on "t e sUbj~~t 'to *e 

Board, The very fac~ ~hat the c:av~rnmentr.epresentative 
() th~rJ3Q.rd 'Y' , abve to tti.e ltuitiGfi om {He sound-
ness of the institutional arrar.fge\m.eni1. 'Silice then, as 
me tio, ~d earli~1, the P rfpIJllanc8 ~ v'e <;.?Jnmtttee a' s p Ih ' '197'3 an a ii~cJyery ~qb-¢op.lJIllttee in 
1974", . 

J 

'(i~ !l\; th'orough antJ critical r).ttmf Df ~ases relating to ioans 
.CO~' ~red, d.o.u,btfulsho.J.dd ee inade with Q ~w to <J.,e.-
cJ.diJJg ptWgDl.U;.e ste . S :wbiCH Jfd t Wd, to the re.cottery 
fP£ lo~bs. 

, , 

(;t;ij , ' 'futw-~ lo~' ~greeJi~n S Jlli.tst pe ~}j.tenef) ~p ~o ph,· 
viae a ~tipuatioii ~n tiie part of t e distributors } Ppt 
FFC's loans should be the first charge on the earnings of 
the filti'li. 

~~v~ {the '.co P~,ra1li.ob~0111d abta1.o. 4i~ib\lti~n #ghts at films 
financed by it. 

(VI tii tlie rio'tes to "pt! cil"cuillte(l t() 'tlie membl!!rs of the Com-
;mitteJ., q,e ak-up of tlle puei!! , ~overed ShOulrffj-0 be ., ... " It,,,. ' fI\. ~ "'~ . r. 
gLV'mt mdic ' g the deJ; s of doubtful debts an ebts 
not considered doubtful. 

""2:83. t 'WaS sta~d that ott the basis ot tlfe tecbmmendt:tttoJ1s 
-made by the Performance Review Committee tn Angu~, ~913, 
:sub-Committee was set up conSisting of a Deputy Secretary, trints-
.. try of Information & Bro!.,dJ stinf., J:!epy.t Legal RtM:Set IJ ;aephrt-
:n~nt of' Law and Le al A[airs, Bomb~y, as mem~rs. This 'Reoover 



Committee met on June 8, 197~ .!lnd made the folloWrinl recommen-
dations:-- ' .,. . 

(1) No loans should be written off until all legal steps have-
been exbaUJtecl. 

. , 
(2) Diatt:ibutio.n right. from producers wiUt()ut any payment 

should be obtained. 

(3) Where distribution rights had already been assigned, the: 
Corporation should obtain 'these rights by making some 
payments to the distributors. 

(4) To Combine the meetings of the ofticial committee with, 
the meetings of the sub-committee on recovery of loans. 
to co-ordinate all efforts." 

2.84. It was further stated that 'the guidelines laid down by the 
Committee are being followed by the Corporation. As a result, eve-
ry meeting of the Board of Directors discusses every· case concern-
.m, the bad. and cloubtful debts and suggests ways and means. The: 
minutes of the meeting are sent to the Ministry for further scruti-
ny regularly. The pace of recovery in general has improved; 
an amount of Rs. 5,77,521 was recovered during 1974-75, of this only 
.RB. 7,176 represent bad and doubtful debts. lIn the preceeding year 
1973-74 recovery of bad and doubtful debts was nil. In the earlier 
year 1972-73 the recovery was of the order of Rs. 18,980. In the cur-
rent year the recovery is expected to be above Rs. 10 lakhs; so far-
a sum ofRs. 7 lakhs has been recovered up to the end of October,. 
1975.' 

Completion & Release of FilmJ . 
, 2.85. The latest break up in respect of loans granted prior to--

June, 1969 (I.e, 'Pre-Bhuvan Shome' period) and their recovery is.. 
indicated below:-

Detail. 

1 

(A) ~etc4 ... re-
jeaeed 
(i) LoirJ. rec:omcc1 

fWly • 

(Ra In lathe) 

No. Of Loans Loans LoIn. Loam Loans Loan., mm. Dle- re- writttft Out- doubt- in ar-
burlteS CtWtrcd eft' ,tanding lul rean 

3 5 6 7 8 

23 68.49 68'49 
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• I i .. 

I ~ , " , 1 • 
0,,1 " 

.(ii) 1.01111 .. oot . 'ft-
coftrcd rUIl~ 

'Ca) UDiaccel' ul at Boxoece • a4 70,21 2',79 22.46 22.02 Ip.24 22.02 

: (b) ~ _p~lta-
taUoa (other than 
.bove) I 1.2' 1.2, 2.a, 

,(8) Completed but. Lt.t 
rele •• e~. • • I "99 - "99 

(C) Undet'Pt6i:!uCtiOD 
(I) Havinl no chance 

of compietiqn 6 12'" J'42 .0'81: 10"3 10"3 IO'S3 

(ii) Stuck up I 2'38 2'38 2'38 2'38 

,6 161'14 9"70 29'2"- 36'18 32'11 -36'18 

-Amount of intereat c1u.lfled •• doubtful (R.I. 6'og lul1l) aU writteD otf (Ra. 3',0 
lalth.) DOt Includ~d. 

2.86. It is seen from the above table that in respect of loans sanc-
'tJoned before June, 1969, 24 ftlma have proved unsuceessful at BCD: 
'Oftice, 1 ftlm completed but Dot released, 6 fllma havlDi no chance 
of completion and 1 fUm st\1ck up. Recovery ot loans in all these 
cases has fallen in arrears to the extent of Rs. 34.93 lakha. 

2.87. A. regards one ft1m completed and not releued oiz., 
Ume-ed). it has been stated that the 'producer had created first 
charge over the collections in favour of private ftftancier who got a 
Court Receiver appointed for realJlatioDl. The ftlm had Ifnce beeD 
released tn E:tst Punjab. In view of the doubtful nature of debt, 
the entire amount outstanding had been written off.' 

2.88. As reg~ the six films having no chance of completion and 
~ne fUm (Kedavul Thantha Selvam) stuck up the Corporation ex-

.plained the latest position in respect of each of these ftlms as under: 

.. (1)·If.4oitag taO chance of completicm: 

1. Anokhi Baat: One of the partners of the producer film 
has been declared as insolvent. 

·2. Char DhGam: The produeer bas beeD decJarecl .. insol-
vent. ' 

3. Rcmg· Me&hGl: .'one of the partDerI of tbe 81m baa expirecl 
and according to the report received from the Commis-
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.. 
s1QDel:. 01 Ipoome-'rax., Ua. waereabeute ()f. tfte other part-· 
ner 8r~ not ~own. The negatives of the film havre been 
des.tro"ed. by the. laboraiory due to non-payment of- its 
due'.! amnunting to over Rs. 20,000. The C~~f,t'ttoft has .. 
alre9dy recoveree a sum of Rs. 1. 25 laIW't,~:tSe~) llIa-
ranton. by •• y 0' a aett1ement arrived at tht+ougft the 
good omces of one of the Directon, Shlil.S. IL' Vuu. In, 
view of the doubtful natur~ pf tqe debt, the SUb{:q#;lmit-
tee for recovery of loans has recommended that the am-
OU!lt should ~e: written om as I\on-recdverahle. '. "', ';: 

4. Aag Aur Pani: Execution proceedings are m; progr ... 

5. Arman Boo,.4 Dil: We have. inttructed our s.Ud~r 'to-. 
iJ:1itia~e insolvency proce~gs against the pr04~tJr. 

6. Naya Jcmam: 'San. as 5. above. 
(ii) Stuck up: (K,adavul Thantha S~lvatl1): An Arbitratjon 
'. awnr'd 'liss be~n obtained' against thp'1eg,aj. '~ij-s ot,~ 

late nroducer, whirh has been sent to Solicitors for obtain-
ing ~ det'ree in. terms thereof." . ..' , 

~ . , 

'.89. An analysis of the ~!ght tUrns for whlch loans Were disbu'r-
sed prior to June, 1~~, but wlrlchare incomPlete Of '$tu~'t up blcU-
cated the follOwing f~atures: . . ,. -' . 

, ., 

(8) Lo~ns were given to peQple with no previous exp~rience 
. (five films); 

. ' .: ' ~ . .':' :' I ,~~ 
(\;) Insufficient ~lo~l.4r~ of fac;t~ at thE: tinie aI, appijca?~m 

for loan i.e. Prev;.ol,lS cQmmiiIllents. nQ~'j~ly ~~qsed, 
etc (two films);' . 

(c) Sl1b.sequen:t 1ns~ents. of 198JlS W'e.reffi.~!l, '\Vitb,out 
ful~l~eI1t of obligations against the preVious ihst~'hnen~ 
(sevent fllms); .. .. r 

(e) stop~age of releafle of loans s~lDctioned in view. of the 
poor quality of the picture and inabtlity to secure distri-
b~$~J~rMI~:t ·(AVA·lUfDI). 

2~: ~~ ,r!~~. f.o{, r,!!)~~~s SY~~~1t ~~~ o~ loans 
witltClut havtnlt all the con~1t10ni of the ear ieI'. tnnaIments fulfU-. . . ~. . -. ."', ~,. '. ,. .. , .. " 
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7 
was the anxiety of the Corporatio to ¥et htt pictures comple-
and released under any circumstances so as t recoy r the loan 

·aJ\ced. 

"aro. tbe ~{)vementa made Iinc& 1969, in respect of 
Ye, the Col1'>oration ha sta ed as under: -

Ie (a) It is true that loans hLtve been given to people with no 
Pfev.loWi expcrieAce after June, 1969 &180. Ho e, such 
loans wprE' given becaUSe t)l/!popl hind the projects, 
pOEsessed creative talents. While some of them h g ob-
tained dploma from the Filqt ~ ~V Institute of Poona, 
¥,l. the ~fJerent, fields of fi1m...xnaking, or they had obtained 
training abroad, some others had worked as Assistants to 
established film directors. Moreover, it is the Corporation's 
policy to etlcourage new talents. 

(b) In view of the past experience, the Corporation d,isco\lra-
ges grant of loans for films already under production, be-

cause such proO.uctions might carry liabilities wh,i~ are 
not disclosed at the time of the application for loan, but 
which might create complications later on. 

(c) Subject to ' effective control bein'g exercised by the appli-
cants over the production and budget of the film, loans are 
released in suitable instalments, without hampering th 
schedule of' programme. ffowever, when exigencies so 
demand, some relaxations have to be made in the co <it-
tions for release of instalments. 

(d) The Corporation normally does not enter~ proj~Cf1:s 

with bdg budgets, which rely on outside finance. ~ore
over, with th,!;. r!se. ln the cost o~ production, the limits of 
grant of loans without c.ollateral security have been in-
creased to Rs . 3 lakh for BI8."Ck and Whit films and Rs. 
4 112 ror cO~UI fiJ,ln.s. ~'1'hi8 pr vision . rGvisi ) In 
view 9f this, tb,~ need tor th~ a.vplicants to reply on outside 
finance has (iimh'li{ibeQ. . . 

(e) There was no occp~j9n afteJ: ~969 f()r fitoppa~~ of rele 
of loans sanctioned in vi~w of the ppo}, quality Qf th~ p~. 
~~T~ ~ d ¥fa yUty to s~~ ~ij.stnbu~jQq. ~I'\'tHl~~nts 
The S ris>~ is' b~ing e~min~d );>y Ii Committee, ~IJ}be~4 
of which are selected from a broad based panel. The pre-



sent, panel consists ofperso~s eminent in different ~ 
. lions of" the 'film indUstx:y, such as p~ducers, dtrectors, 
fUmcritlcs language experts, etc, Since the Corporattca 
has already entered the distribution field, it considers ta-
~a ovet the d1atribution rights of . thOle fthns which are 
apt sold, aDd distributes tbeftlms through sub-cUstrfba.. 
tors," 

2,92. Th,latest ,break-up in re&peet of loans grmted after June, 
1969 and their recovery ts as under:-

Detail. 

I 

<A) Completed aDd 
re1e.aed 

(I) Loanl reooverc4 
fully 

(2) LoanB not re-
covered fully 

(I) UnBucce"rul.t Box 
omce • 

(Ii) Under exploltadon 

(8) Completed but not 
releued. • • 

(C) Under Production 

(I) HaviJ1l 110 chance 
01 c:ompledon • 

(Ii) 'Stuck-up 

(ill) Prosreaainl 

No, of Loanl LoaDa Loanl Loanl Loanl , LolU mm. dll- re- w/o 0/_ ' c1oabt- iD ..... 
burle" c:overe(\ 

2 '3 

2 2'SO 2'SO 

10 18'30 0',2 

4 11'16 8'74 

2 3'88 

3 7'43 

30 62'54 11'85 

fill rears 

«5 7 8 

3'02 

IS'30 

3'88 2'49 3'&1 

7'43 
,0'69 2'49 38'01 

NOTJ:: Clasaifled as duobtful in March, 1975, 

2.93, The Management stated in May, 1972 that "the script of the 
ft1ms was now being examinec\ by a Committee members of wbicb 
were selected from a broad based panel unlike in the past when it 
was a routine affair", It was further clapned that "unlike in the past 
the loan instalments are released as suitable interv'lls after check-
ing how the earlier instalments have been spent and how the fresh 
instalm~ilt is going to be spent." In spite of this, the details given 
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: in the above table in respect of loans sanctioned after June, 1969 
will indicate that 10 films have already. proved unsuccessful at Box 

• Office, while 2 ftlma are stuck up. Another 12 fUms have been com-
pleted but not released. The recovery of loans in all these cases 

:'has fallen in arrear to the extent of RI. 36.96 lakha out of the total 
of Rs. 48.28 lakhs. A sum of Rs. 2.49 lakhs out of loans in arrears 
has been classified as doubtful of recovery. 

2.94. The Committee enquired whether there was any clause in 
'the agreement that if the producer did not proc\uce the ftlms within a 
prescribed time limit, there will be penalty imposed on him, the 
representative of the Corporation stated:-

"There is no sllch clause in the agreement penalising the pro-
ducer who does not complete the fUm." 

It was further stated that in the recent past except a fUm 'Sasha' 
~a1l the films had been completed and were awaiting release. 

2.95. When asked whether there was any clause giving maxi-
'mum time for completion of the films, the representative of FFC 
,:stated:-

"I think that would give a leeway or advantage to the produ-
cer. If we say, for example, five years tinae. It is not to 
our advantage, he will linger on.......... Every film 
gets completed in two yeal'l, thil Is the only cue where it 
has taken four year .... 

2.96. The year-wise break-up of loans in arrears amounting to 
• .Bs. 17.19 lakhs (RI. 36.181akhs in respect of films 8Jumced upto JUDe, 
1969 and Ra. 38.01 lakhs for post June, 1969 period) out of the out-
ltanding loans of RI. M.87 lakhs is liven below:-

Year as. in lalrhs 

I 2 

1962-63 o'a6 

1963-64 S'ar 

Ip6.4-6, • . , U'a2 

1961-66 • 0'S6 

1966-67 4'88 

1967-68 . Q'89 
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I: • , 

;., 196""· j , .,~ . 0-81 . 
'I l~?tl 

L: 

1970-71 . 7'09 

1971-72 10'34 

J~~2..-7~ ," ,-,.1, ... . " . J~:Wt· 
J973-74 . 1,4'99.. 

14"1.-

2.97. 'It is stated that tdae. aD10qnt Of.loall in atraars out of loans. 
advanced upto June, 19f19 has come down on account of the fact 
tbat a further amount of Rs. 1'7.43 lakhs (in addition to Rs. It'. 83. 
lakhs Wl'ttOn. 011 "pta Mare!!', W72) h.s,1atDeefjeen written/' oft~' .. 

. 2.98. In respect of loans graxi't~~' ~fter JWle, W69 tht: pq~i~ion ot. 
ioahs in arrears has further worsened. 

2.99. According to the original bye-law.rt el the Corporation 
E+pproveq by G9veroment in Jan~ary, 1W;1, npayment ofa loan was 
tp commencli e4ther on the d.a,~of expi~ of OiQIJ yli!Br from the date 
qf ~Q,t ot ij)e ~ w.~~ or, WtQ ~,~ ,~e Central 
Board of Film Censors or the RegionaJ. Board' of Filllt Censom, as 
the case may be, had granted the certificate for exhibition of the 
fUm whichever was earlier. 'Vhe bye-laws were revi'Sed in August, 
1867.' '5td~ating tba~ tti.e l1ecov'lry would' cotnmenoeeitber on· ~Oom
plBtiOJl b~ tW4 years. ~om the da~ of<pay'ment oi the ftrilV'fnsttl· 
ment of the loan or oD the expiry of 30 days from the release of· the 
film which~er is earlier. The Board of Direc-tors could, however. 
in special cases anel for adequate reasons extend the period of re-
payment by a maximum of 6 months provided that the period of 
repayment of the entire loan did not exceed three years from the 
date of the payment of the ftrst. instalment. The details of t.he loans 
in arrears indicate that the maximum amount pertains to tbei'nstal-
ments Wh~cA fell due for repayment during 1963-64 to 1966-67. These 
amounts will be out of the loans the first instalment of which was 
disbursed 'dUring 1962-63 to 1965-68. Besides, the details as' given 
in the Tables at paras 2.64 and 2.65 of this Report will also indtcate 
that all t~ 19ans (ex~pting ~o cases) wri~ten off and cl88liied as 
doubtful of recovery were out of the loans sanctioned upto· tb~ ~nd 
of 1965-66. Adequate precautioila w.ere not apparently taken before 



sancti'oiqln ~ ~ the, i iti~l the ion 'he-
Corporation. ~ 'Via ~ (). ~ th <lOll em. repre-
IIel1tative on the Boaril of Directors expressed in ~aYt 1969. , 

~190. It wiD alSQJ be seen. that II' sublta1ltial &moun of loans has ~ 
fall~ ~ arJle . 19!1l-12· to 1&'11-7 'fttis' was fit respee1; of lo.ans 
granted after June, 1969 the recovery of which, however, fell due 
even before the expiry of the normal period of two ~er,.+s due to 
early. ccnnpletion and release of the films. 

2.101. The Committ~ were informed during evidence that the 10 ' 
fihl'I.a in respect ot which loans were granted after r.1~e 1969 and 
which did not prove successful at the Box Office, w.ere released in 
the last 3-4 years and were pejng ex;ploited and the return on these · 
fill'1'ls wd coming iq instalq1 nt~. 

2.162: When asked ~bout the reasons for the failure of these · 
films, the- Chairman, ric statea as under:-

~ I. 
"Talking as a laytp.an, they must not have ~n lilted like 

BUF by the udhmce •••.•. Ei~4eI' ~ey were toq much 
eXp'er}l11~ntal in natur~ or it was q e to tb.~ faul~ ~~~
tiPJl ot; tbe scr\pt. In some cases, the sC;ript 1$ wonderful 
but th inil?~em~ntatioq Qf the scri~t is no;. upt th~ m f,k· 
Tlies~ ar~ the only two r~asons one can advafJC:' As '4 
rpa er of lact 8Q PE}'J;' cent of thq comrp.ercial . :tp.~ flopp-
ed l!ls! Y,ear a.ccordin~ tp the statisti'cs s~..plied. by the , 
fndian MotIon Flctures Producers' AssQciatJon, all~ tp,e 
Film Federation." 

lie further stated; 

"The Scrip.t Comn'litte~ <;am intr existen~e in 19~7 apd since 
tp~~ ill these films h ve. been g!ven loans. ~ 6.0 p,e,r c~nt 
'of thos~ whic.h have be'jin r~le"as~d av~ b ougJ1t pa~lt 

I II profits, it shows ~h t tl'~e script Comroittee. ha~ wot'~~~V 

2'.103. hel} asked abo.ut t~ intdnsic wqrth , of theslil ,t~ films 
which ~ave fioppec\ , or wh ~ were unsuccessful at tl\e. BQ1t. Office 
the repr.esent~tive of FFe, st~u;d ~ reply.:-

"Nobody wants t~ decry: his own ware but,.obj~ctively. spea~
~g, m~y be. one or twp were .not g09d films not well D;l~de . 
but o~efs. w~re a ~ of a goodqua.U.ty.'~ . 
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2.104. As regards the reasons for so many films being unsucce~ 

luI, the Corporation further stated in a note llS under:~ 

''The objective of encouraging serious films may not always 
tally with th~ bQx office 'results in the existing exhibi-
tioJ1-d.istribution set up and the ever changing audience 
lute. 

Art films are not always successul, but there is an audience 
for such films-younger, more demanding, not easily de-
ceived by all, the make-Mlieve of the commercial 
ci:nemas-a minority audience, still: whose needs, tastes 
and temperaments can only be guessed." 

'2.105. The Committee note that the Film Finance Corporation has 
.disbursed loans amounting to Rs. 234.'70 lakhs to 8'7 feature fllms and 
:2l documentary films out of which loans to the extent of ,Be. U6.Z8 
IBkhs had been reco\oered, Rs. 29.26 lakhs written off and as. 89.16 
ilakhs were outstanding. 

2.108. The Committee further note that loans to the extent of 
as. 161.14 tuhs were disbursed till June, 1969 for 56 fUms out of 
which loans amounting to as. 65.44 lakhs have either been written oft 
(as. 29.28 lakhs) Or have fallen in arrean (Rs. 38.18 luhs) on ac-
count of unsuccessfullincompleteiunreleased fllms. Out of 58 films 
financed beforet June, 1969, 48 films were completed and released 
and 24 out of the released 81ms wre not successful at the box oflice. 
one film was completed but not released, 8 films have no chance of 
completion and one fUm was stuck up. 

2.10'7. From the analysis of the 8 films, the Committee are pained 
to note that amongst other things (a) the loans were given to pe0-
ple with no previous experience, (b) su~uent instalments were 
released without fuWment of oblications against previous instal-
ments ana (c) the producer was allowed to rely on outside finance 
also. The Chairman of the Film Finance Corporation stated during 
evidence that " ..... we have no meaDS of knowing why they were not 
completed. LoaDS were given for wrong sort of fllms. What can the 
present Board do about it .... " The Committee cannot appreciate 
such a statement ~oming from a person of the standing of, the Chair-
man, as functionaries may change but the Corporation is a continuing 
bodY, and it was the bounden duty of the Corporation to have kept 
a close watch on the progress of a 6lm being made by a person who 
had taken loan from it and to have taken positive measufall to safe-
cuarl the ioielets of the CorporatIon. Tbey desire that the case of 
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each aDd every iacomplete .. may be iDvettigMetl· and-l'd'ponsi-· 
bUity tbltrfor Ix,. .on tbe oJIicials of ~. Corpontitttf' an'l' appro-
priate procedures devised to prevent the recurrence of'&~h 'uses in, 
future. 

~ :j . "') , ,,' 
. ", .. 1·,,,,\ 

2.108. The Committee further note that in May, 1969, wbe~~w-
tam proposals for eounter-balancbl, the losses in financin, the pro-
action of ·filml were submitted before the Board of Directors, GoV-
emmeat representaU" on the Board of Dlrecton litated tot' I 'it 
would 1Jemaps be not quite corred to say'that all, the films financed 
by the Corporation have been films of high artistic value." He aOO 
appears to have come to the conclusions that, ".... until recently 
vigorous eftorts were not made for the recovery of loans aDdade-
quate preeautlofiwas not exercised before sanctioning loans." The 
Committee are in·formed that the wbole matter was investigated by 
the Corporation and "it was observed that the scripts were nut 
thoroughly examined and the background of the applicants was not 
proper1r \ looked into." The Committee would like the GovenuneDt 
to investilate the cases in wbich scripts were not thorou,hly ex-
amined, wbere the background of the appli~ants was not properly 
looked' into, adequate precautions were not taken before sanetioniD, 
df loans and vigorous eftorts were not made for the recovery thereor 
and take action to fix rtlSponsibility for the lapses on the officials 
of the Corporation and Government representatives on the Board 
and inform the Committee of the action taken in the matter. 

2.109. As re,ards the sum of Rs. 29.26 lakhs written oft, the Com-
mitt~B a're informed tbat aecording to the legal opinion there is no 

'bar to the recovery of amounts. even after they are written oft 
against certain films. U the producer of such a film makes another 
film, the Corporation can recover the loan. from the earniJap of his 
new film. The Committee, therefore, recommend. that the Corpora-

. tlon should keep a strict watch on the defaulting producers and 
take appropriate steps to recover the dues from such defaulters from' 
the earnings of their new fiims. 

2.110. The Committee find that in the case of one film 'Umeed' 
~ompleted and not releaseCt, the producer bad created first char,e 
over the collections in favour of a private flnander. The Committee 

: llee 1110 ju!ltification for anowin~ this arrangement. The FFC should 
have hi Us favour first char~e over the earnings, as 1t has advanced' 
loans. The Committee sunest that the JI'FC sllould exapline whe-
ther there is any similar lacunae ID the agreement with other pro-
ducers and if so, take steps to immediately rectify the same by In-



·trod.ucla, .a.vi 
ets l. Rri . 
r~te.c;l bJ it. 

ill t. egJlllemllllt 
c!Wlee.ioii 

2113. The Committee are informed that ost of a total loan of 
Rs. 62.54 lakh di bur d after June, 1969 fer 30 piet , ecovery 

,of loan to the extent of Ks. 38.011akhs has jallen in arrear . -Out of 
es 30 ms Rnanced "y WC, t6.1tlms are ,:ompleied and re-

Jea ed and 0 fltm out of r~ "6bn .ve pot proved 
successfu' at 'box olfice (as compared to UJilm out of 48 films COI1l-
pleted a cI re sed baf Jun~, 18G8, ich did J;lot ,Pl'Clve SllC,C 

fu). shave heeu comple hut .not .. ed and .2 Jilms .re 
'. tuck up. 
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which had to be written off, was sanctioned another lo~n in 1970,for 
another Maratbl F1lm 'Don hi Gharcha Pahuna'and the subSequent-
loan Is also stU. III arrears. . 

2.117. The Committee cannot but conclude that even after 1--' 
tbeloans have been ,s8Dctioned by the Corporation without tho.ough 
scrutiny and without regard to the antecedents and the past pmoi-
mance of the applicants. Tiley strongly depreeate the lack oft ele-
mentary commercial prudence shown by the Corporation in such case 
and recommend that all sucb cases relating to the period after 1989' 
should also be investigated with a view to fix responsibility and the· 
Committee informed of the adion taken. TheComlJlittee Deed hudl.,. 
point out that it is not advisable for the Corporation to advance fresh 
loaDs to producers unless they have repaid their earlier loans to the-
Corporation. 

2.118. The Committee further note that in regard to the· heny 
outstandings, the Performance Review Committee, which was .et-
up in 1973 and the Recovery Sub-Committee which was set up in 
1974, made a number of suggestions which included a thorough and 
critical review of the outstanding loans with a view to taking active-
steps to recover them, ban on writing-off of any loan till all legal 
steps have been exhausted, tightening up of future loan agreements 
to secure the interests of the Corporation, obtaining of distribution 1 

rights of films financed by it. etc. The Committee are· informed 
that the guidelines laid down by the Performance Review Commit-
tee and Recovery Sub-Committee are now being followed by the· 
Corporation, each case of bad and doubtful debt is being examined 
~y the Board of Directors and ways and measure sugge$ted for re-
covery and the Ministry is also being kept informed of the progre,,!>. 
Though it is claimed by the Corporation that the pace of recovery 
in general has improved. the Committee find that the recovery of bad -
and doubtful debts has not made much progress_ In 1972-73, re('o-
verv of bad and doubtful debts was of the order of Rs. 19,,980 only; 
in i973-74 it was nil; in 1974-75 it was Rs. 7.176 only. In view of the 
fad that the position rega~ding recovery of loans and unsuccessful 
films has worsoned after June, 1969, the Committee would like th.t 
the guidelines for recovery of loans should be carefully reviewed and 
the lacunae, if any, in the procedure should be identified with·. 
view to taking suitable action to ensure that the .. procedures for 
sanction of loans and recovery thereof are streamlined- so as Jo 
obviate the chan~s of deelarinl them as bad and doubtful: delits ~d 
writing them off ultimately. 
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2.119. The Committee need hardly poltat out tlaat it .-ulili .. the 

prime resp8llsiWlity aadconcern of the Corporation which is bard 
pressed for tunds to recover tbe outstandin, loans in time as recovery 
of the loans will not only help restore confidence in the finaneial 
health of the C01'poration but also facilitate the raising of '""ter 
resoarces. 

Arbitration P1'Oceedings 

2.120. Out of 44 films where repayment of loans became due till 
March, 1974 but not received {Appendix VI), arbitration proceedings 
had been initiated in 40 cases, after a delay of 2 to 12 months in 10 
cases, 13 to 24 months in all cases, 25 to 48 months in 9 cases, 49 to 
60 months in 5 cases and 61 to 98 months in 5 cases. In the re-
maining 4 cases no action has been taken. 

2.121. Although arbitration awards were obtained in 40 cases out 
of 44 cases, court decrees cmdd be obtained only in 20 cases covering 
an amount of Rs. 85.65 lakhs (principal). None of the decrees has, 
however, been executed. The decrees are awaiting execution from 
1965 (1 case), 1967 (2 cases), 1968 (6 cases), 1969 (1 cue), 1970 (2 
cases), 1971 (7 cases) and 1972 (1 case). 

2.122. The Management explained (April, 1971) that "after the 
court passes decree, it takes time to obtain certifted copies of the 
same. Before ~ecution of the decree against the borrower(s) the 
film has to be got a"cti'oned." 

2.123. The Management stated (October, 1971) that their normal 
practice was not to initiate action till the films were completed or 
where there were prospects of completion or where the tum. had 
been recently released and were not fully exploited.. 

2.124. When asked about the reasons for not initiating arbitration 
proceedings in the remaining 4 cases, the Corporation stated in a 
note as under:-

"Suitable legal action has alreoady been taken in relilpect of the 
remai'ning 4 cases as shown below:-

<&) "Maratlla Tituka ,Mel .... '· • 
(Sr. No. 9 of the Appen<'.ia VI) 

(2) "Pyaa" (Sr. No. 21> '. 

" 

• AI I'« the Itttfelnea't die c'Jlt1i!H'fOr 
hu p8id R.I. 30,000/-. In vic.w of the 
prMptctS Of re(Jl:lfldt beir, bleak. the 
~ OUlI'a."'" .... t haa been 
Written off. 

• ~rlWatiClft Award ... ·.bMnobtair.ed whim 
hal been leU to Court for obtair lr i 
a decree. 



(3) "Aili". Tufan DIrfIla" (Sr. No. 32). 

(4) "Usti 'oti" (Hindt) (Sr. No. 36) 
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Axbitration Award bas been obtained against 
the producer with the clistriblltor 
made a party to it. The c!iatributor 
hu, however, filed a petition in the Court 
chaUeniina the Award. The matter is 
therefore I1Ib judiu. 

Tile Corporation has been ac:\viled by the 
Solicitors spinst arbitration.l;oceedw8s 
in view of the peculiar b und of 
the cue. The soliciters have recom-
mended institution of • Suit tor the 
reCOvery o(CorpQration's money. To save 
the Corporation I c:laim from limitation 
a lUit has been filed in the Bombay 
High Court. 

'I'he Sub-Committee on rec:overy of loans 
has recommended that the Corporation 
should cor.ti!,ue lCIa! proceedlrip and 
obtain a dec:ree qainfit the producer. 

2.125. As regards non-execution of court decrees obtained in the 
20 cases covering an amount of Rs. 35.65 lakhs, it was stated:-

"It is not correct to say that none of the decrees obtained so 
'far has been executed. Some of th~ decrees have been 
executed, and in other cases they are either in the process 
of execution or the execution proceedings have been held 
in abeyance in view of the litigation or settlement pro-
posals submitted and/or accepted by the Corporation." 

2.126. Details regarding progress made with regard to the exe-
cution of decrees obtained against the loanees are given in (Appendix 
VII). 

2.127. In regard to arbitration proceedings for recovery of loans, 
Secretary, Ministry ~f Information and Broadcasting stated during 
evidence as under:-

"I must confess that this is really very unsati'sfactory state of 
affairs ...... " 

"In six cases I would say that the decrees have been executed 
in a sense that in one case property was attached in exe-
cution of that decree but, subsequently, it was challenged 
in the court by some alle'ged true owners of the property. 
In another case the film was auctioned for a vf?ry small 
amount-of Rs. 10,000/- -the film called 'Nawab Sirajud-
daulah'. In four cases, the parties were declared iD.lml-
vent and nothing could be done in two cases· It was de-
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cided to write off the amount by the Directors of the 
Board." 

In the remainiI\g cases, the position is that in three cases, the 
solicitors are in the process of executing the decrees. In 
another three cases, the decrees have been transferreld 
from Bombay to Bangalore branches and therefore these 
cases have been followed up in three cases, the proposals 
have been accepted but the amount has not been paid. 
In two cases, the guarantors-distributors-have challen-
ged the decFef'.5 and the matter is sub-judice." 

'''The Ministry is very much concerned about the situation. 
What we now suggest is to take' up the matter at a higher 
level with State Governments and also to depute a senior 
officer to visit some of these plac~ and see thati the 
appropriate authorities execute the decrees with expedi-
tion." 

2.128. The Committee note that out of 44 films where lOBUS 
became due for repayment till March, 1974 but were not repaid, 
'arbitration proceedings had been Initiated in 40 eases alter delay 
of 2 to 12 months in 10 cases, 13 to 24 months in 11 cases, Z5 to 48 
months in 9 cases, 49 to 80 months in 5 cases, and 61 to 98 months in 
5 cases. Suitable legal action is reported to have since been taken 
in respect of the remaining four cases also. The Management have 
stated that their normal practice is not to initiate action till the 
films are completed or whore there are prospects of completion or 
where the films have been recently released and are not fully ex-
ploited. The Committee agree, as admitted by the Secretary of 
the Ministry during evidence, tbat "this is really a very unsatis-
factory state of affairs:" Althougb they agree that full opportunity 
should be given to the producers to refund the amounts, the Com-
mittee see no justification for the practkefollowed by the Mana-
gement whicb had resulted in delays ranging upto 8 y.rs in ini-
flatin~ arbitration proceedings affecting the interests of the Corpo-
ntion adversely, The Committee deprecate the lack of sense of 
urgency on the part of the Corporatiou in initiatine arbitratioD 
proceeilinp in this regard. The Committee recommend tbat tbe 
~riteria followed in taking recourse to legal action/arbitration should 
be reviewed expeditiously and definite time limit laid down for 
starting legal proceeainp against the defaulter. if other avenues of 
recovering the amounts In the normal eoursefaU. No exeeption to 
these time Hmits should be made without the express approval of 
the Board of Directors. 
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2.129. The Committee feel tbat there sbould be a regular system 
under which a detailed statement showing the actual recovery made 
from the loanees together with the total recovery due of principal 
and interest should be submitted to the Board with the suggestions, 
of the "Finance and Management" so that the matter could receh'c 
detailed consideration and specific directiOIDs could be given about 
the action to be taken and the action taken in pursuance of these 
directions should be reported back to the Board. The Committee' 
feel that if such system is observed in letter and spirit, there should 
be no occasion for any avoidable delay taking place in initiating pro-
ceedings against defaulting parties for recovery of loans. 

2.130. The Committee further note tbat although arbitration 
awards were oObtained in 40 out of 44 cases, court decrees could be 
o~tained only in 20 cases involving a sum of Ks. 35.65 lobs. Some 
of these, decrees are reported to have been executed auct others are 
in the process of execution or the execution proceedings have been 
held in abeyance in view of the l~tigation or settlement proposals 
submitted or accepted by the Corporation. The Committee find that 
though decrees In the case of 4 films (viz Te Maze Ghar, Vijaya-
nagardha Veeraputhra, Subha Shastry and Ghoom Bangar Gaan) 
were obtained as far llack as 1968, th.e only progress made so far by 
the corporatioOn in these easelS is to ask its solicitors to execute the 
decree (1 case) or to transfer the decrees to somc other stations for 
eXe(!ution (3 cases). In another case (Fakira), the work of execution 
of the decree (obtained in 1970) has made hardlY any proil'ess. The 
Committee are informed that the Ministry is now concerned with 
the situation and has proposed to take suitable action for execution 
of decrees. The Committee deprecate the dilatory manner in which 
the execution of decrees even in cases whCTc they had been obtained 
has been proceSiled. Tbey feel that such laxity gets to be known and 
reduce the urgency and importance the producers should attach t& 
repayment of loans to tbe Corporation. They recommend that the 
reasons for the delay in the execution of decrees should be thoroughly 
investigate'\t by Gove!l'nment with a view to finding out how far 
these delays were avoidable and fix responsibility for delays/in-
action and take deterrent action against delinquent officials. 

.. 2.131. The Committee are al" iD!ormed that in regard to the 
remaiaiq " cues, auitable lepl action had already heen taken. IJt 
one c.se after recovery of part amount, the J.al1UlC8 had ~ 
written off two cases had been submitted to touri fIR .J.taiaial &lte 
decree; and in one case, the matter is sub-judice. The Committee-
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-.,011 .~ tile tases to·1Ie ebllclushoeJ1 pun" 10 II to aWeet 
maximum recovery . 

. Security 

. 2.132~ It is seen from the statements at paras 2.64 and 2.65 of 
"the Report that o!Jt of 28 cases in which loans ohadeitherbeen 
written off or .classified as doubtfu1 on recoverY, in 19 cases, the only 
security ~en from the loanees at the time of granting loans was 
the J!l.egative of the films, in 8 cases the loans had been guaranteed 
by the bor;rowera/othersuretles, while in ~ remaining one case the 
·C~rporation had collatoral security. 

2.133. Regarding the utility of the negative of the films as security, 
the Managemetlt stated in May, 1972 as follows:-

,. 

i .. 

" ...... the negative is the main asset of a producer when 
film is completed. A Producer can recover the money 
invel!lted in the film only throu~h its exploitation for whiCh 
he needs a print .... Printing of a new print is done by the 
Laboratory. As the negative is secured for the loan, the 
Corporation is taking an undertaking in writing from the 
laboratory that it shall not make and deliver any print to 
the producer without the written instruction of the Cor-
poration till it recovers its entire dues. It may, therefore, 
be s~n that a producer cannot get any returns from his 
film directly as long as the negative is pledged to the Cor-
poration." 

·"The objective of the Film Finance Corporation is to finance 
production of films of good standard and quality with a 
view to raising the standard of tqms produc&!. Keeping 
this aspect in view it would not be possible to secure all 
debts as some of the talented new producers are not in a 
position to giVe! any security at all except their initial 
investment and the negative print when completed. If 
the securities are strictly demanded, most of these new 
comers will not be in a position to produce fUms at all as 
such production of quality films will hamper." 

2.134. Asked whether the Management still considered the 
~egative of the films H an adequate security for loans advan~ed 
when cases in which loans had either been written off or classified 
.as doubtful of recovery mo!tly pertained to the category in which the 
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Corporation had only negative of the films, the l'epre&eD.tatiwa of 
the Corporation stated in reply: 

"In some cases the Board has taken security and in some 
others, they have not taken security." 

2.135. In reply to another question about the idea of standardising 
the method of security taken at the time of sanctiOning loans, the-
representatives of the Corporation stat~ as under:-

"Negatives are always with us. About guarantee by others. 
there are two types. Suppose a film maker who is very 
talented but has no security to offer, applies to us. The 
procedure is, it is gone into to find out whether it is a fit 
case, whether he is a talented, creative artist and just be-
cause he is not able to offer any security, whether he 
should be helped or not. There are also others who are 
talented, creative artists but have the possibilities on giv-
ing collatral security. We have considered both the cases 
because 'talent' was sponsored. Of course. in one case we 
were better placed because there was the possibility of 
giving security. . ....... From 8th March, 1975, the IORns 
will have to give tangible security for the entire loan 
amount ...... From 8-3-1975, if we think that the man is 
talented and he has no money, we would produce the film 
ourselves, we would hire his talents. That is the decision. 
If he has the wherewithal to give us security, he should 
take the loan after giving us the security." 

He however. added that from 8th March, 1975 they had not fin-
anced anybody, because they had no money. 

2.136. The representative of the Corporation informed the Com-
mittee that the old cases in respect of which loans had been sanc-
tioned subject to availability of funds, would have to be tre .. ted in 
the old manner. When the loan was sanctioned, they were given 
to understand that they would not be required to give any tangible 
security. 

2.137. When asked whether the Corporation had thought of any 
other means of securing the recovery of loans advanced when the 
form of security now being taken from the loan as had proved in-
sufficient. the representative of the Corporation stated as under:-

"There is a clause in the agreement that if the producer fails 
to pay our money, he wousd not be allowed to make any 



83 

ft.lm. under that banner. We can attach that film. or bring 
an injunction and stop the makine of that fUm ...... " 

The usual course is, of course, to attach his property and auc-
tion his assets. But this clause has a certain safeguard 
for us. If he wants to come back to the line, he ml,Jst pay 
oft our loans ...... because if he does not make a film, he 
cannot pay lakhs of rupees ...... The producer of 'Pyas' 
owes us 6-7 lakhs of rupees. He says if you take an in-
stalment of Rs. 200/- per month and give us clearance to 
make a fUm. unless I make a film. I cannot pay this 
amount. Now he has a point, but we have not given him 
any clearance." 

2.138. In reply to another question whether the loans, which had 
been sanctioned but had not yet been disbursed, would be covered 
under the new security arrangements, the Chairman FFC, stated 
~~~~ , .1 

"The Board will have to take necessary decision in this res-
pect. We will convey your views to the Board and the 
Board will have to revise its original decision. They will 
have to say that in respect of nine cases, new rules will 
apply." 

2.139. The Committee note that out of 28 eases in which loans 
had either been written off or classified as doubtful of recovery, in 
19 cases the only security taken from the loanees at the time of 
eranting of loans was the negatives of the fUm', in 8 cases the loans 
had been guaranteed by the borrowers/ other sureties, while in the 
remaining one case the Corporation had eollateral security. The 
CDmmittee are informed that in view o! the objective of the Corpo-
ration to finance production of fUms of good standard IIDd quality 
the Corporation did not consider it possible to secure all debts as 
some of the talented new producers were not in a positioo to live 
any security except their initial investment and the negative print 
when completed. The Committee are not satisfied that the C01'pO-
ration took due care Or precaution bt selectiq richt tyPe of produc-
ers or scrutJDlsIn&' the scripts and stories properly before unetloning 
loans and it is this fact as well as their enco1lJ'al'C!llllent to the hleh 
budgeted fllms which has been mainly responsible for the losses 
suffered and die pnunt preeautiOlll financial positiOll of the Cor-
poration. WhIle the Committee acree to eneoarapment beinr riven 
to talented new producers. theywoald like to reterate, u already re-
commended in para 2.43 of this Report, that this should be on the 
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basis of thprough scrutiny and, o~jeetive stand..ds. ~ alter the 
Corporation iadsfle" itself about Ute standing ACOl1lpetence of the' 
new entrepreneure so that the public money is utilisd. only for public 
good. 'I,11e Committee a.:e inf~e4. tlJat so. ~ as t~ n .. "tivc is 
pledged to the Corpoz:ation the prod~er c~_ pt .,.. return for . ," - . 

the film and to this extent the neeati~e eGa,sti-'*es a seeqrity. The 
Committee are J¥)t able to appreciate the ratiOQable "hind the 
Krant of loans either with a melagre security or the ntWlltivc of the 
film or without a tangible security even OIl tbe, plea of production 
of good quality and standard fiilms. The Conunittee are informed 
that since 8th March, 1975 the Corporation has laid down that the 
loanees will have to give tangible s~urity for the eBtire loan amount 
and the interest thereon and if an applicant is taleDted but cannot 
give security, the proposed ftIm will be produced by the Corporatioll 
it .. 1f or the talents would be hired. The new conditions wil1 apply 
to loaDS sanctioned IUI4 disbursed after 8th March, 1975. WhUe In-
siataDCe on taking tangible security for loans advanced for the pro-
duction of quality fUms is desirable as already recommendoo in para 
2.34 of this Report, the Committee would like the Corporation to 
see that the approach as to what should ,constitute the 'tangible secu-
rity' should be such that really worthwhile and promising producers 
are not shut out on accomlt of any rigidity in the procedure to he 
followed In this regard. 

C. Script COII1m1ttee 

2.140. According to the procedure laid down by the Corporation, 
the script of the film is scrutinised by a Script Committee consisting 
of persons distinguished in the field of art, culture and educa tion 
andlor who have a background of film production, directiGn and 
appreciation. 

2.141. The Management stated in May, 1972 as follows:-

"The script is being examined by a Committee, members of 
which are selected from a broad-based panel unlike In the 
past when it was a routine affair. The present panel con-
sists ot persons eminent dn different sections of the film 
industry such as producers, directors. film critics, langu-
age eX})erts etc. 

The Script ComR'littee meMbers have been given special in-
structions regarding processing of these scripts and a spe-
cial fonD, has been deYised for their report .... The Script 
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Com,mittee, if ~t fin.~~~at tbe"bll!f n~t 'WlOl!th financing 
recommenda rej~tioq. gf the 8.J:lp1.iqation. 

AccorcliDc·to .~ bye-laws of the CbrporatiOl'l, the Script 
Committee is selected, by the BaaM of Directors whereas 
~he mem.bers of the Board of Directors are appointed by 
Gove~nln.tmt in terms of the Articles of Association of the 
Cor,poration." 

2.142. Details regarding constitution of new Script Comqlittee and 
number of meetings to which the members of the Script Committee 
were invited and the number of meetings which they attended are 
given in Appendices VnI and IX. 

2.143. When asked whether it would not be advisable for the 
Film Finance Corporation to have Script writers in the Advisory 
!Board, the Chairman, FFC stated:-

"We have saveral eminent script writers like Shri R~jendra 
Singh Bedi in our script committee. It is very much in 
our mind now that we a,re entering into the third phase 
of our activity. In other words, when we become produc. 
ers, we shall be ourselves looking for good scripts. When 
we do that, we could have good script, as suggested by 
you." 

2.144. In regard to a suggestion for having a commercial Film 
producer and a commercial film distributor as members in the script 
Committee to help selection of good scripta, it was stated that "al-
though we do have a commercial film producer on the script com-
mittee panel, the suggestion to have a commercial film distributor 

()n this panel is imbued with inherent pit-falls and dangers, because 
his suggestions may harm the artistic worth of the projects. At the 
same time an out-of trade distributor could be of guidance. II 

2.145. As regards examination of script by the Script Committee, 
the Chairman, FFC explained during evicience:-

"As soon as the script is submitted, we ask for a synopsh as 
well as the detailed screen plan, Beene by scene break-
down of the story. This is something whieh ill not done 
iD our Hindi cinema. The Artist comes and men Hons 
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the Una which he likes because the star is the main forc~ 
in the commercial cinema. But we insist on written 
screen play. After. the screen play is submitted, myself' 
and the Technical Ofticer in our COll)Oratlon go through 
the script and we exchange views, After we have come-
to some consensus, we prepare a detailed report which 
is submitted to the script committee on which there are-' 
well-known producers, directors, writers, and also a Mem-
ber of the Censor Board. After the Script Committee-
comments on the script either in favour of a loan being 
granted or otherwise, we take it to the Board. Even in 
the Board we have three of our members who are litera-, 
tes in the sense that they are in a position to pronounce-
whether the script is worth filming or not. So, it is at, 
the final stage of the Board meeting that a decision is. 
taken whether a loan should be given or not." 

2.146. In this connection, the Ministry of Information and Broad-, 
casting stated in a note that upto November, 1967, the scripts sub-
mitted by the applicants to the Corporation were looked into and 
processed by the Secretary, the Technical Adviser and a Script 
Committee of 2 to 3 persons drawn from the eminent film producers 
including the Chairman. The decision to enlarge the Script Com-
mittee was implemented from 1st December, 1967 after a Board 
decision of 25th November, 1967. Since then, because of the compo-
sition of the Script Committees, better scripts had been granted 
loans. 

It was further stated that a senior official of the Ministry is a 
Director of the Board of Directors of the Corporation. No specific 
instance of any member of the Script Committee not being selected 
with proper care was brought to the notice of the Government. 

2.147. When asked as to how the films, the scripts of which were 
examined by the new Script Committee, fared at the box-office, vis
a-1:is earlier films, the Corporatlion stated in a note as under:-

"In the existing exhibition distribution set up, the fate- oi a 
film at the box-offtce is absolutely uncertain. However, 
it will be seen that in the recent past, the quality of the' 
films financed by the Corporation has improved. 

Out of the 22 films (relating to the post-Bhuvan Shome-
period), 'released upto Slst March, 1974, 10 films were fully 
exploited upto that perios and loans were fully recovered 
in 5 cases and loan account of one more film was settled" 
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after the end of the financial year. Thus, it will be heart-
ening to note that recovery rate of the Corporation iR .. 
respect of fil~ which have been releallld and fully· 
exploited is 60 per cent." 

2.148. The Chairman, FFC informed the CommIttee that 'in case· 
the producer fails to comply with the term of the contract, we take-
legal action. We cannot get back the money otherwise.' 

2.149. Asked about the reasons for the non-release of a film. 
'Mansara Bilap' even after five years, the Chairman FFS stated as. 
under:-

"Some parts of the film 'Mansara Bilap' which have been -
produced have been seen by our Technical Adviser and" 
hIs contention is that the film has deviated from the origi-
nal script which was very strongly l't"COmmended by our-
Screening Committee. There are six representatives in 
this Committee ...... .. 

" ........ In this case it was pointed out to the producer that 
you are deviating from the original script, after he come· 
to Bombay with the rushes of the films. The tum was_ 
shot in Orissa ........ " 

2.150. The Chairman, FFC stated that deviations from the original 
script of the film 'Mansara Bilap' had taken place possibly due to-
the laxity on the part of their Technical Adviser who had Rdmitted 
his mistake and he had also been warned. 

2.151. As regards the steps taken to ensure that the films financ-
ed by the Corporation remained true to the contract, script or the 
tender agreed upon, the Chairman, of the Corporation stated:-

"After the two experiences out of the several, we have in-
structed our Technical Adviser to exercise the greatest 
caution to see at every stage of production tha.t there is. 
no deviation. So far, such deviations have come to our 
notice at a veiy late stage." 

2.15Z. The Committee note that prior to the eonstltaUOIl 01 the· 
new Script Committee in December, 118'1, the script o' D film for 
which finance was sought was looked into anti procened by the 
Secretary, the Teehnical Adviser and the Script Committee eoattst-
ing of 2 or 3 persons drawn from eminent film producers includlne-
the Chairmaa and it has been admitted. that it was a routine affair. 
After the constitution of the new Script Committee in December, 
1967, the serlpt is serutID.laed by the Chairman and Technical 0ftIeer·· 
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..of theCorpotMiOin and thereafter " the Script Committee COD.\ist-
ini of penoDtl 4istingwhed in tire ftt!Id .,f are, cu.tiuteah'd educa-
.tloo •• d/or .. lit,. baoll,rOlUld of Ibn production, cltreetlon or ap-
preciation who are selected from a bread based panel The finnl 
decision, it is st~ded, is taken by the Board of Dir~tors in tfte light 

· of the views of the Script Committee. In view of the fact tha$ ·films 
financed alter June, 1969 have wed worse thaa these ·financed 

· earlier, as already stated in para 2.115 of this Chapter, the Committee 
are unable to accept the claim of the Corporation that since the con-
stitution of the new Script Committee better scripts have 'been grant-
ed loans. Without commenting upon the personalities on the Script 
Committee they recommead that the system of seleetion of scripts 
should be reviewed and revised aDd the Script Committf!e<i recon-
stituted with imaginative penGOs distinguished In the Reid who have 
pNven stanliiD& ill the fUm productien &ad those who are eminent 

·men of letters 80 as to ensure that filma financed by the Corporation 
are not only of high standard but are also accepted by the pec.ple 

. and have a fair chance of becoming commercially successful. As 
most of the cinema goers are young men and women and mostly the 
films deal with the lives and problems of the young people, the Com-
mittee feel that it would be In the fitness of things If the Corpora-
tion also associates with the Script Committees creative and percep-
tive penona who are conversant with ideas of the youth about the 
quality ftIma, the tJaemes which go to make such quality films and 

· the treatlaeDt and preseniatie. of such themes 80 that their ideas 
are also reft~ted in the selectiOD. of seripts. The Committee would 
like that Government may. while selcting such persons, also think 

·.of nominating to the Script Committees persons representing the 
youth organisations. 

2.153. The Committee are informed that one of the reason... for 
the non-release of the Oriya film "Man sara Bilap", for which loan 
was provided by the Corporation, was that the Anal script use,1 fot' 
production deviated from the originally approved script. The Chait·-
man of the Corporation stated during evidence that the df'vi"tion 
from the otiginal script had taken place po8sibly due to Iftxit~· on 
the pari ef. &.Mk Tecbaical Adviser who had been warnt"d. The 

. Committee recommend that the Corporation should take an the 
necessary steps to enSUl'e that the films financed by it, on the hasi'i 
of aeriJ.ta approved, do not deviate materially from such approved 

··suipta. 
D. Ftnanelnl Arendes 

2.104. It is observed that some of the State Governments/State 
. Financial Corporations/State Industrial Investment and Develop-
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ment Corporations have also given financial aid in the form of loans 
for production of films. It also appears from the Annual Report of 
the Corporation for the year 1973-74 that the Corporation had enter-
ed into co-financing arrangements with Dena Bank a nationalised 
bank, under which films are jointly financed by the Corporation and 
the' Bank, the bank advance being guaranteed by the Corp.:>ration. 
A number of other scheduled banks also appear to have followed 
this lead and Independently entered the field of financing films. 

2.155. As regards financing of loans the Corporation stated in a 
note that during the hearings of the Film Inquiry Cotnmittee con-
vened by the Government of India in 1951, several witnesses had 
repeatedly suggested that the Reserve Bank of India's Instructions 
to the scheduled Banks for their conduct of business should be 80' 
revised as to enable them to advance money to film producers. The 
basic principles underlying these instructions were that the sums 
which are generally on short call with the Banks should be invested 
in enterprises from which it would not be difficult to recover the-
advances in times of emergency or crisis. The Film Enquiry Com-
mittee wa·s con'(7inced that "Investment in a film is not of such a 
nature; the normal period of exploitation of a rum varies from two 
to three years and in a forced sale. a fUm rarely fetches any large-
proportion of its market value." The Film Enquiry Committee did 
not support this suggestion as a possible solution of the problem of 
financing the film industry. 

Nevertheless, banks have been known to finance "lms in other 
countries, and bank finance alone can improve the very necessary 
fmanci,.l discipline in a highly speculative business. 

2.156. It was added that the fact that the PTe did not indulge 
in 'black' deals. that it insisted on a detailed ~reenplay and on a 
rigid shooting schedules, and the further fact that it initiated a new 
movement in cinema in the country, promptied three leading natio-
nalised banks, the Dena Bank, the State' Bank of India and United 
Commercial Bank. to sbow their readiness to co-finan~e films with/ 
wUhout the Corporation or to provide the Corporation with addi-
tional finance at a reasonable interest. Certainly it was invigerat-
ing to diIeover a community of ideas betweenn~tionalised banks 
and this IOCial medium. 

2.l57. It was also stated that whUe the fint P ... aat of the Dena 
Bank for Co-finanCf: was approved by the Board, the IteCOnd proposal 
of the State Bank of India for giving cash<redit WM dropped be-
cause the rate of inter.t ebarge4 by the said Bank was very high-
(lH(i't at that time). 
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2.158. When asked about the comparative advantage of the system 
60f having multiple financing agencies vis-a-vis only one financing 
.agency, where in all interested parties could have financial particl-
.pation, the Chainnan, FFC stated as under:-

"It would be an excellent idea if there could be only one finan-
cing agency, whether FFC or any other financing agency, 
wherein all interested parties could approach, with their 
financial propositions. I will tell you what is' happening. 
Mr. Mrinal Sen approached 1181 for loan for a film of his. 
We gave the loan and the Dena Bank also gave Rs. 75,000 
on our guarantee. Now, this money was not returned by 
Mr. Mrinal Sen. This was because the film did not do well 
at the box office. The name of the film was 'PAnATIK'. 
In the meantime, he started another film taking money 
from the United Commercial Bank. The film's name was 
Chorus. Had there been proper coordination, 1.he commer-
cial banks could have gained from the experience of the 
Dena Bank which has financed the film PADATIK. There-
fore, your suggestion that there should be only one ageney, 
I think, ia an excellent suggestion." 

2.159. On an enuiry, the Committee were informed that the Cor-
poration had not considered any other method of raising funds from 
:sources other than banks for financing production of good quality 
films. 

2.160. Asked whether the Corporation had considered the idea of 
• extending guarantee to the individual fUm producers for the 
finances advanced by the Banks for a particular film and thereby 
. the Corporation could eam a little commission for standing guaran-
tee to the bank, the representative of the Corporation stated during 

.evidence as under:-
"We have informally discussed it with the Dena Bank, Bom-

bay. They said they would be ready to pay a part of the 
total budgeted cost but not completely finance the film. 
Guarantee for that part haa to be given by us. ,That would 
mean that if the party does not pay back the loan, we 
would have to pay it. This happened. in the case earlier 
mentioned when they had not paid. Last week the bank 
wed us to pay that amount." 

2.161. The Chairman, FFC, however, stated that they would ex-
plore the possibility of having an agreement with film produeers for 
.a commission for standing guarantee to the Banks. 
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2.162. The Committee note that, besides Film Finance Corpora-
"tion, three nationalised Banks, namely, Dena Bank, State Bank of 
India and the United Commercial Bank, have shown their readiness 
to co-ftnance the production of 81ms and to provide the Corporation 
-with additional finance. The Committee also note that the FIm In-
.quiry Committee in 1951 did not support the idea of Banks financing 
the films producers though Banks are known to be financing films 
in other countrieSJ The Committee do not agree to this view in the 
present context as they teel that there has been sipift.cant develop-
ment since 1951 in as-much-as the leading Banks of the country have 
been nationalised and the emphasis has shifted from mere financial 
standing of the applicants for loan to the worth of the projects for 
which loanr. are sought. The Committee understand that banks 
'have been known to finance films in other countries and bank finance 
-can improve the very necessary financial disdpline in a highly spe-
'culative business. The Committee are therefore of the opinion that 
the Banks, particularly the nationalised Banks, should play an im-
portant role in the financing of quality films. This is all the more 
necessary to save talented entrepreneurs from the clutches of private 
financiers who not only exploit the situation by compelling the need~' 
-entrepreneurs to pay exorbitant rates of interests but also indirectly 
force them to produce cheap and unwholesome films to cater to low 
tastes and make qukk money at the box office. The Committee feel 
that, if films of good standard have to be produced and if the people, 
particularly the youth, have to be protected against the harmful 
oeff"ds of cheap films depiding unwholesome sex and violence, the 
nationalised Banks should come forward to play a meaningful and 
constructive role in the production of quality films and encourage 
"the production 01 such films by providing tunds to taleated producers 
who approach them with worthwhile projects. They would like the 
'Oovernment (Department of Banking in the Ministry of Finance) 
to advise the nationalised Banks to take initiative in this regard and 
'He that talented and promlsin, entrepreneul'8 comin, forward with 
_und and good film projects which 8I'e certifted to be ,ood by the 
Film Finance Corporation, are not denied fund. by the Baab. 

2.163. The Committee would also like the Banks to evolve a suit-
able lIystem of coordination amongst themselves to guard against 
the same producer taking loanll for the same project from more than 
one source 

2.164. The Committee Dote with satisfadion that the Corporation 
lias entered in to eo-financing arrangements with De ... Bank for the 
production of quality filma, under which films are jointly financed 
lJy the Corporation and the Bank, the Bank advance heine guAranteed 
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by the Corporation. They ur,e iIlat the C«pantiaa ~ ..... 
take advantage of the readiness shown by the Uaited CODllDerclat 
Bank and State Bank of India to provide fund. for the production. 
of films and sponsor good and sound fibn projects of taleniN and 
promising producers for the grant of 108llS by these Banks a~ at. 
reasonable terms. They abo hope that the Corperation wo"'4 _. 
able to persuade other Banks also to extend ,lmil ... facility to the 
film producers whose eases may be &pODIOred ~ the Corporation. 

E. Constraints in flnaneing of IIlft8 

2.165. On an average 350 films are produced annually in the 
country, invC¥ving an investment of about Rs. 35 crores. The aVel"age 
number of films financed annual1.y by the Corporation comes to 6 to· 
7 and the average amount of loans sanctioned works out to Rs. 18-19 
lakhs. 

2.166. The Management stated in May, 19.72 that "were bigger 
funds available with FFC, it could finance more than the seven or 
eight feature films it now finances every year. Its impact on the 
commercial film industry would then be far stronger." 

2.167., The Chairman, FFC stated during evidence that "the reaf;On 
why the Corporation has not been able ~ make a sizeable impact on 
the film industry is not because of any inherent fault in the working 
of the Corporation but for the simple r.eason. that ita funds are veey 
limited; its total investment is less than I per cent of the investment 
of the film industry and the number of films made by it is Ii per cent 
of the number of films made by the film inGiultry. Even SCI, while 
We have not made an impact, We have certainly made some. sort of 
a dent in the commercial sector of the film industry. 1be awece8il 
of the 'non-FFC films like RajnigaDdha, ABbtr, Niabaat, and le\rP.r81 
others is the result of the 8ent made by the FFC ill- the films tndus.., 
try. Even the commercial film makers are now following the ob-
jectives of the CorpOl:ation making low budget films." 

! -' 

2.168. In a note, the Corporation stated that due to paueity of' 
funds, the Corporation could not play btggef, role in the matter, 
though ip order to ,have greater impact on th" fUm ~dustry, the Cor-
J)Wation would like to play a larger role. During evidence, the 
Chairman, FFe .tated: . "our Board of, . ,~irec¥>rs have apPl"oved * 
excellent scripts, but we have not been able to finance them because' 
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e..e are no funds. There are many eminent writers in this country 
..., ··cmne to us, but we ,are helpless because We do not have the 
1IlOM)'." 

2.1~. When asked whether the Corporation apprQached the Gov-
ernment for more finances, the Chairman, FJ'C. stated as under:-

"We have approached the Government several times for more 
finances, but as you know, films do not have a very high 
priority. There are more urgent national needs than fUms. 
But what has receQtly happen~ is that we have been given 
some additional trading activities like distribution of raw 
stock. import and export of films, on which we get certain 
percentage of commission, which is now being utilised to 
finance good cinema. That way, Government has come to 
our aid." 

2.170. In this connection, the Ministry stated in a written reply 
as under:-

"In the context of the production of a little over 400 feature films 
in the country, FFC's financing six films, however, enter-
taining and wholesome they may be, would no doubt be a 
drop in the ocean. The desired impact on the fUm industry 
in the country by FFC would rest upon the availability of 
resources to produce purposeful, low-budget, artistic films. 
In the present situation of extreme financial difficulties, 
the FFC has not been able to raise the adequate resources 
to give loans to a larger number of films for production in 
a year. 

The Corporation has been, over the years, successful in creat-
ing a new climate for the production of fUms not only by 
its own efforts but also by setting a trend for oft'-beat 
purposeful fllms like 'Ankur', 'Rajnigandha' and 'Nishant'. 
The Corporation has thus been coming closer to its princi-
pal goal of improving the quality of Indian films. 

The Corporation took up the question of availability of more 
funds with the Government a number of times. The issue 
was discussed at length on the basis of a note prepared by 
Dr. D. K. Rangnekar, the Editor, Economics Times, and a 
sitting Director in the Board of Directors of FFC. On 
this, the Ministry of Finance in October, 1974, opined 
that so far 88 the proposal of any conversion 01. loan into 
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equity was concerned, it would amount'to glviIrg a 'h'id\'leh 
subsidy to the Corporation and the' grant Qf hidden '8'i.t4-
sidies is not favoured. As an alternative, Ministry""I!'c1f 
Finance suggested that a subvention calculated at 10 per 
cent of the loans sanctioned in each year by the FFC for 
a period of five years may be given. This recommemla-
tion of the Ministry of Finance was accepted by the Min-
istry of Information and Broadcasting and since 1970-71, 
this subvention at the rate of 10 per cent on the total 
annual disbursement of loans during the previous finan-
cial year was being given to FTC." 

.2.171, The Ministry in . a subsequent note stated that this sub-
vention was currently under review ~d the FFC had already been. 
asked to send a detailed statement giving full facts and figures to 
support the need 'or otherwise of the system of subvention. 

2.172. On being asked to indicate the latest position regarding 
the extension of the subVention after the year 1974-76, the Ministry 
stated (January, 1976) that "the position remains unchanged." This 
Ministry is in correspondence with the Film Finance Corporation 
for the required facts and figures." 

2.173. It was further stated that a proposal was under considera-
tion for giving interest-free loan of Rs. 45 lakhs to the. FFC out of 
the earnings on import of American films through MPEAA. BefDre 
granting loans it was neCessary that Government should stand 
guarantee for these loans. This loan would be subject to a mora-
torium of 5 years so far as payment was concerned. The repayment 
would be in five annual instalments beginning from the 6th year 
and they would have to be paid in 5 instalments in foreign currency. 
The matter was under consideration of the Ministry of Finance who 
have asked for further clarifications which were still awaited f{"om 
the Corporation. This am:>unt, it was stated, would enable the Cor-
poration to finance production of good, healthy, yet entertaining films 
so that it could play a bigger role in achieving its objectives. 

2.174. When asked whether Government proposed to allow FP'C 
to use funds available with the Corporation frQDl trading activities 
(import of raw Cine films and feature films and' export of films) for 

. the purpose of financing the production of films. it was stated in a 
note that Government was aware of the amounts realised by the 
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FFC by way,cot CQJl'\misltion charge. on ilnport and ,distrib.,rtion of 
taw films and import and. expoJ;'t of exposed" '"'~~ . ,films. The 
amount, 10 'far realised: was rougbJ.y Rs. 33 lakhs ~ Qctober 1973 
-onwards andkei't inftxed deposit. A Jijll"t;ot tllis ampUnt had al-
ready been allowed by the Board of Directors kom the vading ac-
tivities to, the financing activities. The Board was . ,qoJnpetent to 
<lecide about its proper utilisatfon;noGovemmtnt, pe~ssion was 
~eeded. 

, . 
2.175. In this connection, the representative of the Ministry of 

F1nance,~tated during evidence as :under:-

'''The FFC has been financed 10 far by loans and equity. The 
equity and loans today stand at about 1 :2. Some state-
ment was made earlier that the Finance Ministry at one 
'Stage stated that it was not desirable tQ convert Joans into 
·equity because that could have been a sort of subsidy. 
Unfortunately, I could not get hold of those papers in the 
Ministry. But basically we feel-at least now-there 
should not be any fundamental objection to the conver-
sion Otf a portion of the loans into. equity if that is really 
'helpful to the Corporation but conversion of mere loan8 
into dead stock of equity does not help any Corporation 
unless the Corporation is having its own earnings and 1s 
'in a poSition to repay further loans advanced to it. In 
any caseFFC is over the years re-paying all the loans and 
'interest. 'The Finance Ministry would be certainly agree-
able to this 'Question of conversiQIl of loans into eqUity. 

'There is the other source of revenue-blocked funds of Its. 5 
crores. 'Out 1)f it Rs. 2 crores can be given to FFC. There 
is b88ic~}y no objection to that also. The fo.rmal propo.al 
'that We 'have received in the Finance Mini,try from the 
Administrlittive Ministry is for grant of interest-free ]08n 
'of Rs. 451akhs. We have not receiv~ any proposal for 
·grant of Rs. 2 crores. So far as Rs. 45 lakhs is conct'rned 
we 'have ~sked the FFC through the Ministry to let us 
know how 'they propose to utilise this Rs. 45 lakhs 
~ther by giving it as, • sort of flnance to other film pro-
ducers or for their owil production of films because we 
have got some reservatiQns on production 01 tUm. by th~ 

,~ .ITC. 
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J bere are two tind; 01 earDiDp. a. UJ IS" • relult of theb' 

oWn trading aettvtty as a caaaUlmg _pnt. The FFC" 
does not require any Government approwl for the 8pplir 
cation of that earning to ita projectw. The other is the 
money that is in blocked depcli8its because' ot the agree-
ment between the American Companiesalld the Govern.-
ment of India. It does not belong to J'If'C." 

2.17fl. The Secretary of the Ministry of I & B stated: 

...... to start with the organisation was getting only Rs. to or-
Rs. 15 lakhs. Suddenly if it is given Rs. 2 crores when it 
does n~t have the necessary organisation that will be: 
taking too much of a risk". 

2.177. The Estimates Committee in para 2.14 of their 59th Report. 
(5th Lok Sabha) on Films-Part I noted that the Government pro-
Po~ed to create a fund for the film industry by imposing cess of 5 
paise on every cinema ticket and that this fund WQuld be spent for· 
the improvement of film industry. The Committee stressed that 
Government should provide specific guidlines clearly laying down' 
the purposes for which the fund would be spent for the improve-
ment of film itadustry. 

2.178. In this connection the representative of the FFC statecfl 
during evidence as under:-

"Actuany that can be of a tremenda;us help to the FFC for 
propagating good cinemas in our country, but here again 
there would be opposition from the film industry. We 
have to be prepared for that. There has been oppositiolT 
because the fonner Minister for Information and Broad-
casting did make some suggestions in Parliament and' 
there was a lot of controversy, otherwise the suggestion is 
basically sound." 

"Could not a certain percentage of this levy of 5 paise be 
diverted to the FFC? The Central Government can help-
in this matter.... My suggestion is that this levy of 5 
paise- .per ticket should be realised from the exhibitors.-
BecaUse next to the State Exchequer, they are the highest 
recipient of th~ money coming in. . .. The exhibitor hag. 
nothing at stake." 
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AI' •. In t'b1I cGDDedtiGa, the Secretary of the Ministry infor~ 
6.e Committee durin, evidence as under: _ . 

"The questiOJl of cess was examined and again the MinistJ:y 
of Law advised that it was not possible to make this lp.vi; 
that could be considered as entertainment tax, directly 
covered by entries 33 and 62 of the State List. So,.the 
proposal was dropped." 

2.180. Asked whether it could not be put in the Concurrent List 
~y amending the Constitution as the cess was nominal, only 5 paise, 
othe Secretary of the Ministry stated:-

"I believe that even this was suggested. It was not consider-
ed feasible at that time. In the changed scheme oJ. things, 
we can again press for it." 

2.181. The Committee note that out of about 350 films on an avfi-
raJe produced annually in the country involving an investment of 
as. 35 crore!, the average number of films financed by the CorpO-
ration coml!s to about 6 per year and the average amount loails 
sanctioned by it works out to about as. 18 lakhs. The Committee 
feel that the extent of yearly contribution made so far by the Co~
poration .in regard to the financing of film!! and the impact the 
Corporation has made on the film industry has not been significant. 
The Committee are informed that the reason why the Corporatioll 
has not been able to make a sizeable impact on the film inndustry 
is "not because of any inherent fault in the working of the Cor-
poration but for the simple reason that its funds .are very limited". 
According to the Ministry the Corporation has however been over 
the years 8ucee!!sful in creating a new climate for the production 
of films not only by its own efforts but also by settine a trend for 
off-beat purposeful films like 'Ankur', 'Rajnigandha' and 'Nishant' 
and the Corporation has thus been comi ..... noser to its principal 
goal of improving the quality of Indian films. 'TbeComlllittee feel 
that the produetion of a few films like 'Anbr', 'Rajni ..... ha' ad 
"'Nishant', over a period of a couple of yean during which 700 ftbps 
must have been made, cannot be taken to have 'set'8 new trencler 
created a new cRmate nor are they sure how far the Cerporatien 
can rightly claim credit for the .rodaetion of tMse oft ..... t _. 
by others. ., 

2.182. It h.s been stated that financlat diMc .. ltles .tCNMI In tile 
'WAY ·of C~rporation "ving loaDs to • larger num1terof III .... · '!be 
<:Orpora~n 11 reported to have taken .. WltII an ....... t :tile 
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question of funds a number of times. The Committee are informed 
that, as a result of these efforts, Government agreed to give tbe 
Corporation for a period of five years from ]970-71, a subvention 
at-the rate of 10 per cent on the total annua.l disbursement of loans 
during the previous financial year. The Committee regret to note-
that the question of its extension beyond the year 1974-75 ha .. h!?"en 
under protracted correspondenc!?" with the Corporation and nc. 
final decision in the matter has heen taken till January, 1976. 

2.183. The Committee arc also informed that a proposal to grant 
an intere~t-free loan of Rs. 45 lakhs from out of the earnings Oft 

import of American films through Motion Pictures Export Associa-
tion of America (MPEAA) was under the consideration of the Mi-
nistry of Finance who had some reservation in regard to the pro-
posed utilisation of funds by the Corporation for production of 
films on its own and some clarifications had been asked for from 
the Corporation. The Committee would like that this matter should 
be examined carefully with reference to the objectives of the Cor-
poration before decision in this regard is taken. The Committee 
recommend that Government should decide the question of conti-
nuance of subvention and the grant of interest-free loan of Rs. 45 
lakhs expeditiously so that the Corporation may be clear about its 
position in regard to its finances and it may arrange its commit-
ments suitably', and fulfil the role for which it was set up. 

2.1M, The Committee also note that the FFC has so far been 
financed by loans and equity in the ratio of about 2 : 1. They 
are informed that the proposal for conversion of loan into equity 
is acceptable to the Ministry. The Committee would like that 
Government should communicate their decision in this regard tc. 
the Corporation expeditiously. 

2.185. The Committee further note that the Corporation has sc. 
far realised roughly BII. 33 lakhs since 1973 as commission charges 
on its trading activities (i.e. import of new cine films and feature 
IIIms and export of fUms) and a part of this amount for which no 
Govemment permission was necessary has already been used for 
fiDancinc tbe production of approved films. The Committee hope 
that with the eonversion of loans mto equity, grant of Sllbvention 
and interest-free loan of Rs. 45 Iakhs and the availability of funds 

. ·&0IIl &be tradinl( activities of the Corporation as also from natio-
..• lisetl Banks, the constraint of funds that was stated to have pre-
.... *1 Ute Corporation in the past from m.ldnl( a sizeaJHf! impact 
on the film industry, would disappear to • considerable extent. The 
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Committee, however, wish to sound a note of caution tbat Inreer 
availability of funds with the Corporation should not resuh in mis-
use or wastful use of funds for production of films of substandard 
quality. The Committee recommend that the Corporation should 
prepare a comprehensive and phased scheme for the optimnm Rnd 
judicious use of the larger funds that wilI become available so as to 
ensure~t.QOt oaly larler number of artiaik, low-lMtclget fUms of 
good standards are financed by it but that the films for which It pre. 
rides funds are also completed in the shortest possible· time, exhi-
bited all over the country and the loans are pllid back by the entre. 
preneurs regularly so that the Corporation may be in a pOldtion to 
recycle the funds for the benefit of other entrepreneurs f),om year 
to year. 

2;186. The Committee are informed that the proposal to imJ)(Jse 
a levy of cess of 5 paise on every cinema ticket to be used for the 
improvement of film industry was examined but had to be dropped 
as it mil'ht be construed as entertainment tax directly covered by 
the State Lbt aud was Uterefore not, feasible at the central level. 
While the Committee would not like to comment on the nlerits of 
the decision, they would certainly like that the Corporation's re-
sources are augmented to the requisite level by providing fund,; 
from other sources like trading activities including import of dRe 
raw films and other film materials to enable it to make an impact 
on the film industry and to fulfil the objects for which it was set 
up. 



m 
QUALITY OF FILMS 

A. FIlma wlnniaa :Hatien" and IaterMti .... Awa. 

3.01. The year·wise details of the feature Ilms releded u,to 
31st March, ·19:74 out of 86 films ftnanced by the Corporation upto 
that date are asunder:-

Year of release 

1961-62 

1962-63 

1963-64 

1964-6~ 

19(;,-66 

1966-67 

J967-68 

1968-69 

1969-70 

1970-71 

J97'-72 

1973-74 

Number of 
filJ;p 

relcile(l 

2 

• . " • • 2 

7 

4 
6 

7 

5 

3 

7 

4 

S 

6 

6 --64 
-----_._--------------

3.02. Out of the films released, 34 proved unsuccessful at the 
Box office, while 21 won recognition and awards (including one 
tUm which also won international award.) In addition, one fUm 
won international award but did not get any recognition within the 
country. 

,.. 80 
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Out of 27 documentary films fQl' whicp, loans were released by 
the Corporation upto 31st March, 1974, 2 have \Von awards. 

3.03. Thus the total number of feature films winning national 
and international awards recognition (out of 64 films released upto 
31st Match, 1974) works out to. 22, i.e., 94 per cent and the number 
.of documentry films winning recognition and awards (out of 27 
films) works out to 7 per cent. 

3.04. According to. the Ministry, details of the awards won by tlle 
FFC sponsored films and the number of no,n-FFC films which have 
won national awards are as under:-

No. of National Interna- Total 
Year FPC Awards tional Others awarda 

feature ~warda 
films 
winnina 
awar"s 

-----------~---------1969 

1970 

"971 

1972 

~973 • 

1974 

4 

2 

3 

S 

S 

2 

21 

7 

4 
2 

7 

7 

Z 

29 

7 

4 
6 8 

2 2 XI 

2 J 14 
:& 

4 13 46 

No. of 
non-BFC 
films 
whicb 
won 

national 
II.wa!<is 

Not 
ava11ab~ 

13 

14 I, 
I' ., -56 

3.05. Government feel that the "awards won by FFC sponsor d 
:films clearly go to show that the Corporation has indeed assisted in 
producting worthwhile films, thereby setting a movement, though 
.on a very modest scale and is hopeful that if more jUms could be 
.sponsored by it, the performance of the Corporation both at the 
awards lewl and at audience acceptability level, will improve. For 
the first time, lO,cal as well as foreign distributors of films obtained 
-exploitation rights of 11 of the FFC sponsored fill1l , thereby ~arn
tng a modest foreign exchange to the tune of Rs. 5 lakhs." 

8.06. It en that five of the award winning films financed by 
the Corporati di<l not prove successtul at the .b9,x offi.ce anp sub~ 
-stantial part of the oans could not be l"ecovered. 
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\ • . 3.07.' As regards the impact ~e fillni fin~ed by the' CO;pOr"tion 

were making, the Management 'stated in May, 1972 that "the impact 
~f FFC films on the commercial films mak~s is top e~ly' to: deter-
mine. Fu.r.~her in the absence at an audience survey conducted o,l\ 

scientific lines one cannot arrive at definite conclusions. But that 
FFC films, are having some sort of an effect on the commercial film 
maker is obvious from the box~oftice success of several FFC films.'~ 

3.0B. In this connection, Chairman, FFC stated during evidence 
as under:-

" ..... While we have not made an impact, we have certainly 
made some sort of a dent in the commercial sector of the 
films industry. The success, of non-FFC films like 
Rajnigandha, Ankura~d sev~l others is the r~ult of 
the dent made by the FFC in the films industry. Even 
the commercial film makers are now following the objec-
tive of the Cw-poration, making low budget films. It 
means that the Corporation is having some sort of an in-
direct effect" on film 'making in our country." 

It was further stated:-

"So far as public acclaim is concerned. the final arbiter is the 
,public with regard to the cinema as a medium of mass 

• communication, and I am very happy to see that our films 
do receive a fair measure of audience acceptance. We 
have calculated that 60 per cent of our released films have 
brought back our loans with interest. In the highly spe-
culative films industry this is a very high percentage, 
higher than in the commercial sector of the industry. So, 
I beg to submit that the reasons why our films won awards 
and critical acclaim not only in India but abroad is be4 

caUSe we have received a fair measure of audience ac-
ceptance ..... " 

3.08. The Committee Dote that out of 84 FFC flnaneed ftlms re-
le.sed upto 31st Mareh, un .. , Z2 won recopltlon and .w.rds inelud-
lag two fllms winning' intem.tton.. aw.rds while 34 proved' UD-

sueeenful .t the Box otftee. The Cenunlttee further note th.t GIlt 
of Z'1 documentary ftlms for which lo.ns were reIetIsed upto 3t.t 
Mareh, 117t, 2 have WOD awards. The Committee understand that u.o.... II nrc flhn. h.ve won awards, Ive of the award wiIIIli.g 
ftJms did not prove sueeeuful at the 11ft Oftlee ••• sullataatial 
part of the ..... eoal. set he neG..... '1'Iae JIiaIatry ""'e e .... -
ed t.... tile ....... It, I'I'C ........ red ftlms clear"'" t. 
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show that th.~lCo .. pentiOn· -Ga8 'assisted 'in protl'adng worthwhile-
films, thereby setting a movement tlwugh on a modest scale." 

I • • • 

" 3.10. While the Committee note with satisfaction that 22 out o( 
the 64 feature films released upto 31st Much; U74 won awards,.. 
they regret that as many as 34 films out of these 64 films have 
proved unsuccessful at the Box OfIice and even ftve of the award 
winning films aJso failed at the Box Office. 

3.11. They feel that award/recognition won by a film. which is 
given by a professional b.ody of experts, should not create a sense 
of complacency about the quality of ttoe films SllODSOred by .'Fe. 
One of the tests of quality of a film is its acceptabUity by the pub· 
lic for whom the film is primarily made. The Committee are con-
cerned to find that a large number of the films sponsoren by the 
Corporation have failed at this test. 

3.12. In view of the fact that 17 out of 22 award winning films 
have proved successful at the box office, the Committee feel that 
it should be possible to combine quality with public acceptability. 
It is high time that the Corporation/Ministry should critically go 
into the factors which accounted for the failure of 34 out of a total 
of 64 films including 5 out of 22 award winning films financed by 
it and in the light of the review take positive measures to impro\'e 
the system of selection of scripts and the manner and quality of 
production to ensure that the films financed by the Corporation 
should, besides being of high standard, also have public accep-
tability. 
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B. Au .... Surv.y ..... view ., ...... 

3.13. When asked whether audience survey of films ftnanced I 
~produeed by FPC had been conducWd., the representative of ),Fe 
~.tated during evidence as under:-

"We have not conducted a survey.. . . There an agencies to 
whom this work can be entrusted. It iI quite an expen-
sive proposition, we in 'Filmfare' did conduct a survey 
only at certain places in Maharishtra and that itself had 
cost us about Rs. 50;000. It WI!II a very limited survey 
that we did." 

··S.14. As regards the desirability of conducting a periodical audi-
oence survey on scientific lines in order to judge the impact of 
>Corporation ftnanced films or the public, the Secretary, Ministry of 
:1 & B stated during evidence: 

"'Government agree that it is necessary to conduct a scientific 
study on those lines, it has not been done 10 far. We 
have the Evaluations Directorate of the Ministry. We 
shan set up a study te.m conSisting of. eminent people to 
study the effect of t11ms financed by we on the audience. 
We shall take up the study." 

S.15. The Estimates Committee in their 58th Report (1973-74) on 
'Films had recommended ·that the films produced by the FFC should 
be reviewed periodically by a high level panel of exp.~rts, once in 
two years at least so as to make sure that finances are bE'ing chan-
nelised for approved objectives and would not result in adding 
'films to shelves which do not have adequate public appeal and 
therefore do not get screened on an adequate scale to pay back the 
'loaDS incurred. 

3.16. In this connection, Chairman, FFC stated durinJl evidence 
:as under:-

"We admit that there is no review as such, but every year 
there is the National Awards Committee which is consti-
tuted. 'This is itself a committee of experts. In these 
national awards our 'films have won. We have won num-
ber of awarcls like these. Therefore, we say, why have 
another Committee, otherwise we have nothing against 
it." 
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1.17. The Committee OIJ! Public Undertakings pointed out that the' 

Nllfjonal Awar4J Committee did Dot lIerve the purpose which the 
Estimates Committee had in view. Even though. large number of 
awards had been won by FFC-financed films, that by itself was DOt 
a guarantee that all filma sponsored by FFC were of good standard' 
and quality or that no change was necessary in procedure iil re.ard· 
lip script or financing etc. When the Committee on Public Under-
takings stated that the proposed panel of experts could make cer-
tain suggestions to the advantage of the Corporation, the represen-· 
taUve of the Corporatton stated, "there is no oblection". 

3.18. In view ot the fact that a large number of films financed by' 
FFC had proved unsuccessful at the box offtce and hUlle amoun ts of· 
lOans were still outstandinll allainst th2 film producers. the Com-
niittee asked whether the Ministry could not consider it necessRry 
for a periodical review of FFC financed films by an indepenrlnnt 
agency, the Secretary, Ministry of I & B stated during evicience:-

''We will accept this view. We Ihall consider setting up a 
review panel as suggested by you." 

3.19. The Committee note that no audience survey of FFC films 
.... been conducted oa ac:ientific linel so far ill order to judie the 
impact of theN alms on tbe public. The Secretary of the liinistl'y 
lI~tetI dUl'iDa evj~ce that "Government qree that It is necessary 
to conduct a scientific study .... We shall set up a study team eOft-
sisting of eminent people to study the effect of films financed b~' 

Wc on tbe aUdience." 

3.20. The Committee recommend that Government should expe-
dite the settinl up of a study team to survey the impad of FFC fiD-
anced films on the audieltCe and. in the Ught of the results of the 
survey ask the Corporation to re-shape its approach tow&l'd'i sl"lection 
and financin, of films so as to achieve the objects for which the Cur-
poration has been set up. 

3.21. The Committee also note that the Ministry aDd the Corpora-
tion have accepted the view that there is need tor a high level panel 
of experts to review }K"riodlcally FFC films in ordr to make sure that 
finances are being ehannelised for approved objectives of making 
good quality films which have adequate puhlic approval and are sue· 
cessful at the box oflke. TIle Committee trust tbat the review paDel 
will be set up soon and the panel would Cive early their su",estions 
in regard to selection of scripts and finaneine keepinl the objecti~ 
of FFC to produce arood quality and standard films in view. 



C. Films in Begio"al ... RgU ...... 

3.22. Beside.s Hindi films, Film Finance Corporation' has . also 
'financed feature films indifferent regional languages like BengaH':' 
Kannada, Tamil, Marathi, Gujarati, .C>riya, Malayalam" 'and PunjaM.. 

0, •• .... 

3:23. An organisation of Film Exhibitors has stated in its Memo-. 
randum' submitted to the Committee that the scope of films made 
i~. region~l languages is rather limited to the linguistic region a~d 
jt may be difficult to show such films throughout India, 

" . I: j 
3.24. Asked about the proposal to ·make regiOQl langUage' films 

popular all over thecountry~ the representativ~ 9f the CorP'?ra~lon 
.stated during evidence as under:- . . . " . ',",' 

"There was a pilot project undertaken by ~s on the recom~ 
mendations of a. committee to dub 'two films to star't 
wlth-th«:y were, done on\y last year in respect (If the 
films Nirmalayarn and ltaadu .. We approached tWo 
parties for dubbing the film Nirmalayam and the perSOn 
who ~eed to do it. was the Director on the Board of 
DirectAlrs of .the FFC ...... He said that he would do that 
today. tomorrow Or day after. He never reached to it 
fav~bly." 

3.25. The FTC stated in a note after evidence that the Corpora-
<tion had recently approved a scheme for granting loans f9~ dU~bfng 
and para-dubbing of regional films into Hindi. to provide itl India 
market, but lack 'of fun~s was the major h.urdle. 

3.26. In regard to the suggestion for dubbini regional language 
films financed by FFC in Hindi and to make them popular through-
.()ut the country, the Ministry of I & B stated in a note as unde~:-

"It is definitely desirable to exhibit regional language films 
throughout the country. To facilitate thia, FFC have 
already chalked out a scheme for financing dubbing of 
two regional films into Hindi as an experimental measure. 
The two films are 'Komal Gandhar' (Beiliali) and 
'Meghe Dhaka Tara' (Bengali) by Shri Ritwick Ghatak. 

Under the scheme of National Awards, a subsidy of Rs. 3,000 
per fUm is WO given to the producers of award winning 
films for subtitling in other languages. The cost of sub-
titling ~f & film in India is between Rs. 5,000 to Rs. 6.000. 

Dubbing of a film in India costRs. 50,000 to Rs. 60,000. Un-
fortunately, dubbing facilities are not available in 
adequate measure. However efforts are being made to 
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sub-title the films in otl}er languages. Regional language 
films are, however, being shown on TV network." 

3.27. The Committee note that in ~rder to facilitate exhibition of 
regional lancua,e films throughout the country, FFC has chalked 
out a scheme for financinl· dubbift", of two such films into Hindi as 
an experimental measure but luck of funds was stated to be a major 
:-hurdle. They are iD,formed that dubbinl of a film costs Rs. 5ol),OOO to 
Rs. 60,000 and dubbing facilities are not available in adequate me .. ~ 
sure in India. The Committee need hardly stress that films made in 
regional lanlUage reflect the diversified culture and aspiratio~1 . of 
the people of the various regions of the country. In their view dubb-
ing of regional langua,e Films into Hindi will not oaIy increase ex-
hibition circuit of these regional lanlUage ftlms in the rest of the 
country but will also provide an opportunity to the people in these 
areas to see these films and become acquainted with the culture and 
art of the various regions and will also lead to rreater national integ-
ration. It wiU also provide wider opportunities to project worth-
while themes and encourare quality production. 

3.28 •. The Committee recommend that the Government should see 
that dubbin, facilities are made available in the country in adequate 
measure and the Corporation/Government should ."ise the scheme 
of dubbiq of films without delay. They bope that with the expected 
availability of lu,er funds in the near future from tradin, and otber 
activities of the Corporation, it would have no dlfliculty in finding 
adequate funds for the dubbing of selected relional lanlU81e films in 
India. The Committee would like to sound a note of caution tbat tbe 
Corporation should select only such regional lanluage films for dub-
bini as have been successful at the box ofHce and have a wider au-
dience appeal. In fact it would be better to try this first on a pilot 
basis, gain experience of audience reaction, improve the criteria fer 
selection as necessary and then extend it prudently to more rerioaa. 
films, so as to obviate the chan.ces, of FFC incurring losses on this 
.account. 



IV 

PRODUCTION OF FILM" BY l'Fe 

'-Ol~ Articles 37 and 38 01 the Memorandum of A8loeiation of 
the Corporation read a. UDder:-

.. 

Article 37: 

"To carry on in India or elsewhere the business of cinemato-
graph and ftIrn producers, distributors, rentors, importersr 
aporters, and manufaeturers; and to buy, sell, manufac-
tuRf I'8fble" repair and deal fn all kfndsof' substancesp 

chemicals preparations and materials required or cap-
.bl~ of beiftg· uaeG in connection with the productionr 
manufacture· an. tile of ftlms plates, paperS, records, 
rolls or other articles for cinematograph, photographic, 
musk:al sound or vision reproduction or other purposes." 

[Art. 37 wu added to the Memorandum of Association 
through an amendment approved by the shateh~lders on 
23rd September, 1967 and by Government on 14th Febru-
ary, 1968]. 

Article 38: 

'~enerally to do all such other matters and things as may 
appear to be incidental or conducive to the attainment of 
th'e above objects or any of them or consequential upon 
the exercise of its powers or discharge of its duties. And 
it is hereby declared that, in the Interpretation of this 
clause the powers conferred on the Company by any 
paragraph or to the name of the Company, or by the 
juxta-position of two or more objects and that, in the 
event of any ambiguity this clause and every paragraph 
hereof shall be construed in such a way as to widen, and 
not restrict, the powers of the company." 

4.02, At the meeting held on 8th March, 1975, the Board of 
Directors of the Corporation had approved of the proposal in 
principle of one of the Directors that the Corporation should grant 

88 
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10UJa.0I11,. tG thole .appticuts who can .give· adequate' I tangible 
securIty for the entire loaa· advaneed with intetest\ MId mall other 
cases the Corporation should take upon itself the burden of pro-
duetkm! of the' film whereby 'the ·entire proftt··o~ lOss from the 
venture woyld accrue to the Corporation. 

4.03. The above point was also discussed at an informal'meeting 
of the local Directors with the Minister for Infonnatiea and Broad-
casting on 22nd March, 1975 when the Minister stated that 1t would 
be advi.able for' the:CotilOl'atlon to be the- prodtleer 'of fltl' ftlms 
financed by it. The Minister also stated that by goiDI'in for aetual 
production of films, the profits from the successful fUms eouId be 
utilised by the Corporation to write off the losses of the unsuccess-
ful or experimental films. 

The Committee are infOl'med that the matter was eonaidered at 
some length by the FFC and, the following salient' 'features had 
emerged ,out of theaaid diSC:UEioI1s:-

"CQl!POratlon could hire a technieal crew and:·· necessary 
equlpmenUJ for theproductton of its own ftlms. The 
main' advantage· of thl.( method iwould; be to ensure com-
plete control ,. over "'the expenllel'" inCQrrect:~' ,The main 
draneb would be substantiltl· initial 'e'apttal ", expenses 
andpouibly a lack of new creative ide ... : 

Alternatively, the Corporation eouId eng •. ,artilteaanci- pro-
duction..unit on contraot· basis for produotion ,of the fUmr' 
The main advantage would be Corporation may not laave 
to incur initial expenses on .. capital eqwPlUIlt .s also 
continuing salary of technicians. The major disadvantap , 
woulclbe a very lDOle .(!Gntrol over the _ ...... 

Even- though' 'the Corp.,ratjOft'1ms by l'lOW'"SUfBc:fil\t' expertise 
in the' bud,etmg etc. 01 ftlrm;' as also -C!fm'l1'bttmr of ftlms, 
actual production is a new activity and it woulCl be wise 
to go into the production in a phased manner; i.e., the 
Corporation may set a time bound programme, say for 
5 years, during which It could graduaUy switch over from 
financing to production of ,films, and thereby le'arn from 
experience. 

Untrl-.nd 'unleis 'we' actually decide to produoe a plctuN, we 
need'not, employ any· produatiotwRaaapr,.or ether .taff, 
whom'>We may emplo&-only on • contractbMis for a 
puttcalm' ,picture. -.. Thua; we oan: to.em aviDg difterent 
proclaeCian ·ma ..... ' for-di1lerentJ .. pictulel, If we 10 de-
me. 'M"", 1eW·pict:uNl: vei pcoduClild. '. ·w_ pro-
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duction becomes our regular activity, we maycOnsid~ 

~ , • the matter for having a small salaried staff. 
, I 

I A Su,b-Committee consisting of Chairman, Dr. RangnekH 
Shri J agdish Parikh, Shri Hrishikesh .Mukherji and . the 
General Manager of the Corporation was formed on the 
8th March, 1975 and was asked to work out the details of 
the scheme," 

4.Q4. l'he Chairman, FFC stated during evidence as' under:-

~ " ': ". ; .. ' ,The Corporation has recen tly undertak~n sever~ 'new 
development Which are the logical conclusions. What'; 
we have been trying to' do uptilnow is that we have I 

been merely financing. Very recently, we have taken a 
decision' at ,the Board of Directors' meeting that we 
should become· producers oursel'Ves. In other words, we. 
will hire creative talent so that if apictureis!luccessfUl, 

., then we will get a sh8l'e of the profit. What is happening 
today is that whi~ we share loss Oil non-successful films, 
·we cW not .get aahare <of the profit of :successful films. 
Some of our films are extremely suceesdul. ... We do not 
·have the required staff 'to undertake production in a, big 
way. We have just ta'ken three films ourselves." 

'4~05.The Commltteepoihted out thattheorlginalobjeci of the 
Corrqr~~'on is'only to assist in raisirigthe standard rums by financ-
ing)l1ms and . asked about tlie justification for entering, into film 
productiOn. The Chairman FTC stated as lunder:- ' 

~ • rr ,'. . . I ' ,,~ " • • • 

"I can reassure yOu tnat'bef6t-e Uk1ngthis decision to produce 
. : , .... films, ourselv!$' we studied ~qy c~efully. ,ou,r Artieles of 

. Asspciation. This Pfovj$ion is ·there very clea.rly in our 
Articles to make gOQd rums of good standard, and quality. 
We feel this is the logical ,outcome of the vf!!:Y objectives 
which the Government has entrusted thra Corporation . , 
,with. Because, what is the point of making a good rum 

I if nobody s~s that. We have to got out of our way to 
see that good films are made, distributed and seen." 

... ~' .. , .. 1 would' justifY· J.it . for the reason which I will ~xplain 
~. 'to you. First of an, the risk in financing or, making a 

", "'fUm is the same; inYMtmentis the ·same. W~ are not 
! :,t, ': " Icing to invest more in financing a film ·than we are 

~".: ~. g(HngW~nd 'Whet1we make it 'OUl'B8lWS;The more 
...... , im\)Orulht :constdMlatioft ill that·. today ·by merely being 

financiers we are out oft from' the sources of profits of 
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successful films. We feel that if we make films our-
selves, we will have a control on the profits. Lucratively 
it may be a better proposition than just being financiers. 
Our Board has gone into it in considerable details. We 
have considered every· pOSsible aspect and this is the 
unanimous conclusion Which we have arrived at. There 
are films produced by us which have not been released 
because the distributors want to exhibit only the films 
which they themselves like." 

"The fact that we are entering film-making does not mean 
that w~ are stopping financing. For instance, the posi-
tion today is that out of nine applications pending with 
us only three have been taken up for production by us. 
All the other silt are going to be financed by us. We are 
proceeding with the utmost caution because we realise 
we lack the expertise for production." 

4.06. When asked about the criterion proposed to be adopted for 
selecting films for production by FFC, the Chairman, FFC stated:-

"There is always a degree of preference; where we feel that 
the film is likely to be successful at the box office, we 
do that. Nobody can, of course, prophesy with certainty. 
but when we feel that it is a profitable proposition, only 
then we do that. Out of nine, we have decided to take 
up for production only 3 filma." 

4.07. As regards the types of films which the FFC proposed to 
produce, the Chairman, FFC stated as under:-

'~We would like to take any social problem which agitates our 
.. nation and we would like to make film on that, provided 

We get a good script. We have recently approved the 
script of 'Pratishod' a very interesting subject. Unfortu-
nately, because of lack of funds, we have not been able 
to finance it. This is one of the three films which we 
want to produce ourselves ...... The Bubject deals with 
the exposition of bureaucracy." 

4J08. The Corporation informed the Committee in a note after 
evidence that a list of 11 sanctioned applications was placed before 
the su~ommittee of the Board of Directors at its meeting held on 
22nd July, 1975. The Bub-Committee decided that the Corporation 
could consider three films for production by itself. It was stated 
that the llOrDW, criteria and cpntractual arrangements pertaining to 
the new activity of production of films were being worked out. 
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4.09. As regards the FFC entering into the field of production, 

the Secretary of the Ministry of I & B stated' ·during evidence as 
under~-

*"The Corporation is competent enough to enter into fUm pro-
duction and other activities under Articles of AssocilltioD 
Nos. 37 and 38. It is our view, in view of these Articles, 
the Corporation has not transgressed the limits of the 
objectives laid down under the Articles of Association by 
entering into the field of film production. They would 
continue to maintain and raise the standard by ·assisting 
in producing good quality films. They will improve 
their position by way ·of earnings on sueoessful films and 
by diversifying their activities." 

4.10. When enquired whether the Corporation had taken Govern-
ment's specific approval for undertaking production of films, the 
Ministry stated in a note after evidence that the Film Finance 
Corporation had apprised the Mintstry of its decision to undertake 
production of ftlmswhich was approved by them. It was further 
stated that the Government was also aware of the thinking of the 
Corporation of producing films by themselves through the Govern-
ment Directors of the Board and Minutes of the meetings of the FFC 
Board of Directors furnished to the Ministry. 

4.11. In regard to advancement of larger funds to FFC the 
Financial Adviser of the Ministry of I & B stated as under:"":' 

" ...... So far as Rs.' 45 lakhs is concerned, we have asked the 
FFC through the Ministry to let US know how ·they 'pro-
pose to utilise this Rs. 45 lakhs whether by giving it as 
a sort' of finance to other film producer~or for their own 
production of films beeause we have got som~ re~(!rvation!'.: 
on producing of film'S by the P'FC;'" 

4.12. The Committee note daat the Boai'd of Dil'fttOl"l!l of the Cor-
poration' at ita meetine. beld on 8th March, 1975 .pl'I'6ved iw principle 
the' proposal made tty one of the Di.ectors that in eases wbere ap-
plicants could not give adequate· tangible security for the entire loan 
with. interest, the Corporation should take upon itself·· the burden 
of production. of tbe Hlms, whereby the entire profit or loss from tbe 
ventures would be the responsibUity of Corporation. They !lre in-
formec1 that,. for. produotiell of Hlms, the CorporMion- could ,hire 8r 

technical crew and necessary equipment or it eould engace artistes 

• At thO! ttm' "rr~.1 v~rlfteation, the un ~e"sIt:n!t h'" l'ltim1tec\'" folIOWl:-
" ..... vi-\e the Ministry's IUbiequenl letter No. 1&-9"'7+-PI'btl'd I.-ta-I"~ the: 
C>rp:>ration hu been lc1visd not to u"ld'!1'tlll:! production offllms. 
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.a..d;pl'Oci .. tiaa-uDit 011·00 ...... · Hsis. The 'Corporation has admitted 
ba a Wl'ia:.ten ~ that though it has by now sufficient expertise in 
the .~.i ... etc. of,Jllms alalso eompletiOft of films, actual produc-
tioll is.a new activity.and it would be wise to ~ ,into the production 
in a ~hased manner. !l'he Chairman of the Corporation stated during 
.evidencethat "risk ill ftaaocing or making a film is the same. Luc-
. ratively it .(maldng a.film)ma,. be • Mtter proposition than just 

. b~1lI finucial' ••• Weare proeeeding with UtDIolt caution because 
we realise we lack the eKpel'tise for production." The 'Committee 
are iIlfonned that the Financial Adviser of Ministry of I. " B. bas re-
servations on production of films by FFC. The Secretary, Ministry 
of Information and Broadcasting informed the Committee during evi-
dence that "the Corporation is competent enougb to enter into film 
production and other activities under Articles of Association Nos. 37 
and 38". The Mmistry also stated that the Corporation had apprised 
the Ministry of its decision to undertake production of films which 
was approved by them. The Committee are informed that when a 
list of 11 sanctioned applications for finance was placed before a sub-
Committee of the Board in July, 1975 it was decided that the Cor-
poration could consider three films for production by itself. It has 
been stated that the main criteria and contractual arrangements per-
taining to the new activity are still being worked out. 

4.13. The Committee feel that production of films is a \-ery COID-

plex project which, besides funds, requires selection of rood scripts, 
engagemeht of artistes and technical experts in various field!!, ar-
rangemeat of production and processing facilities and, above all. R 

moving sprit in the form of a Director who not only hall the true 
concept and vision of the ideas underlying the film but can also 
organise the diverse elements involved in the production to work 
smoothly as a team and inspire them particularly the artistes so all 
to bring out the best in them. The Committee do not think that a 
financing agency like FFS, as it is constituted at present. can per-
form such highly complex functions successfully, when it has ad-
mitted that it IM!ks the expertise for production. Film is a work 
of art and works of art can hardly be produced on 'contract basis' 
or by hired crew working under the supervision of Board of Direc-
tors or full-time officers of the Croporation all of whom may not 
see eye to eye with one another on-the details of the films, selection 
of artistes or the portrayal of certain character situations. The 
Committee would like to stress that at a time when Film Finance 
Corporation is likely to let more funds it should not fritter them 
away by un .... taWnc ~ of prod~tion of films in which 
admittedly it has DO experience and which may not really sub-sf!rve 
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the larger public objective of raisin, Uae quallty,conteDts aDd mes-
sage of films. The Committee are, therefore, of the opinion thatt 
the Corporation should continue to concentrate on the primat'y ob-
ject of providing finances and other faciltieis for production of 
films of good standard and quality with a view to raising the stan-
dard of films instead of utilising its meagre resources on the spH,,)a-
tive business of direct production of films which may result in heavi-
er losses as was the experience of aother· Government sponsoted 
organisation, the Children's Film Society.· 

• Forty-second and Sixty-second Report of PAC (3rd Lot Sabha,. 
Eia:hty-Cirst Action Takt'n RCJIOrt oCB.C. (5th Lot Sabha) 
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:QISTRIBUTION AND EXHIBITION 

A. Distribution of films 

5.01. '!be Memorandum of Association of. the . COrporation was 
amended in 1968 so as to enable the Corporation to undertake the 
distribution of films. Accordingly a distribution oftlce was opened 
iJl Punjab .from .1st September, 1968 for· the . dMrilJutioll, C1l' stxftlhls 

. I financed by the Corporation.. where huge atnoWlts were :outstanding 
for repayment. 

5.02. An annual five year plan submitted to the Board of Direc-
tors on 15th June, 1970, envisaged the following:-

(i) Opening of distribution offices should be in accordance 
with a phased programnie. 

(ii) Such offices should be opened only after the Corporation 
has set up its own cinema houses in thattl!1'Titory. 

(iii) These offices should control the three activities of the 
Corporation, viz. prodUction, distribution and exhibition. 

5.03. The Board, however, approved the opening of distribution 
offices elsewhere only after the otftce in Putljab a.t Jullundur which 
was opened in September, 1968 was given a fair tri,al for.S year more. 
It was also decided that when a theatre was acquired in Bomhay on 
lease, a small distribution office should be opened there. 

:c I . ,. • • :-!. 

5.04. The working of the Jullundur oftlee w .. ~wed by the 
Board of Directors in April, 1971 and it was found that out of an 
iDVestment of as. 39,456 made by that office.· for the release of four 
filma, a sum of Rs. 24,876 was yet to be ~ered., The distribution 

',' was closed from 15th July. 1971 bywbich time.an'.xpendlture of 
as. 18,878 was ,incurred on it; 

5.05. The reuons for the' failure of the distribution office of the 
Corporatlbtl at .tullundur were stated to be (i) theftlms had already 

·'tieen unsuccessfUl in 'Other territories,' and (ii)the Jullundur office 
'Was not managed on a proles$fonal basis. 

,I 

9& 



6.06. In 1973-74, the Corporation again entered into the distribil.; 
tion field and acquired distribution right'S in respect of 4 films financ-
ed by it For this purpose a loan of Rs. 5 lakhs was granted by 
Government in 1974-75; The Corporation is also stated to have 
acquired distribution ri,hta 6f a ·fewo'her films in respect of which 
ttlins are outstanding. It is also understood that the Co~oration 
Hils acquired variou,; imported films' in respect of ",hleh distribution 
rights vest in it. T~ Distribution is actually.made throl1lb sub-
agents on commission basis . 

. 5.07. The ,Committee were informed in a note that theCotpdi'a-
C:(lu.Q~. BaQ-"MQuirwLdistrjbutiOll -righu of ' the ,following ·ftln!S financed 
" "qy iL(aome of which, had alnady been 'released threugh $ub-distri-

butorl) : ....... 

1. ·Garm Hava (rele8'Sed) 

2. 27 Down (released) 

3. Dak Ba~gla (released) 
4. Trisandhya 

5.,Graban 

6. Ashad Ka Ek Din (released) 

7. JuktiTakko Au Gappo 

8. Parinay (released) 

& • ..Maya ~pan (released) 
10., ll)U'\'idha 

5.08. In regard to FFC entering into the field of distribution of 
ti;,1\lm, tbe,<Chairawm,· F.FC ·atated.dUDing .widence:-

........ Apalt n.om, I pIOduetion,webave J.recently .entered 
into distribution <and exhibi1ioa .. 1]eld,.also. ' In India We 

, . ~Uibat -there is lome Ion of 'wrier between the .glllWine 
fUm makers and the audience. nut _ persons Iwho . have 
just raised these barriers are distributors and the exhibi-
~rs belflllgine to ,the eammercial sector. Th~ .are abeo-
.l"$elybWlinesamen who have no ,consideration for artistic 
",alue of· cinemas.. We ·.have .r,ecently .swted cinema 
called 'Akashvani' in BoQlbay. As far as exper,i.ence .. goes 
it is running very successfully ...... Similarly in the dis-
vibution field, we feel that if we ourselves distribute 



.tUm'; otbefttheftlm markers will get a fair chance of the 
box· oftlee." 

5j()9. Whcm asked ,about the :result ofthia fresh venture of the 
eorpcJJ:ation afterfa~inla failure in similar work in the past,it was 
stated that IISO far as the Cotporation'sfilma 81'e concerned it is . , 

.' .t'.:>o. ,e~ly to make an a..ses.nent of the result of ,the new -venture 
6in~e theCorpdration has. distributed some afthe films only through 
Bub-distdbi..t~rs, to gain .xperience, and not on its own." 

.. 5.10. In justification for FFC enterihg into the field of distribution 
and exhibition, it wa'S stated in a written reply that 'distribution 
and exhibition by the Corporation would definitely afford exploi-
tation outlets for serious films which will be more in tune with 
FFC's objectives. More capital, extra staff and larger space are 
.essential for these activities.' 

5.11. In regard to the distribution system of the Film Finance 
Corporation, the Ministry of I & B stated in a note as under:-

"In 1970 the financial position of the Film Finance Corpora-
tion was considered by Government and it was not found 
satisfactory. It was decided by Government to give loan 
for the Corporation's activities including acquiring theatres 
on lease and distribution. 

When the Corporation has its own leased theatres, it will 
naturally have to ·enter into thefleld of distribution for 
publicising its pictUres among the public. The proposal 
would enable the Corporation to expand its distribution 
aetivities, and to enter in a limited way, the exhibition 
buainess mainly to provide a ready outlet for films 
financed by it. To. enable the Corporati.on tD achieve the 
objectives of -distribution of films • loan of Be. 12:5 lakhs 
·was given in March, 1971 for acquiring . cinema hoU8e& on 
lease. Later in' Much, 1974 another loan of Rs. 5 lakhs 
Will given to the CorporatiODf~·ru.tribution activities. 
Distribution l'igh1i. of 10 FFC films have been acquired 
by we so far, out of wbich6 films havebeeD releued 
through sub-di.tributors. Regular distribution wing of 
the Film Finance Corporation will atart functioning from 
Deoember, 1975 when distribution officers are expected to 
join." 

The Committee have been informed in a subsequent reply 
that the 'distribution cell of the Corporation started functioning from 
9th December, 1975 when the Distribution oftlcer took ffVer.' 
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. S.ll. The Committee note that the Memorandum ef Association 

of the Corporatiun was amended in 1968, to enable it to undertake 
among other things, the distribution of films. The Corporation open-
ed a distributi"n office at J ullundur (PUnjab) for the distribution 
of six films in respect of which huge amounts were outstanding, On 
reviewing the, working of the Jullundur office in 1971, it was found 
that out of an investment of Rs. 39,4S6 made by that office for release 
of four films, a sum of &S. 24,876 was yet to be recovered. The distri. 
bution office was closed from 15th July, 1971 by which time an' ex. 
penditure of Rs. 18,878 was incurred on it. The Committee were 
informed that the failure of this office was due to (i) the films had 
already been unsuccessful in other territories and (ii) tbe Jullundur 
office was not managed on a professional basis. 

The Committee are constrained to conclude that the failure of the 
Jullundur experiment was entirely due to the negligence of the mao 
nagement in not deputing professionally competent persons to run 
the Jullundur office and in not selecting right sort of films for dis. 
tribution by that office at the very outset. They feel that but for 
this negligence, the Corporation would have, by now, established 
itself in the distribution field and would have succeeded to a c;ignifi-
cant extent to demolish the barrier which is started to have heen. 
raised by the commercial distributors and exhibitors between the 
genuine film makers and the audience and thus paved the ways for 
the genuine film makers to get suitable outlets for their se",us films 
and ha~e a fair chance of lM:Iing successful at the box office. The 
Committee would like the Government to enquire into the reasons 
for the failure of Jullundur experiment and fix respoDsibility therefor 
and inform the Committee of the action taken in the matter. 

5.13. The Committee are infonned that'the Corporation again en-
tered the distribution field in 1973·74 and has 10 far acquired the dis. 
tribution rights in resped of ten films financed by it, six of which 
have already been released through 81Ib-distributors, and for this 
purpose n loan of RI. 5 lakhs was granted by' Government in 1974-75. 
The Committee areinlomed that·a regular Distribution Wing of the 
Corporation has started funttioning from 9th Deeemhei; 1975 when 
the Distribution Officer took over. The Committee would stress that 
the Corporation should keep the lessens drawn from the past experi. 
ments in mind while developing the new Distribution Wing so as to 
ensure that the expenses on distribution are kept to the minim~ 
and at least now the new venture proves a success. 

5.14. The Committee .would also like the Corporation to examine 
the advisahility and feasibility of extending the IJet work of its new 
Distribution Wing in due COUl'se to the dstrihution of good qllal1t.v, 
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low budget films sponsored by bodies other au.. the Corporation if 
'such an extension of its net work will be financially rewardinar. pro-
mote the production and exhibition of films of high standard ia the 
cOUBtryand help it in creating the desired'impact on the film baclus-
try as a whole' without in any way sacrificing the interests of the FFe 
financed fihns. ' 

B. ,Exhibition ofFiJDls 

5.15. In March,' 1965 the Board of Directo.rll felt that the exhibi-
tion facilities for 'the films financed by the Corporation were inade-
quate and it was necessary to establish an organisation either as a 
sul;>~idiary of the Corporation or as an independent corporation which 
would construct, purchase or lease theatres (including open air the-
atres) where films produced with the financial assistance of the Cor-
poration could be shown. In May, 1965, a scheme wa's approved for 
the setting up of a separate organisation in the form of a company 
unq.er the Companies Act, 1956, the equity capital of which was to 
be subscribed by the Central Government and· the State Govern-
ments for providing exhibition facilities to fillll6 financed by the Cor-
poration and for other good films. The Scheme was forwarded to 
Government in June, 1965 who informed the corporation (January, 
1966 that in the then state of financial stringency, it was not pORsiblo 
to agree to it. The scheme was not reconsidered by Government in 
view of continued financial stringency. 

5.16. The need for having adequate exhibition facilities again 
came up before the Board of Directors in June, 1969. The Manage-
ment inter alia brought to the Board(s) notice that the producers 
who had be~n given financ~al assistance by the Corporation were 
finding great difficulti~s in exhibiting their films even in small and 
inconVeniently situated theatres and a pressing request was being 
made by the.a that the Corporation should help them in the matter. 
On account of shortage of theatres, many films remained un exhibited . 

. Therefore, a beginning in this direction could be made by construct-
ing or purchasing theatres in principal cities like Bombay, Delhi, 
Madras and Calcutta in central localities. The Board agreed with the 
suggestion to construct or purchaSe theatres with moderate capacity 
and low cost all over the ountry and a proposal was forwarded (in 
June, 1969) by the Corporation to Government to lease one theatre 
each in the 4 metropolitan cities of Bombay, Madras, Calcutta and 
New Delhi and later, subject to availability of funds and experience 
gained, to put up 10 cinemas in each of the major State capitals on a 
long term basis. It was further proposed to .put up 86 theatres with 
a smell sitting capacity at other places. 
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5.i7. Govenunent approved in October, 1970 thepioPosai for the 

leaae of 4 theatres in Metropolitan towns and. released a sum. of RI. 
12.D lakhs for this purpose in March, 1971. No theatre had been se-
cured on lease by the Corporation till (December, 19-72). 

5.18. The Ministry stated (January, 1973) that a beginning had 
been made by exhibiting the FFC financed films at the All India 
Radio Auditorium in Bombay from 14-11';1972 and efforts were being 
made to acquire the use of the suitable theatl'ea in :Delhi, Calcutta 
and Madras for the purpose. 

5.19. In addition to All India Radio Auditorium at Bombay, the 
Corporation took on lease another auditorium "Maharashtra Ranga-
yan" at Delhi on a temporary lease for 3 months for exhibition of 
Corporation financed films. The arrangement at Delhi was terminated 
after exhibiting a few films during February, 1974 to May, 1974 and 
the Corporation incurred a 108s of Rs. 77,400 in this 'arrangement. 'In 
respect of All India Auditorium at Bombay also, the Corporation in-
curred a loss of Rs. 59,227 upto 31st March,1974, (Rs. 5,328 in 1972-73 
and Rs. 53,899 in 1973-74.) The cinema functioned from 15th Novem-
ber, 1972 till 26th June, 1975. 

5.20. It was stated that the working of the Aaaahvanicineln8s at 
Bombay had since improved but it-had to be closed down under the 
orders of the Ministry of Information, and Broadcasting, due to pre-
sent emergency, AIR being a protected area. 

5.21. The Committee were informed that the Corporation had been 
sanctioned in the Five Year Plan, a grant in aid of Rs. 75 lakhs for 
the purpose of acquiring Art cinemas in various parts of the country. 
It was also stated that 'at an informal meeting held with the Minis-
ter for Information and Broadcasting and the local Directors of :the 
Corporation in March, 1975, the Ministry suggested that. the Corpo-
ration should initially go in for cinemas in cinematically backward 
areas. In this connection, the Corporation had requested the Minis-
try of Information and Broadcasting to depute a representative to 
make an initial survey of various towns and cities in .theftlm terri-
tory as known as Delhi, U.P. The Ministry had promised to take im-
mediate action in this matter. lIn the meanwhile it was stated, the 
Corporation was also pursuing the matter of acquiring Art Cinernas 
with various parties which matters were under consideration of the 
Board of Directors. 

5.22. In t.hi1J connection the Ministry stated in a 'note that "on. an 
informal direction from the former Minister, a f.ew Yisib were made 
to places in U.P. like Faizabad, AUgarh, Agra etc. but it was found 
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that the,ooat -of running the theatlles concerned at thoSe places was 
too high for we to meet. Thus, after informatenquJties at those 
places, the Ministry did not pursue the matter further. However, the 
FFC has recently appointed a distribution officer who is expected to 
undertake a 8Urv.ey more vigorously especially in the backward areas 
in the country." 

5.23. The Management stated in a note that 'the Corporation did 
not pro~ to purchase the existing theatres because such purchas-
es would involve under the table payments. FFC proposed to cons-
truct theatres or acquire theatres on lease. With a sum of Rs. 75 
lakhs at the most 5 art cinemas in metropolitan cities could be cons-
tructed. Efforts were being made to acquire/construct are cinemas 
at different rIaees with the help of National Institute ,of Design, Ah-
medabad. 

5.24. As regards the exhibition of FFC financed films and steps 
proposed to be taken in this regard, the Ministry stated in a note 
as under.-

"Lack of adequate exhibition facilities has been a major 
problem with the film industry. Films financed by the Film 
Finance Corporation being not necessarily of commercial 
potentialities, may not be easily acceptable to exhibitors 
and distributors. It will. therefore. be necessary to arran-
ge exhibltfon facilities for such artistically prepared and 
aesthetically satisfying off-beat films. One way of doing 
this is to set up a chain of art theatres all over the coun-
try. This requires considerable financial investment and 
un be achieved only over a period of time. The Film Fin-
anee.Oorporatton.l1as be6n -lIllotted .- Plan J7nMIlml of Rs. 
78 lakha- for this "pu~ but'-with . this' fll'O'Vi81orr it will 
hardly be able- «J set llP fj en' ft- nt· the .. trestn tb'e metro-
politan cities of the country. The problem will. therefore, 
have to be tackled from a different angle as well. The na-
tionalisation of cinemas is a desirable step but it is fraught 
with legal and constitutional difficulties. Therefore, the 
only feasible solution for the moment is to persuade the 
Sta~ Governments to construct on their own or to encou-
rage the setting up of art theatres in eaoh. State; ,In which 
the FFC films could be exhibited on priority basis. The 
efforts of the State Governments in this behalf wiIl also 
have to be supplemented by the FFC' by diverting' funds 
for construction of cli1ema!" or by taking mo~ dnemas on 
lease." 
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5.25. When.sked whether lack of exhibition outlets of FFC:ftlms 
could not be overcome by exhibiting filIns through hiredthe~tres, 
touring talkies, open air theatres, film societies, university halls, etc., 
the Management stated in a note that the Corp6ration had already 
made headway in exhibiting its films through (i) film ,SOCieties, (ii) 
Television Stations (iii) Auditorium like Akashvani Cinema and Ma-
harashtra Rangayan. It was further stated that the Corporation also 
proposed to exhibit these films through the University circuits all 
over the country. A cell for this purpose was being,set up . 

.5.26. In this connection, the Ministry of Information and Broad-
casting stated in a note as under:-

'urhou~h it is, true that the problem of exhibiting FFC films 
through hired theatres, touring talkies, film societies, ,etc,. 
can be overcome to a limited extent, it is for the State Gov-
ernments for providing facilities to exhibit 1ilms mostly 
sponsored by FFC. In fact, the Government of West Ben-
gal is contemplating to direct the exhibitors to earmark 
certain days in a week for showing their films. Further, 
the Governments of Punjab, Karnataka and Andhra Pra-
desh have recently taken steps to set up art theatres, etc. 
with a view to achieve this goal. 

The suggestion made above will be pursued with' the State 
Governments and other concerned 'authorities." 

5.27. Asked about the feasibility of screening of ric ft1n)..s through 
Directorate of Field Publicity, the Ministry stated in a no~e as un-
der:- ' ..... _" ~.I 1 I ~ I 

"Under the directions from ,the Ministry, the'Direemrate of 
Field Publicity orderedpdnts of two, films .of·FFC. The 

names of the films are' asunder:-

1. Punar Milan 

2. Dikkatara Paravathi 

Also the Ministry of External Affairs have ord.red prints of 
five films sponsored by FFC. The names of- the Alms are:-

1. Bhuvan Shome 
2. Kanku (Gujarati) , " 

3. Sara Akash 
4. Swayamvaram (Malayalam) 
5. Anubhav 



103 
The Television wiDg have telecast so far 8 FFC . films .... The 

total budget of OFF is a very small one to 1he tune of about 
Rs. 5 to Rs. 8 lakhs;8 year for purchase of films (16 mm). 
lnview its small budget they cannot buy a large number 

ofFFC films because for each film they have to acquire 
a large number of prints. Besides till the facilities of sub-
titling/dubbing are available in the country at a very 

.1 cheap rate, it· would not be possible ~ven for the DFP to 
undertake this job. The du'bbing of a film today in 'India 
cost between Rs. 50,000 to Rs. 60,000. So far as sub-titling 
is c(lncerned (costing about Rs. 5,000/-) quality apart, 
which is postively poor, the DFP approaches rural audien-
ce where the percentage of literacy is very low. Thus, 
even if the FFCsponsored films .are sub-titled expensively, 
it will not appeal to the rural audience through the agency 

'of DFP." 
\, 

5.28. Asked about the feasibility of enforcing some conditions on 
cinema ltoUses or on distributors with a view to finding place for FFC 
films ,for exhibition in these cinema houses,the Ministry stated in a 
note as under:-

,,' 'Cinema' is State subject under Entry 33 of, the State List and 
it includes production, distribution and exhibition. Only 

'," i ";; , , saw;t;ioning of <:inema~aph films is the responllibility. of 
;,' lithe Central GoverntneJlt under Entry 60 of the Union .List. 

·~The c.nQi~ioDS'go.vel'l1ingthe exhibition of films are imposed 
<Ii ,by the District authorities of the State Governments under 
, . .. ,wJwse jurisdiction the Clinemas are functioning. It will, 

·thEtI'efore, be necessary for. the State Go¥ernments 'toim-
~ a suitabJAt Pl'ovision in the licenses to be iuued to the 
c:inemas to the effect of compelling the exhibitoril to .. show· 
the films financed' by the FTC. Such .... condition is likely 
to be ohject£.:i ~o by the exhibito1'8on ground of financial 

,f " in.iaWlity. However, in public in1ere»t. such a condition 
can.beimposed if there is no constitutional or legal impe-
diments. This aspect of the matter will be examined by 

, . , Govel'Dlllen t." 

5.29. In regard' to' 'the need for construction of cinema hodses the , 
Mi¢:s4"y,informed: the Committee as unde~::-

I('~'-!'~';"'" ~ ! 

, . '~Indt~, le~~:mg the largest producers of features. filmS' in 
",. the"w~~I~"I~\ft it lags far behind In ,so far 'as cinema thea-

tres are Concerned. With a population of aboutSGO mil-
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lions there are only about 8,000 theatres: The Shoztage of 
cinema houses in the country has been· considered as one 
of the major causes for increasingly felt diHil:ulties of the 
Indian Film industry. The paucity of cinema houses and 
-the uneven dispersal of this socio .. dynamic facility has 
been the subject matter of discussion in the conferences of 
State Information Ministers held annually. The Central 
Government have all along stressed upon 'the State Govern-
ments the need for encouraging cinema construction in the 
country. The Government cannot directly undertake con-
struction of cinema houses since cinema comes under the 
jurisdiction of State Governments. The CentI'81 Govern-
ment have also suggested to the Planning Commission that 
while considering the State Plans, the subject of construc-
tion of cinema houses may be considered sympathetically. 
During the debate in the Lok Sabha on 21-3-1973 in con-
nection with the starred question No. 403 regarding "Good 
films not screened owing to shortage of cinema houIes," 
former Minister I & B stated "we are keen that there 
should be more and more investment, not only hy public 
sector, but by private sector. The present pattern where-
by cinema houses are there in big cities and metropolitan 
areas will change and they will filter into the rural Rreas." 

5.30. The Committee are infortned that eonsiderlllr the laadequate 
exhibition facilities fot the films financed by the Corporatlm., a sche-
me formulated bv the Corporation fot' setting up a separate company 
to provide exhibition feeilitiesfor films "ban,*, lty the €oPporation 
was forwarded tn 1965 to the Govetmftebt who .141 ftet ~ to it in 
view'of the financial strmgency. In 1969, tbe€lor~atf'ft' as part of 
its scheme for tonstr-1Ktlon or purchase' of tl .. ,.trn," nt"'erate ca-
pacity and Jow COlt aU over the country sub"-. I pl'OJM*al to the 
Governmelit'to lease Glle theatre each In the .. metl"'tfPdHftm cities of 
Bombay, Madras, Calcutta and' New Delli aDdbUet,' .. ubjeet to avail-
abiltty of funds and experience tamed, to ltnt' up 10 cinemas in each 
of the major State capitall on a long tenn basis. It was further pro-
posed to put up 86 theatres with a nnall 'seatillgeapacdty at other 
plee.. The Committee learn that in 1170, Govel'nmeht approved the 
proposal for the lease of 4 theatres in metropoUtall' ........ atld releas-
ed a sum of Rs. 12.5 lakhs for this purpose in March, 1971. 

5.31. In addition to Akashvani Cinema in Bombay at which the 
Corporation started exhibition of the films financed by it from Nov-
ember 1912 the Corporation took on lease another auditorium "Mau-
rasb.tr~' aa';'ayaD" at Delhi on a temporary lease for' 3 month. for 
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·exhibition of its fibns. The arraDgemellt at Delhi was terminated 
after exhibiting a few filuas durin .. February to May, 1974 and the 
Corporation sdered a loss of B.s. 77,400 ill this Brrugement. It also 
suffered a loss of Rs. 59,227 upto 31st March, 1974 from the Akash-
wani Cinema at Bombay. It has been stated that the working of 
Akashwani Cinema had since improved but All India Radio premises 
being a "protected area", this cinema also had to be closed down in 
June, 1975 on the promulgation of Emergency. 

5.32. The Committee would like that the Corporatlon/Goverll-
ment should go into the reasons for the losses and failure of the es:-
hibition of the FFC films through the leased theatres in Bombay and 
Delhi so that the CorPoration may draw lessons and take aU possi-
ble precautions to ensure that the cinemas leased by the Corporation 
do not incur losses in future. 

5.33. The Committee are informed that the Corporation has already 
made some headway in exhibiting the films through film societies 
and television stations. They are also informed that the Corporation 
propolles to exhibit its films through the University circuit all over 
'the country and a cell for this purpose is being set up. The Com-
mittee desire that the Corporation should continue its eftorts to find 
out exhibition outlets for its films through these channels. The Com· 
mittee would like to be informed of the developments in this regard 
and the extent to which Blms financed by FFC have actually been 
exhibited and the audience appeal gained by them. 

5.34. The Committee learn that the Government of West Bengal 
are contemplating to direct the exhibitors to earmark certain day. 
in a week for exhibiting the WC financed films. They feel that this 
is a step in the right direction and if properly Implemented in letter 
and spirit, it will go a long way in providing the much needed exhl-
'bition outlets to the quality films financed by FFC. They would like 
the Government to persuade other State Governments also to .'Iue 
instmctlons to direct the exhlbitorslcinema houses to earmark cer-
tain popular shows in a week for exhibition of the FFC financed films. 

5.35. The Committee are informed that the Governmeuts of 
'Punjab, Karhataka and Andhra Pradesh have reeently taken step' 
to set up art theatres. The Committee feel that there should be no 
difficulty for the Corporation in reaehing an uDdentancling with the 
'State authorities in due eourse that eertaln popular timings In their 
Art Theatres should be earmarked for exltlbiting quality films SPO"" 
Mred by FFC. The Committee would urce that the Government 
1&hould persuade other State Governments aho to foil .. the exam .. 
'PIes of Governments of Punjab, Kamataa and AIIdhra Pradesh ID 
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setting up on their own or encouraging the setting up of art theatreI" 
in their States 10 that the Corporatiou or the producers of the FFC 
flDanced ftIms find no difticulty in reachUag an agency In each State' 
for the exhibition of their films. 

5.36. The Committee are informed that lack of adequate exhibi-
tion facilities has been a major problem with the film industry and 
the Central Government have all along stressed upon the State 
Governments the need for encouraging cinema construction in the 
country. The Minister of Information and Broadcasting in the course 
of debate in Lok Sabha on 21st March, 1973 in connection with 
Starred Question No. 403 regarding shortage of cinema houses for 
screening good films stated that "we are keen that the there should 
be more and more investment, not only by the public sector, but 
by private sedor". The Committee feel that in order to ease the 
shortage of cinema houses in the country, the Central Government 
may persuade the State Governments to increase suitably the num-
ber of cinema houses particularly in mofussil areas, care being 
taken to locate them judiciously, having regard to larger public 
interest. They also feel that in the interest of encouraging produc-
tion of good films and providing healthy and wholesome entertain-
ment to the people, the State Governments should ensure through a 
clause in the lease agreements or in the licenses granted under the 
Cinematograph Ad that the cinema houses coming up with the 
assistance from the State authorities including local bodies are re-
quired to provide exhibition outlets to quality films on priority 
basis. They would also like the Central Government to examine in 
consultation with the public financial institutions the feasibility of 
introducing a clause in the loan agreements to the effect that the 
private entrepreneurs constructing cinema houses with financial 
assistance from the public financial institutions would have to ex-
hibit quality films sponsored by the Flm Finance Corporation on 
priority basis. They feel that owners or lessees of all such cinema 
houses should be required to keep in mind the paying capacity of II 

common man while fixing the admission rates so that the common 
can also give to himself the pleasure and satisfaction of seeing 
quality films at reasonable rates and the objective of making healthy 
and recreation films available to ordinary and under-privileged 
persons is also fulfilled. 

5.3'1. The Committee are informed that the Corporation has been 
sandioned, In the Fifth Five Year Plan, a grant-in-aid of Rs. 75 
lakhs fOt' the purpose of acquiring art cinema in various parts of 
the cou.try. The Minister of Information and Broadcasting is stated 
to have suggested at an informal meeting held with the Directors of 
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the Corporation in March, 1975 that the Corpontioa should initially 
10 in for cinemas in cinematically backward areas which the Com-
mittee find have not been identified 10 far. It has been stated that 
the Corporation does not propose to purchase the existlnr theatres 
as such purchases would involve 'under the table' payments; and 
it proposes to construct theatres or acquire theaues on lease. How-
ever, according to the Corporation/Ministry, with a sum of as. 75 
lakhs, at the most five art cinemas in metropolitan cities could be 
constructed and the efforts to acquire/connstruct art cinemas are 
stated to be under way. While the Committee recognise the need 
for exhibition facilities for the aesthetically prepared and artisti-
cally satisfying off·beat films which may not be easily acceptable 
to commercial distribute and exliibitors, the Committee feel that the 
construction of only 5 cinema houses and those too in the metropoli-
tan cities where there are dnema houses already, is hardly going to 
serve any useful purpose. They also feel that now when the Corpo-
ration has entered the distrlbutlon field for lts ftlms and when the 
Governments of certain States have also decided to set up art 
theatres of their own, and are also contemplating to ask the com-
mercial theatres to ear-mark certain popular shows, for the exhibi-
tion of quality films, it is not necessary for the Corporation to em-
bark upon any scheme of construction of cinema houses of its own. 

5.38. The Committee are of the opinion that if the CorporAtion 
considers it necessary to have more exhibition outlets of its own, 
instead of constructing new cinema houses, they should take on lease 
theatres/cinema houses which are well known and well established 
and are situated in popular areas or are otherwise easily accessible 
to people. They feel that 'Art Theatres' should not be taken on lease 
as 'Art Theatres' are not welI known amongst the general public 
and are therefore likely to be losing propositions as has been 'jeen 
in the case of 'Maharashtra Rangayan' in Delhi. Tbe Committee 
suggest that the Corporation should also bear in mind the type of 
clientele which a leased cinema house is likely to attract while 
selecting the range of films to be shown in each such cinema house 
so that the audience patronising it can see the fUms which it likes 
and the cinema house can attract large audience which it needs not 
only for its own profitable operation but also for the success of the 
films at the box office. 

5.39. The Committee are allO of the opinioo that, instead of 
CODBtructing cinemas of its own, the CorporatiOll may also consider 
the advisability of introducing a Dew loan scheme to help local 
bodies or State agencies to construct low-cost cinema houses and 
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to encoursp the seUIDg lip ·of open air ciftemas or im'provised 
eiDeglBI·io bigmaltipurpol!le balls in cities and small towns all over 
tbe country (ia which tire Corporation may acquire an interest in 
e041sideration for tbe loan advanced by it) where FPC financed 
films can be screened on priority basis. Such B scheme will be 
doubly advantageous in not only providing additional exhibition out-
lets for FFC films but also bringing about involvement of local 
authorities and bodies which is very necessary for the emcient 
running of such theatres at places tlar oft from the headquarters of 
the Corporation. The Committee would suggest that the Corpora-
tion may set up panel of experts to evolve a concrete plan of action 
in this regard and implement it on a pilot basis prudently and 
cautiously so as not to incur any losses and then extend it gradually 
in the lig'ht of experience. 

5.4.9. The Committee would like the Corporation to make a 
survey of the exhibition facilities which are presently available or 
which should be made available in the various parts of the country 
for screening FFC financed films and see that as far as possible the 
art theatres coming up under the State Governments or constructed 
with loans from the Corporation or acquired on 'lease by the Cor-
porati~n itself, are evenly spread over all the regions in the 
country and the cinematically backward areas are not neglected. 

5.41. The Committee feel that, having entered the distribution 
and exhibition flelds, the Corporation should be able to provide 
adequate publicity and exhibition outlets for its fllms. They need 
hardly poiut out that the distribution and exhibition business which 
is stated to be lucrative business should not result in losses if 
undertaken prudently and efficiently. They' would like the 
Corporation to do regular monitoring of its distribution and exhibi-
tion adivities and take remedial action without delay wherever 
necessary. They recommend that the Corporation should reflect 
the working results of Its activities in the distribution and exhibi-
tion flelds in its Annual Report and the Govemment should include 
the performance of the Corporation in these flelds as a separate item 
in their Annual Review on the working of the Corporation. 

C. Exemption of Entertainment Tax 

5.42. As regards payment of entertainment tax by the art 
cinemu, the Chairman, FFC informed the Committee that, "no 
art cinema anywhere in the world can function if it has to pay such 
heavy amounts as entertainment tax. In fact some art cinemas are 
always exempted from payment of tax". 
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He aclded, "another important fac.tor is the reluctance oithe 
State Gov,ernments to grant exemption ofente~nment tax totbe 
Art" cinemas, unlike other places.,m, Uw wotldwher_ utcinemas ire' 
grarited such exemption enabling them to 8creen· i c1alSic and 
Archive Films." 

5.43. The Corporation stated in written reply that "they desired 
exemption of all FFC ftnanced films from enter~inment tax. They 
proposed to hold one show per day on membership basis. In tune 
with the practice followed in foreign countries, films .shown in Art 
Cinemas which were run on membership basis ~uld be aempted 
from payment of entertainment tax." 

5.44. When enquired about the ftlms which deserved exemption 
in the Corporation's view, but were not granted exemption by the 
States, it was stated that "latest example is 'Pannay' which was 
denied exemption by all the States excepting Gujarat and Mahara-
shtra (although the ftlms has won National Award for best film in 
National Integration). Another film 'Dikkatra Parvathi' (Tamil) 
financed by the Corporation was not granted exemption even in othe 
home State (Tamil Nadu) although the film was based on Late 
Rajaji's story and won the National Award for best regional film of 
the year 1973. Earlier 'Pyas' was granted entertainment tax exemp-
tion in four States but the film had failed. Recently 'Garam Hava' 
was given exemption in Mysore, Maharashtra, Delhi and UP. 
States. 

5.45. In this connection, Secretary, Ministry of I & B S'tated 
during evidence as under:-

"So far as the entertainment tax is concerned, this again is 
a State subject, and the States are very reluctant to forge 
any amount of entertainment tax. On certain occa~ions 
and for certain kinds of films they have exempted collec-
tion of entertainment tax. On the one hand the Centre 
asks the State Governments to raise resources and on the 
other, we advise them to exempt one activity after another 
from entertainment tax. That becomes rather a difficult 
exercise. All the same, we have been pressing the 
State Governments that some of these films which are 
artistic in nature should be exempted from entertainment 
tax. But it is really very difficult to persuade any State 
Government to agree to this suggestion." 

5.46. The Committee are informed that art cinemas in other 
countries are granted exemption from payment of entertainment tax. 
They are further informed that the Corporation proposes to hold 
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one show per day on membership basis and it would like that in 
tune with the practice followed in foreign. countries, 6lms shown in 
art Cinemas whicb ate run on membership basis should be exemp-
ted from payment of entertainment tax. The Committee feel that 
this suggestion which does not involve a big amount merits 
sympathetic consideration and they have no doubt that the Central 
Government would be able to bring round the State Governments 
to agree to this small concession. 

5047. The Committee feel that in order to promote the spirit 
of national integration, national harmony and such other objectives 
of social importance, it will be desirable that larger number of 
cinema goers see quality films produced around such themes. 
Keeping this objective in view, the Committee feel that it would 
be desirable that in the case of such films as are able to project such 
themes in highly aesthetic and artistic manner and win critical 
acclaim at national or international level, the incidence of enter-
tainment tax is reduced or they are given total exemption from 
entertainment tax. They are however surprised to note that, while 
on the one hand, film.'Parinay' for instance, which has won national 
award for best film on national integration, has been denied exemp-
tion from entertainment tax by all the States except Gujarat and 
Maharashtra, on the other hand, such an exemption has not infre-
quently been granted to other films. The Committee would like 
that Central Government should, in consultation with the State 
Governments, evolve guidelines to help the latter adopt a uniform 
yardstick in considering the cases of such films of high standard for 
exemption from entertainment tax and persuade them to have a 
liberal approach towards such films in this matter in larger 
national interest. 
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CANALISATION OF IMPORT AND EXPORT OF FtLMS 

6.01. The Government of India declared the Film P'tnance Cor-
porations the canalising agency for import and distribution of raw 

-cine films and import and export of fllma on 27th October, 1973. Th1a 
work, which was being handled by the· State Trading Corporatiun, 
was transferred to the Corporation in November, 1973. 

A. Import and distribution of cine raw films 

6.02. The film industry which produces every year about 400 
feature films and over one thousand shorts, requires large quantities 
of cine raw stock positive, black and white and Colour negative, re-
versal, sound etc. and equipment neede4 by ltudios, laboratories 
and cinemas. 

6.03. Till 1968, all raw films used were imported from abroad. 
During the year 1968, the Hindustan Photo Films Manufacturing 

<Company Ltd., (HPF), a Government of India Undertaking, started 
production of B & W raw film positive. The HPF is stated· to be 
now in a position to meet entire demands of the country for B&W 
Negative in 35 mm and 16 mm sizes, as also of sound negative. 

6.04. For allocation of raw film, an Advisory Committee has been 
set up at each of the centres at Delhi, Calcutta, Bombay and Madras 
·which include representa,tives of the film industry. Release of raw 
film to the actual users is made on the basis of the decision taken 
at the meeting of the Advisory Committees. 

6.05. It is stated that the B&W films is now made in India and 
-there is no difficulty in meeting such demands. 

6.06. As stated earlier, the work relating to import and distri-
bution of raw cine films had been taken by the FFC in November, 
1973. During the remaining period of the fiscal year 1973-74 the 
balance of goods due were imported from abroad against the licences 
issued and remaining licences were also obtained and distribution 
-of the stocks on the established lines was carried out. 

111 
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6.07. During the year 1974-75, a significant step was taken in the 
shape of import of ORWO Colour Positive Cine ftlms in Jumbo 
rolls. The HPF in collaboration with the ORWO Te:hnicians car-
ried out successfully tests in cut~g and conventing these rolls ill 
standard 35 mm size rolls. These were introduced in the market 
in October, 1974. The HPF is now in a position to convert amd sup-
ply nearly 10,000 rolls per month. This is little over 50 per cent 
of· tbe counUy's requirements. This step is calculatt!d to save 20 
per cent in foreign exchange. 

-.\ . I ;.l .. : 
~ 6.08~' Another UnpOll'tant step taken to save foreign exchange was 

to reduce wastage allowance permitted to laboratories, during mak-
ing of positive prints, from 8 per cent to 3 per cent. ' 

6.09. It is stated that FFC has also kept effective and syS'tematic 
watch over release of raw stock to awid wastage by issuing t'he 
user's requirements in instalments and thus rationing the supply. 

6.10. It. \s stated that a further step is being taken to save the foreign exchange.' Agfa Gevaert of Belgium has agreed to supply 
Agfa-Geva Colour Positive in Jumoo Rolls form. Tests have alre9 dy 
been carried out and it is expected that the entire Geva Colour Posi-
tive requirement of the country will be met by HPF by the end of 
this year. 

6.11. The Ministry of I & B informed the Committee in a note 
that the Film Finance Corpora,tion has handled import' of film 
material of the value as under:-

Year 

I. 1973-74 

2. 1974-75· 

3. 1975-76 . 

Value of imports 

RS·4·SSCl'ores 

Rs. 6' 90 Crores 

Rs. 7' 70 Crores 

Earnirgs of FFC fr< m canali~ati(n f. ( 

Rs. 4' SO \akhs (approx.) (cara1i~ir 6 WCI k 
entrusted in Nov., 1973) 

Rs. 16'00 lakhs (approx). 

Rs. 19'00 lakhs (approx.) (expected to be the 
total earnin8'l by the end of MaTch, 1976). 

6.12. The CemmitttJe fiad that the FTC bas been appointed as the 
canalisin" aaency ·for import and distribution of cine raw films and 
import and export of films on 27th October, 1913 and this work 
which was being handled by the STC earlier was transferred to 
this Corporation in November, 1973. 

8.13. The Committee are informed tha,t after the Hindustan Photo 
Films Manufacturing Company Ltd. (HPF) had gone into produc-



113 

tion, it is stated to be in a position to meet the entire demands of 
the eDWltry lor MW Neptive in 35 mm and 16 IIUIl sizes •• s ..... 
of sound negative. The HPF is also stated to M ia a positio,n to 
convert and supply 10,000-35 DIm rolls per month thus meet about 
50 per cent of the country's requirements. The Committee are also 
W()nued 'tlaet 'the eatire &eva Ceteur ·Pusitlve requireme.... of the 
country will be .met by HPF by the end of 1975-76. They find that 
the Corperatlon has been handling import of film material to the 
extent of Rs. 4.55 crores in 1973.74; Rs. 6.90 crores in 1974-75 and 
Rs. 7.70 crores in 1975·76 and earning canaUsation fee of Rs. 4.509 
lakhs, Rs. 16 Iakhs and as. 19 lakhs respectively. The Committee 
feel that In view of availability of the different types of films from 
the Hindustan Photo Films Manufacturing Co. Ltd., the FFC should 
plan its import after a careful review of the requirements of the 
various types of films and their availability throueh the HPF so 
that the import of these films should be kept to ·the barest minimum 
and there is no unnecessary stock piling of the imported film 
material. They would tike the Corporation to kept the HPF in-
formed 01 the demand of the various types of films in the country 
so as to enable the latter to regulate its production and expansion 
aecordiJagly. The Committee woald also like the Government to 
restrict the import 01 colour films to the barest minimum. 

B. Export of Films 

6.14. Export of Indian films is handled by the film producers 
directly Or arranged through the established film exporters. The 
export houses secure overseas rights from producers and negotiate 
with firms abroad and obtain contracts for various territories. The 
shipping bills are prepared and submitted by the exporters to the 
canalising agency i.e. Film Finance Corporation which scrutinises 
the shipping bills and endorses the shipping bills for permitting the 
export. These shipping bills are then submitted by the exporters to 
the Reserve Bank of India and customs and shipments effected. 

6.15. The Committee were informed that "selling of picture in 
the overseas market is becoming a difficult problem now-a-days. 
Countries like Burma, Kenya, Tanzania, Syria, Uganda, Ghana, 
Mghanistan, Tunisia, Algeria, Nigeria, have set up State Agencies 
to handle the import and distribution of films. Countries like 
Ceylon, Iran etc. aiI'e producing more films and are therefore anxious 
to protect their home industry. Countries like Indonesia, Cambodia 
etc. have imposed import restrictions in various rlegrees to conserve 
foreign exchange. Turkey and Sudan have imposed remittance 
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-restrictions. 'l1le markets that are really acUrve are UK. Weft 
"Indies, Arabian Gulf, Thailand etc." .'. 

6.16. It is stated that even in the face of stift competition and 
-various political and economical changes and J:'8ItrictlOns, the II1dJua 
films exports have not only been maintained but have also registered 
·small gains as will be seen from the export figures given below:-

Year 

I. 1)73-74. 

2. I )7.k7S . 

3· InS-76. 

Value of 

Rs. S' s8 crores 

R~16'6% crores 
(provisional) 

Rs. 6'03 crores 
(~xp :cted.) 

Earnings of FPC from canalisationsfcc 

Rs. S· SO lakhs (approx) 

Rs. 15'00 lakhs (approx) Rs. 15'00 laths 

(Bxp!cted to be the total earnings by the 
end of Much. 1976) 

6.17. In reply to Starred Question No. 229 dated 27th November, 
1974, the Deputy Minister of Information & Broadcasting stated 
that from July, 1973 to August, 1974, 21 feature fllms of the value of 
Rs. 5.26 lakhs were seized while being smuggled out of the country. 

6.18. The following FFC films have been exported so far to 
..overseas:-

I. Padatik 8. Charulata 
2. Parinav 9· Nayuk 
3· Dikklltrl Parvathy 10. Ek Adhuri Kahani 
4· Shllntata C:>rt Chalu Ahe II. Duvidhl 
s· 27 Down 12. Devar 
6. Galam Hava 13· Sajan 
7· Dak Bangia 14· Heer Ranjha 

IS· Sutlej De Kinde 

6.19. The Committee were informed that 'with a view to step up 
end bring better awareness of the Indian films to the Overseas 
countries, the FFC utilised the Fifth International Film Festival 
held at New Delhi during December, 1974/January, 1975. The Cor .. 
poration took active stePs to organise the Mal1keting Section of the 
Festival. During the festival period lasting 14 days-3Oth December, 
1974 to 12th January 1975-screening of 80 Indian fllms were arrang-
ed for the overseas customers. On this occasion the photographic 
exhibition depicting the growth of Indian films industry was also 
arranged .. 
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This step, it is statM, led to opening of new temtories-apeeially 

for regional films for the first time, rights of Telugu films were 
negotiated and contracts completed with countries like Algeria, 
Nigeria and other North African areas. The Committee were in-
formed that "International and National recognition to the "other 
cinema" by a handful of film makers has brought in a better aware-
ness of the New Indian Cinema among the U.K.. and Continental 
buyers. Lt is expected that this will now lead to sales of such films 
for art cinema circuits/television net works. 

6.20. Other steps taken during the period to galvanize exports 
were:-

(a) Holding of Indian Film Weeks abroad. 

(b) Participation in various International Film Festiva1:s and 
Markets held abroad. 

6.21. Since 1973, FFC has, in collaboration with foreign organi-
sations aI'ranged Indian Film Weeks. Recently-MayfJune, 1975-
FFC had arranged a week long festival at the National Film Theatre 
in London. A number 'Of prize winning films both sponsored by FFC 
and outsiders, such as 'Kaadu', 'Ankur', 'Rakhto', '27 down', 'Duvidha', 
'Garam Hawa' and Rajnigandha' were screened. This one week 
long festival attracted considerable attention of the public and also 
resulted in extensive and highly favourable press coverage. 

6.22. The Committee are informed that the Corporation screened 
80 Indian films for the overseas customers and took certain other 
steps to popularise Indian fUms at the Fifth International Film 
Festival held at New Delhi during December, 1974/January, ]975 
with a view to step up and bring better awareness of the Indian 
films to the other countries. The Corporation is also stated to have 
held Indian films weeks abroad and participated in various Inter-
national Film Festivals and markets held abroad. The Committee 
are informed that in May/June, 1975 the Corporation arranged a 
week long festival at the National Film '.I1teatre in London at which 
a number of prize winning films both sponsored by the Corpotation 
and outsiders were screened and at wllich the films attracted con-
siderable attention of the public and got highly favourable press 
coverage. The Committee, however, regret to note that the export 
promotion eftorts made by the CorpoJ1ltion have not led 'to any 
substantial increase in the export eaminp of the Corporation on 
films. In fact the export eammgs on films in 1975-76 (Bs. 6 crores) 
are likely to be less than that in the previous year I.e. 1974-75 when 
these were Rs. 6.62 crores. The Comm.ittee would like the Cor-
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poration to review its export promotion efforts and see as to "jVhy 
these have DOt resulted in promoting the exports in any subStantial 
manner and to take concerted measures to concentrate Itts efforts in 
markets like those of UK, West Indies, Arabian Gull, Thailand etC., 
which are stated to be really active for Indian films. 

6.23. The Committee are informed that countries I&e Burma, 
Kenya, Tanzania, Syria, Uganda have set up State agencies to 
handle the import and distribution'of films. They feel' thllt setting 
up of State Agencies in these c()IUntries should have made the Cor-
por.ation's task easier in-as-much-as It will now have only one 
agency to deal with rather than dealing with numerous private 
distributors in these countries. The Committee feel tbat there is 
great scope for expanding exports of Indian films 'in these countries 
and also in otber countries where persons of Indian origin have 
settled in large numbers. They would like the Corporation to make 
a study in consultation with the Indian Embassies abJ.'ll)8d of the 
tastes of the audience, and the trends of 'the films in other COWl tries, 
survey the needs of the export markets for Indian films in ternUI' 
of quantity as well as quality and Pt the light of this study/survey, 
chalk out a comprehensive exports promotion programme for the 
export of Indian films including documentaries for all such countries 
and also explore the possibility of dubbing Indian film in foreign 
languages and make systematic and concerted efforts to make it a 
success. In chalking out and implementing this programme, the 
Corporation should see that artistic films are exported to'sophisti-
cated markets where such films will be appreciated better. The 
Committee would \Irge that artistes/producers should also be in-
volved in the propamme to project and promote the image of 
Indian films in foreign countries. They would stress that the Cor-
poration should allow export of :'OI1ly such Indian films as project 
the image of India in the correct perspective. The Committee need 
hardly poiut out that the success of the Corporatioo in exports 
field will be judged by its foreign exchange earnings and all its 
export promotion efforts should be directed to produce results in 
the shape of higher export earnings. 

6.24. The Committee note that from July 1973 to August 1974, as 
many as 21 feature films of the value of Rs. 5.26 lakhs were seized 
while being smuggled out of the country. They feel that the decline 
of export earnings of Indian films from Rs. 6.82 crewes in 1974-75 to 
an estimated amount of Rs. 6 crores in 1975-76 migbt also be due 
to smuggling of films outside the country or unauthorised multi-
plicatien of the number of prints of Indian films In foreign countries. 
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Tbey feel that now when the FFC is the sole dlldalum, apncy 'Q) 
ex.port films and it has, as such, a complete record of the namber 
and names of fi1ma exported, it sho\lld net be difficult for tlte GDV-

ernmea.~1 Corporation to rather Information, throatJa Indian Em-
bassIes abroad or otherwise, about the Indian films screened abl'lOad 
ud fiftd out with reference to their IQIWn rec»l'U .. to which of! 
tbese films went out of India thrOU&h unauthorised channels. The 
Committee would like the Govemment/CorporatioD to take effective 
and coordinated measures, le,al and otherwise, to pllll all loopholes 
so as to root out smuggling of films. 

Indian Motion Pictures' Export ,Corpontion 

6.25. Another Government Company viz. Indian Motion Pictures 
Export Corporation Ltd., which was set up in September, 1963, also 
deals with the export of films. This company was originally under 
the administrative control of the Ministry of Commerce but was 
transferred to the Ministry of Information & Broadcasting with 
effect from 30th July, 1973. Initially this company was a s~diary 
of the S.T.C. of India Ltd., but became an independent Government 
Company from 28th February, 1974. 

*6.26. Asked about the consideration which weighed with the Gov-
ernment in assigning the work of export of films to the FFC, when 
the Indian Motion Pictures Export Corporation was already dealing 
with the export of films, the representative of FFC stated during 
evidence that the work of export of films which was handled by 
IMPEC was given to them by STC. The IMPEC was acting as sub-
agents of S.T.C. The STC was acting under the Ministry of Com-
merce at titat time but at one stage the way of working of IMPEC 
was found not to be satisfactory and, as such, the STC took back th~ 
work. When FFC took up this work, they were given the work by 
STC directly and not from IMPEC. 

6.27. The Committee were informed that the IMPEC was almost 
at the stage' of being wound up. Till it was wound up, it was func-
tioning as any other exporter in Bombay. It was further stated that 
FFC was giving commission to IMPEC. When ar.,.'(edabout the 

·At the time of factual verification, the Ministry intimated that IMPEC 
was canalising agency for expert of filmB only for a Bbort period in 1968. 
The STC wu the canaUsing .. ent for export of filmB before the canallainc 
work was entrusted to FFC in October. 1973. When STC wu the 
canallsin, agent, mPEC wal allo exportinc filmB a. any other trading 
concern. The canalisation work was transferred to FFC by the order of 
Ministry of Commerce and not by STC. 
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reasons fOf &ivinS commission to I~PEC, it was stated in reply as 
under:-

"Now STC does not feature anywhere becauae the woIlk has 
been taken over by the Ministry of Information and 
Broadcasting. IMPEC has also been taken over by the 
I&B Ministry. Since the IMPEC resources have dwindled 
the I&B Ministry requested us to help them by giving 
them some percentage. We get 2-1/2 per cent and they 
are given 1 per cent. 

6.28. In this connection, the Secretary of the Ministry of I&B 
stateti during evidence as under:-

"The Indian Motion Pictures Export Corporation came into 
existence in 1964. This was under the administrative con-
trol of the Ministry of· Commerce till October 1973 and that 
Ministry in 1966 declared IMPEC as the canalising agent 
for eocport of Indian films. This is not a wholly Govern-

itO." ment owned Corporation in the sense that 22.4 per cent of 
", , the total shares are held by private individuals and 77.6 

per cent of the total shares are held by the Government 
of India. The Ministry of Law then advised the Mini'stry 
of C0mmerce that until and uruess the Corporation is 
wholly owned by the Government, it could not be declared 
as a canalising agency for the purpose of import and ex-
port of films. In fact in one case I updeJ;stand the High 
Court of Bombay passed order declari'I)g toat IMPEC can-
not function as a canalising a.gent of tXpQ:I6d films. This 
was on a writ petition filed by certain exporters of Bom-
bay, Now FFC is mainly concerned with the financing of 
the production of good quality and purposeful films. In 
addition it is acting as the canalising agent for the import 
of raw stock of the feature' films and also export of Indian 
films. IMPEC is mainly concerned at the moment with 
the promotion of export of films in both established 

~ areas as well as new territories around the globe. 

Thel exact relationship between FFC end IMPEC in the field 
of export is that the FFC is concerned with associating 
itself with export deals getting the !licences, scrutinising 
the agreements entered into between the producers of the 
IIndian films and exporters and overseas buyers . 

. After the exporters get Registration Certificates, then 
they examine the number of prints for export, 
the price fixed for the purpose of actual exr.;>ort 
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and then approach IMPEC who examine the papers,. 
endorse shipping bills. In other words IMPEC acts as. 
a spectal agent of FFC for servicing as exporter of films, 
in physically handling the export. 'It is for this reason 
that FFC is giving 1 per cent out of its 2t commission 
on the value of exports of films. to IMPEC to run theil" 
establishment. I wOt¥d say that IMPEC is an ~ency for 
promotron of exports. Since it is not wholly owned by 
Government, it has not been declared as a canalising 
agency. FFC is the canalising agency at the moment but 
part of the work of export is being handled by IMPEC and 
they are also exploring other avenues for export and 
other areas of export. Recently IMPEC has made an 
agreement with Afghanistan for export of 40 films which 
would fetch us £92,000 a year for five years. IMPEC is-
also making efforts to export the Indian Films to Latin 
American and African countries. 

Regarding winding up of IMPEC, there was a proposal when 
we} were thinking of setting up National Film Development 
Corporation. But this proposal itself - ts now under 
examination and re-consideration. It is true that multi-
plicity of agencies is not desirable. But for the present 
there ts no intention for thei time being of bringing into· 
being the National Film Development C"orporation." 

6.29. When asked whether it would not be advisable to combine' 
the work of export into one! Corporation instead of having tw~ 
separate organisations--one for export promotion and the other for 
doing the -'Work of actual export, the Secretary of the Ministry 
stated as under:-

"I would say that the decision of the shape ot things to come • 
i.e. whether the National Film Development Corporation 
will be set up or not has not yet been tak~. It may be 
that when the ftDal decision is taken, we Jllay not require 
an organisation li'ke IMPEC. But I want to submit that 
there can be two organisations-one for promotion and 
another for actual export. In Maha,rashtra State and' 
in several State Governments there is a promotional 
organisation for setting up small scale industries and at 
the same time there fs a financing Institution and an 
institution to supervise' the small scale industries." 

1.30. The Comlnlttee note that while we is the canalilinc 
agency for the export of films, the Indian Motion Pictures Export 
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.corporation (IMPEC) which was set up in September, 1963 as a 
subsidiary of State Trading Corporation (STC) also deals with the 
export of films, and for doing this work, it is given a commission of 
1 per cent out of the 'lrlj2 per cent commission received by FFC on 
export of films. This arrangement, it is stated, was errived at the 
instance of Ministry of Information and Broadcasting. lMPEC Was 
{)riginally under theladministrative control of the Ministry of Com-
merce but was transferred to the Ministry of Information and Broad-
casting in July, 1973. It became an independent Government Com-
pany in February, 1974. The Committee are also informed that there 
wp, a proposal to wind up the IMPEC when Government were 
thinking of setting up National Film Development Corporation but 
the latter proposal itself is stated to be now under examination and 
reoonsideration. 

6.31. The Committetll do not see any special advantage in having 
two independent Government undertakings in the field of exports of 
films as multiplicity of agencies in the same field results in the set-
ting up of parallel services and adding to the overheads without any 
corresponding gain to the nation and is also likely to create avoid-
able problems of coordination and inter-se relationship at vadous 
Jevels. The Secretary, Ministry of Information and Broadcasting 
stated during evidence tl¥tt "there can be two organisations--one for 
promotion and another for actual exports but h .... lso conceded that 
it is true that multiplicity of agencies is not desireable". The Com-
mittee recommend that now when "there is no intention for the 
time bein.r of b1'inging into being the National Film Development 
'Corporation" and the Film Finance Corporation has been made the 
-canalising agency for imports and exports, Government should take 
an early decision to and the over-lapping of responsibility and make 
the Film Finance Corporation fuDy accountable for the entire work 
in the field of export of films in the interest of ~etter results and 
ltigheT efficiency. 

C. Import and Distribution of Feature Films 

.6.32. The work in regard to import of feature tUms was commenc-
oed in the first quarter of 1~74 and the actual import of feature films 
-started in July, 1974 . 

.6.33. So far 28 films from Canada, France, Italy and Japan have 
'be~n imported by the Corporation. 

_ Out of the above 28 ftlms, 15 films had already been released. 
The distribution arrangements for the remaining films (some had 
been cleared very recently) are being made. 



121 

8.34. The Committee were informed that the c.~poratioD was 
Gegotiating for import of films from U.K. . 

6.35. As regards the! financial returns obtained' 1:;Iy the FFC out 
-of the 15 imported ftlms relea.sed, the Corporation stated in a Dote 
.as under:- . 

"The number of films released upto Septembe'l' 30, 1975 i:s 15 
and financial gross returns obtained thereon till that date 
is Rs. 17,50,000 approx. It may be stated that the distri-

" '~.~ 'bution of ill'19Orted films on reguiar basis commenced atter 
holding of Fifth International Film Festival December/. 
January, 1975, The ci'rculation and earnings on filJp take 
up considerable time-anything between threEt to five 
years. SOme films continue to run even for much longer 
period. Now that the releases of imported films are taking 
place on regular basis, it is expected to take further 
momentum and quantum of earning is also likely to go 
up. It is perhaps too early to judge wi'thiQ such a short 
pe'riod about profitability of the new venture. However, 
the returns of preliminary period indicate that the ven-
ture will be profitable on the whole." 

6.36. The FFC earned Rs. 3.00 lakhs during 1975-76 (June on 
wards) by way of commission from import of films by MPEAA 
(Motron Picture Export Association of America) and expect to earn 
Rs . .'l.00 lakhs during 1975-76 from import of films froro sources other 
than MPEAA. 

6.37. As regards the procedure/enteria follOWed for selection of 
11lms for import, the Corporation stated in a note as under:-

"The policy of the Government is to bring to India good 
quality films from different film produci:ng countries of 
the lJIorld. After studying the literature received from 
foreign film producers, the library prints are calleld for the 
purpose of viewing. The panel for selection of films pre-
views the library film prints received. (List of members 
of selection panel which see the fihn and advises the Cor-
poration on the import of films is at (Appendix X) If 
the film is well acted, possesses a good theme and is enter .. 
taining and if it is not dominated by Violence, sex and 
political colours then it is selected for the purpose of 
negotiating the terms. If the producers a~e wiliing to 
!'upply them at reasonable prices then details of agreements 
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8f"enegotiated and indents for supply of prints are plated. 
The procedure of getting the literature first and then pre!. 
view prints and the negotiating for price, terms and con-
ditions is, a time-consumin,g process. The only other alter-
native to this would be to send a team of Selection Com-
mittee to the important production centres of the world, 
such as London, Paris, Rome, Oslo, Moscow, Warsaw, 
Belgrade, Tehran, Cairo, Algeria, New York, Montereal, 
South America, Tokyo, Hong Kong etc. But this is per-
haps not easily feasible. The tour can be taken in part. 
of' Western :Europe, Eastern Europe and other neighbour-
ing countri'es, and separate trip to the Far last and Ameri-
ca. If this is done, we may be able to select larger num-
ber of recent films. This will prove to be a better and 
qui~ker method." 

6.38. The following guidelines are kept in view while select1ng 
films for import to India:-

(1) The films should provide good, healthy and wholesome 
entertainment to the pUblic. 

(2) Films, the thematic content of which may have the effect 
of undermining our national institutions and our value 
system, should not be imported, even if they are other-
wise of gOOd quality and not objectionable from the censors' 
pnint of view. 

(3) The films imported should be of high quality both techni-
cally and in terms of the cinematic art. 

(4) They should not depict vlolence, nudity or sex. 

(5) They should contribute to the healthy de.velopment of 
public taste and the promotion of goodwill and harmony 
among all sections of the people and among peoples of 
different countries. 

8.39. The Committee note that since the first quarten- of 1974 when 
the work of import of "'-ture films was commenced by the Corpora-
tion, it has imported 28 fUm. from Canada, France, Italy and Japan, 
of wJUell .15 fllma had been released upto September, 1975. It i. alse 
aegotlatiag for import of films from U.K. The Committee are in-
fonaed that tbe cil'cuIation and earninp on films take up anything 
betweellthreeto ftve years and thou,h it is perlaaps too early to 
jadce within such a short period the profitability of the new venture. 
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,die . utum., ,of, ,.liminary· period iadlcate· that the venture will lie 
·pl'Gfttab'le· •• ,thewWe. They Bote,that the Corporation bes .me41 
&so 3.eo Iakbs ;duriag 1875-76 (lune onwards) by wily of CommissIOn 
from import of films by MPEAA (Motion Picture EXIfOrt Assodi'-
tion of America) and expect to earn Rs. 7.00 lakhs during 1975-76, 
from imporj of films from sou~s other thart MPEAA. 

. & .• 40. The Committee are inforllled tbat tbe' policy of tIae,Gowm-
JUent 'is to bdna' to India. good quality films fromdifterent fUm 
producilll c01llltries of tbe world. After studying. the literature re-
ceived from foreign fil. producers, the lihrary prults· are seen' .~. 
&be Seiection Panel and selections of films made. 

6.41. Tha Committee note that according to tbe guidelines for 
selecting films for import, only such films as provide good and healthy 
entertainment, are of high quatity technically and artistically and 
contribute to the healthy development of public taste and harmony 
among ail sections of people and are not objectionable from Censor'. 
point of view, are to be considered flt for import. Films which depict 
violence, or sex Or which have the effect of undermining our 
national institutions and our value system are not to be imported. 
If the producers are willing to supply the selected films at reasonable 
prices, details of agl'eement are negoti'ated and ind~nts for supply 
of prints are placed. The Corporation thinks that as the existing 
selection procedure is time-consuming, it wi~1 be better and quicker 
to send a team of Selection Committee to the important production 
centres of the World and select larger number o! recent films. The 
Committee need hardly point out that import of films is a more or 
less speculative venture in which the Corporation has had nO pre-
vious experience. It is therefore absolutely necessary for the Cor-
poration to proceed with this work very cautiously and gradually. 
The Committee feel that the Corporation must first establish itself~ 
gain sufficient experience in this new venture and show eneourali ... 
results before it lihould tb;nk of sending its teams\all over tbe world 
to make selection'i of films. The Committee do not think any special 
advantage C~n be derived by sending out selection teams from coun-
try to country in search of good films when the same work can be 
done with the help of film journals and magazines in which critical 
reviews of all good filums are published. They feel that if the Cor-
poration is able to manage its aftairs emdently, the foreim produ-
cers/distri .... ten wo .... d tbemselvesbe attracted to supply their latnt 
8Ims to the Corporatioa. 

6.4!. The Committee feel tbat tbe Corporatioll caD make Ute ." 
the experience of knowledgeable people in Indian Embas.ies abroad 
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.... d other such persons well-vused with film world who frequentl, .0 abroad to enable it to get preiiminar, inform;ation regarding good 
.and w.wth-while films which should receive the attention of its 
Sel"ction Cummittee. 

6.43. The Committee would like that the films selected for import 
should be latest and have public acceptability so as to be successful 
... the box office. They suggest that the! fiims selected should be re-
,appraised in the light of public reaction and response to the films 
after they are exhibited and lessons learnt for the future. If any 
film fails at the box office, the Selection Panel should review the 
film which has failed in order to detect the deficiencies and avoid 
them while selecting films in the future. 

6.44. The Committee note that the films to be imported are decid-
ed by a Selection Panel which consists of two Directors of the Cor-
poration, three film cTitics and two officers of the Corporation. They 
hope that the selection of filmcritks to serve or the Selection Panel 
is made with du~ regard to their standing in the profession and 
their knowledge of trends in the film world in foreign countries and 
after making sure that their approach towards films does not run 
counter to the phi1osophy underlying the guidelines issued by the 
Government/Corporation in this regard. The Committee feel that 
in order to bring in fresh approach and new outlook to the task of 
selecting films for import, the Selection Panel should be reconstitut-
ed from time to time and opportunity g:ven to other knowledgeable 
and experienred persons in the line to help the Corporation in making 
a proper selection of foreign films. 

8.45. The Committee recommend that the Government should 
monitor the performance of the Corporation in this new field and 
see that not only the quality is maintain. but also no losses are In-
-curred on the whole. 

MOTION PICTURES EXPORT ASSOCIATION OF AMERICA 
(MPEAA) 

6.46. Apart from FFC being the sole canalising agency for import 
oof feature fUm'S there is a separate agreement with 8 American com-
panies known as Motion Picturp" Export Association of America 
(MPEAA) having their own office in India who are distributing 
their films through their respective offices. 
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6.'7. EXQlaiDiDg the role of the FFC viao+w MPEAA, the rep-

resentative of FFC stated during evidence as under:-

"The Government has appointed us as sole canalising agents 
oi imported films. There is separate agreement with 8 
American Companies which is called MPEAA The Minis-
try has entered into direct agreement with them. We are 
the sole licensing agency or rather, the licence is given 
only to FFC and FFC imports ftlms from all over the world 
on a global basis. These 8 American companies have their 
own office in India. They are distributing their films 
through their respective offices .... " 

"We are not the sale distributing agency. We are the calalis-
ing agency in so far as the non-American films are concer-
ned. So far as the American films are concerned, we are 
the calalising agency because we do not review those fUms 
and we are not in the Selection Panal of those films." 

6.48. The following are the main distributors of U.S.A. and U.K. 
Films. 

1. Allied Artistes of India Inc. 
2. Columbia Films of India Ltd. 
3. Metro-Goldwyn-Mayer India Ltd. 
4. Paramount Films of India Ltd. 
5. 20th Century Fox Corporation (I) Ltd. 
6. United Artistes Corporation 
7. Universal Pictures india Pvt. Ltd. 
8. Warner Bros (F.E.) Inc. 
9. General Film Distributors 

These are essentially American Films distrtbutors, who have also 
financial interest in U.K. and other overseas countries. They colla-
borate, as also, co-prodUce films with the producers in overseas, es-
pecially U.K. and Western European countries. They consequently 
acquire di:stTibution rights of such films. 

6:49. In India, they have Regd/Head Offices. mostly at . Bombay, 
They have alao theit: Branch Oftlces in. bthercitiE!s .lilte Calcutta, 
Madras,·N~vi·nelhi and representations tn. C1ther i~rtant towns . 

., • f • • , ' ;'. ~ • 

6,!!O. As15.ed whether these American compailies should be. ~ioW~d 
'1to.«>nti~ to ,win India when they -wereriof produeing; ··th'eftlm. 
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_~fe, .~e,~r,e~.~ntative of FFC stated durlngevidence ,-as",unuer:-

, , ,; : 't ;" " 
"If you ask me about my opinion, I would say that we or for 

tha..t matter, anybody .under the Ministry' in \ OOternment 
of India should be the ·sole canalising' agent· and they 
should be 'able to import films from:' Amet(ca also and 
distribute them .. Whether they wdUidl1lte to distribute 

, them or not these distributors of American odinpanies can 
stay back or they may even wind up the same. But the 
clwit;e should not be given to them." 

6.51. The Committee were informed that these 8 American com-
panies had been in India for over 30 years. 

6.52. The Chairman, FFC suggested during evidence that all the 
films could be imported by one agency E'lnd the Ameri~an films could 

'be distributed by the Ame-rican distributors. I~ th~ FFC was made 
. the distributors for American films also, then for that they would 
have to build up necessary organisation. 

6.53. The Committee pointed out that if the FFC could build up 
their distribution organisation they could earn out of that and being 
the distributing agents for the whole country ~ they could force cinema 
hall owners to screen certain English films also. The representative 
of FFC stateld in reply as under:-

"In a small way we have done this also and to some people 
who have taken imported films we have also given our 
FFC films." 

He however, agreed to the suggestion that it could be done in a 
systematic way. 

6.54. In regard to these 8 American Companies, the Secretary, 
Ministry of Information and Broadcasting statedduring evidence 
(1975) that "they were allowed to repatriate an amount of &.25 

lakhs per year for all the companies taken together out of the reali-
sation for the import from the distribution and exhtbition of their 
i'mported films. The balance amount was blocked in India for the 
purch8IJe or rental of Indian films prod\ICUDn and oo-produetion in 
tndia, travelling expenses of their executives etc. The last agreement 
'Was concluded in July, 1987 and expired. in June, 11'71 _ .... not 
renewed till May, 1975 for two reasons. One was that thil block 
fund which. had accumulated. to about lU. 5.87 eroreS,WI beeotning 
a problem as to how to d1quidate aaclutililetlbla f1IIld. l'urtheftnere 
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• ~xport of, Indian films to U.S.A. on. reciprocal .basis was not agreed 
~o by any firm of the U .s"A ..... " 

"After protracted discussions and negotiations, in May, 1975 
'ano.ther agreement (Appendix XI) was executed between these eight 
'AMerican companies and the Ministry on more or less similar terms 

'!idl-olpping ·,·the· ,l'9pOsal of 'reeipr0tatlng exl*'t Of ltldtah films. In 
this agreement necessary measures to liquidate block funds were 
also envisaged. This agreement of. import of U.S. films into the coun-
try really dates back to 1952 whereas FFC came into bellng in 1960. 
FFC was declared a canalising agency for importing feature films 
only in October, 1973." 

6.55. The reasons for allowing these eight cOIn?anies to function 
as importers and di:stributors of their films even after appointment 
of fFC:.as canaUsing agency were sta~d to be as under:-

(1) The FFC cannot make financial investment necessary for 
importing American films into the country numbering 
about 120 to 150 a year. They have to make an outright 
purchase of these films whereas. these American compani'es 
bring these films for exhibition and then take back. 

(2) FFC does not have manpower to handle the job of distri-
bution and exhibition of these films in tMs country. 

(3) They do not have the outlay necessary for handling this 
business. 

6,56, When asked about the justification for allowing the 8 Ame-
rican companies a licence for import of films in future, the Minstry 
of Informaton and Broadcasting stated in a note as under:-

"The import of films from U.S.A. was governed by an agree-
ment with the MPEAA which expired on 30th June, 1971 
and was not renewed on the ground that the said agr~ 
ment had resulted in accumulation ofblock~ funds to the 
tune of Rs. 5.87 crores whose liquidation was becoming 
a problem. 

After the transfer of work regarding import-export of films to 
this Ministry from the Ministry of Commerce in October, 
1973 some preliminary discussions were held with the 
French, the Italian, the Hong Kong and the Japanese fUm 
exporters in order to ensure import of foreign films in 
pursuance of our new policy o~ ll()n-discriminatory global 
imports canaH_ tbrouah the public sector agency 1 .. 
Film Finance Corporaijon with .tresI on selectively bued 
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,::. ' .'(, 'ton quality subject to commercial viability. The forefgil' 

exporters were ,keen to sell their films only on outright 
. :, sale basis. However, the prices of really good films being 

. ' , ." prohibitive it was felt that our foreign exchange allocation 
of RI. 35 lakhs would hardly be enough to feed the require-
ments of our cinema circuit which is 8 m1D1mum of _ 
titles. 

In, Mar~, 1973 the representatives of American film importers 
and distributors approached the Ministry to explore ways 
and means of establishing new procedure in conformity 
with the new import policy of the Government. After 
several roundt of discussions with the representative of 
MPEAA and later with the Department of Economic 
Mml, the present agreements was signed on 2nd May, 
1975.' The arrangements were finally entered into keeping 
in rni.Dd the best illterests of the canalising agency i.e. Film 
Finance Corporation because the arrangements limit their 
initial investments, cover their risks, permit limited 
patriation and give us sure profits in larger proportion 
than otherwise possible ill, a highly speculative business 
about, which the Film Finance Corporation have practically 
little or no experience. The present arrangements do not 
revive the monopoly rights of the MPEAA. The Film 
Industry in the country illcluding producers, distributors 
and exhibitors had urged from time to time that the pipe-
line having completely dried up and the price~ of for~gn 
films generally rising at a rapid rate due to increased cost 
of production, it would be desirable to revive the import 
of foreign films. Under the present agreement (copy at 
Appendix XI) there is not likely to be any accumulation 
of the earnings in the shape of rupee blocked fund which 
existed earlier and the reptriation has been kept as low 
as 15 per cent in the gross earnings or Rs. 25 lakhs per 
annum whichever is less." 

6.57. When asked about the steps proposed to be taken to liquidate 
the ru~e ftO~gs .p£ these foreign companies in India and to make 
FFC viable to enter into import ,business, the Ministry stated in a 
note as under:-

"Present agreement. provides for remittance annually in half 
/' . yearly· rnstalments to the MPEAA companies the dollar 

equivalent of Rs. 25 lakhs against liquidation of the blocked 
funds a!; on 31st March, 1975 until the said fund is fully 
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liquidated. The agreement a~so provides that the Govertl-
ment agrees to consider proposals in ventures oth.er thaIl. 
fUm by the MPEAA designed to expedite the early diqui-
dation of the blocked funds. The blocked funds can also 
be utilised for the expenditure etc. mentioned in section 
4 of the present agreement which, in fact, is designed to 
ensure g;;>eedy liquidation of the blocked fund." 

6.58. It was stated that the previous agreement with MPEAA ex-
pired on 30th June .. 1971 and the present agreement came into effect 
only from May, 1975 and there were no imports during the interven-
ing period. As regards their earnings during the next five years, it 
was stated: 

"No definite idea of the earnings during the next five years is 
possible at this stage. However, since the agreement pro-
vides for import of 100 to 150 films per annum, it is expected 
that the normal gross billings per annum shall be of the 
order of Rs. 1.75 crores to be utilised in the following 
manner:-

(a) Operation expenses 45 per cent 

(b) A(Jproved usages including Air-India travel, 
production/co-producti'on of films in India 20 per cent 

(c) Purchases of Indian films etc. Separate approved 
usages in which a part of the earnings would be 
placed at the disposal of FFC or NFPC as interest-
free loan with the provision of a moratorium on 
repayments for five years and repatriation repay-
ments of the loan over the next five years. 20 per cent 

(d) Repatriation 15 per cent or 
Rs. 25 lakhs whichever is less 

100 per cent 

6.59, When enquired whether these American firms, who have 
their centres here would also be importing films through the FFC, 
the Secretary of the Ministry state<t in reply 88 under.-

'.-yes, Sir, they get a Commission on this, which is a source 
of i1icome to the FFC and I think tn their pretent financial 
conditions, they need a little diveisiftcaUon of these acti-
vities and a diversification of their sources of revenue," 
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• 6.60:. All regards the selection .of tht;tse Americ8,Jl filIlU!, the Secre-

,AAl'Y of the Min~try stated during ~videnceJs under::"" ' 
., .. ". '"" . , . 

I' 
"It is no doubt true that in the selection cd. these films we do 

. not have e dominant role. They do show their cultural 
'millieu/way of life.! do not·know whether these Ameri-
can or Western pictures brought into the country really 
preach or aim at denigration of our culture or our country. 
They are no~ political; they are apolitical; they are mainly 
commercial ventures based on storieS which fit In 'with 
their type of society. They ha:ve nothing to do with the 
preachi!1g of ~my particular way of life/thinking. As long 
as a class of people e'Xist in l this ,country which W81'1ts to 
see this type of movies, I believe Government have to 
make some arrangement to get these films although we 
try to see that we also get some films from socialist coun-
tries like the USSR and Cze:-hoslovakia and others where 
purposeful socially-oriented pictures are produced. Some 
'of these are excellent, but they a,re not yet very popu~r 
with the class of people for whom these films are 
intended." 

"Now the American companies are ready to accept the princi-
ple of global selectivity, that is to say, they would not bring 
in any films they like, but only those we approve and 
select and our imports of foreign films will not be limited 
to the products of these' member-companies hut to all other 
countries in whose products we are interested in empor-
ting." . 

"They (MPEAA) also agreed to the import of these films 
through our canalising agency, FFC and later when the 
National Film Corporation is set up through them. They 
agreed not to ask for enhancement of the ceiling placed 
on repatriation. They also agreed that their rupee funds 
could be utilised for the production of foreign films in 
India using not only Indian locations but also Indian tech-

nicians and artistes. They agreed that they would tunc-
tion in conformity with Government's policy t1 Indtani-
sation." 

"As ,r8jN'G$, .. Ul, .questacmof ETC's viabW ty i.n. the import 
business, as already stated above, the present arrangement 
with MPEAA dou Dot revive any monopoly rights in 
favo.ur :of these companies 8Ild. the Corpo~tion is free to 
import fnam aDyoiaer country OIl the bqia of outri&bt 



.131 

, •• ,.' •. , .J)u.tf~~ Qr: in the spapeof t~ea~rMieQilenUlijll:e: tAl ene 
" .•. , \ ,,~enWr~ into with., MPEAA. )n.:pur&Jl~.e ,~,·~·.thia.;role 

"'"'! l " assig~d to FFC they .:have already entered ·in~ fonnal 
arrangement. with Paris Asia Films of Fra~ for impM.'t 

1" 

" 

of about 10 French films on the basis if profi.t..s.haring and 
have also imported ,28ifilms ,from U.K.., ,Japan, ,It.aJ,y, 

,YugQSLavia", Poland, Indo~ and Bugaria. ;Tlws . tile 
FEC . are already .very. much in the. ilnpott .1DusineIs.'" 

6.61. When asked whether there was any proposal to paa.ke F'FC 
,';as s~le agency for the import and distribution of £eatur~ ftbns from 
all over the world, the Secretary of the Ministry stated as under:-

"Since the CorQoration does not have either the man-power 
or the financial resoul'ces ti~ enter the di~rlbution system 
of films, the import of foreign films and distribution into 
the country with these eight American companies was 
agreed to. FFC is now busy setting up its own distribution 
agency for showing its own films in the country. Till the 
FFC is adequatelv equipped and gains necessary experi-
ence in thi's area" and sets up a chain of cinema houses 
either on lease or on their own, it will not be feasible pre-
position to entrust import and distribution of feature films 
from all over the world to FFC." 

6.62. The Committee note that apart from FFC being the sole 
C8ualising agency for import of feature films, there is a separate 
agreement with 8 American companies known as Motion Pictures 
Export Association of America (MPEAA) who are essentially AlQe-
rican fllms distributors in India working in this field for over 30 
years. Under the last Agreement concluded in July, 1967 and which 
expired in June, 1971, these companies taken tOiether were allowed 
to repatriate an amount of Rs. 25 lakhs per year out of the earninp 
from the diStribution and exhibition of their imported films and the 

'balance amount was blocked in India for meeting expenditure for 
certain recopised purposes. The Committee are inConaed that dais 
arreement was not renewed till 1975 because of tw~ probleDUJ. O. 
was that the blocked fund of the companies amount...., to as. 5.87 
crores was becoming a problem and secondly export oft.cIiao ftIas 
to USA on reciprocal basis was not agreed to by any finn of USAl. 
A fresh Agreement was 'executed in May, 1915 fer tour 1''''' o.a .. ore 
er less similar terms after droppm, the proposal .f recipreeatiq 
~of ladf8ll fllms, mcorporatinr measures. to Uquidate tile oW 
·~1otked funds, ~. for the import of 100 to ISO .... per 
a1IIlUIIl, a..pendttla, repatriation of 15 per cent of fI'OIS bOl ..... 
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or Be. Z6 Iakhs whiehev. is less and .-rmarklinlrl20 per emt of tD-
gross billinp for advancing loans to quasi-Government or Govera-
ment sponsored organisations. The Committee are informed tbjat 
thMe American companies have been allowed to function as impor-
ters and distributors even after appointment of FFC as canalisinc 
a,eDcy for the reasons that (1) FFC cannot make finaucial invest-
ment DeceSsary for importinc l!OO to 150 films a year as it has t. 
make an outright purchase of these films whereas the Americaa 
companies bring these films for exhibition and then take back; (2) 
FFC dGeS\Dot have man-power to handle the job of distribution and 
exhibition of films in this country; and (3) FFC does not have the 
outlay necessary for handling this business. 

6.63. The Committee feel that the reasons advanced by the Gev-
ernment for extending the agreement with MPEAA by four years 
are not at all convincing. The non-availability of adequate man-
power with FFC to handle the American films is a very p nor argu-
ment. As theFFC has already established an organisation, what was 
required was addition of suitable manpower to strengthen the organi-
sation which in the view of the Committee could be easily done. With 
regard to the question of availability of funds, they do not find any 
reason for adequate funds not being made available to the Corpora-
tio'n for import of American films when MPEAA has been allowed to 
repatriate a sum of Rs. 25 lakhs per year which is quite a high sum 
according to the Committee. They feel that it should not have been 
difficult for Government/Corporation to have arrived at some suita-
'Me arrangements directly with American producers to import their 
films on returnable basis without having to make outright purchase 
of the films which would not have required large funds. The Com-
mittee are surprised that the FFC has not been considered to be in 
a position to import and distribute American films merely because 
the number of such films is large i.e. tOo to t50, as in their opinion 
less number of fiims could be imported to start with. The provision 
in regard to the disposal of accumulated funds of MPEAA will, in the 
opinion of the Committee, not solve the problem as further imports 
through MPEAA are likely to result in accumulation of fresh 
amounts and this would create a vicious circle. The Committee 
feel that this is one of those cases whit·h have been dealt with by 
the authorities in a very casual manner. 

8.64. The Committee would like that the GovernlDent should 
examine the financial and organisational aspects of the matter ex-
peditiously ahd make timely arrangements so as to ensure that, on 
the tmpiry of the present Agreement with MPEAA in March, 1979, 
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FFC will be able to handle the work of import and distribution of 
all foreign 81m., iaeluding American ftlml. 

S.65. The Committee are informed that while distributing foreip 
81ms the Corporation has also given FFC financed films to the ex-
hibitors for exhibition. They would like the Corporation to draw 
out an integrated plan to promote the exhibition of FFC financed 
81ms along with foreign films and implement it systematically with 
a view to providing more exhibition outlets for the FFC financed 
films. 

6.66. The Committee also recommend that the Corporation should 
anually review the result of trading activities performed by it a. 
canalising agency in each of the three fields separately and place an 
analysis of the resuils before the Board of Directors to enable the 
Board to judge whether the trading activities have been carried out 
effiriently and economically. They would like the Corporation to 
keep a close watch, particularly, on the overheads on these activities 
and ensure that these are kept to tbe minimum. They would also 
like the Corporation to incorporate an analysis of these trading 
activities in the Annual Report. 
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FINANCI4L MATTERS 
• ,.; .... t • 

A. Capita1S~ructute 

7.01. The authorised capital of the Corporation as on 31st March, 
1"9'74 was Rs. one croredi'Vided into 10,00'0 equItY shares of Rs. 1,600 
eath an'd the pa'id up capital' which was initially'Rs. 20 lakhs was 
raised to Rs. 50 lakhs. In addition, Government' had sanctioned loans, 
from time to time, against whi'ch the amount outstanding as on 31st 
March, 1974 was 1\s. 76.11 lakhs. 

7.02. Out of Rs. 76.11 lakhs, a sum of Rs. 9.30 lakhs (Rs. 5.71 lakhs 
tow~dspdncipal and Rs. 3.591akhs towards interest) ,had fallen due 
fqr repayment/payment during 197~-74 but was not paid. The Cor-
poration is stated to have requested the' Govermnent of India for 
postponement of repayment/payment of above amounts. -The debt 
equity ratio as on 31st March, 1974 WillS 1.5:1. , 

7.03. In regard to reasons for not making timely repaymen t of 
instalments of Qrincipal and interest by the Corporation, the Minis-
try of Information and Broadcasting stated in a note as under:-

"A sum of Rs. 5.71 lakhs towards principal and nn0ther sum 
Rs. 3.59 lakhs towards interest had fallen due for repay-
ment to Government during the year 1973-74. The Corpo-
ration was not in sound financial position ~o make repay-
ment of the above amount to Government. However, the 
Corporation has now decided to repay the interest. They 
are being advised to repay the loan instead of interest. Be-
sides, the Corporation is having a fixed deposit of about 
Rs. 33 lakhs from the earnings from the tradi,ng activities. 
The Board of Directors have decided to avail of a part 
of this amount for meeting the cost of producing three tUms 
very recently. It is expected that a part of earnings from 
trading activities can be utilised for repaying principal and 
interest due to the Government in the near future." 

134 
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7.04: Asked whether the· :f1ailure in making timely repayment/pay-
ment of prinelpal/in.1lerest. attracted 8111 peaalty I it was .taW-
"till 1971, the rate of interest on the Government loan was 5 1/2 per 
cent and· penal mterest1.or defawt was 21.. per cent.. Since 1972-
the normal rate has been raised to 6 1/4 per cent and the penal in-
terest remained 8t 2 1/2 per cent. " 

7.05. Asked about the proposals for re-structuring the capital of 
the CorporAtion, the Miniltry stated· in a. note that the propoeal1 
regarding re-structuringthe c2ipital of Film Finance Oorporation had 
already been considered by Ministry of Inf<mnat.ion and Broad-
casting in oonsultation with the Ministry of Finance who had 
commented on the proposal as follows:-

"As regards the conversion of loans to the extent of Rs. 50 
lakhs as equity, this is not a new suggestion. In the year 
1970 suggestions were received for such a conversion and 
the same was repeatec\ last year also. We did not agree 
to the proposal on the ground that any conversion of the 
loan into equity would amount to giving a hidden subsidy 
to the Corporation and the grant of such hidden subsidies 
have been adversely commented upon by the PAC who 
have recommended that if any sub3idy is to be paid, it 
should be direct and not hidden. As an alternative 
we granted a subventi'on calculated at 10 per cent of the 
loans sanctioned in each year to the Film Finance Corpora-
tion for a period of 5 years. This subvention is being paid 
to the Corporation every year. Regarding the debt equity 
ratio, in 1970 the C, uestion was referred to the Department 
of Economic Affairs, who observed that the principle of 
maiptaining parity between the equity and the loan in the 
matter of financing the requirements of Qublic sector 
undertakings is no longer to be rigidly followed in pur-
suance of the recommendation of the Committee on Public 
Undertakings (which was accepted by Government). As 
such the conversion of loans into equity on this basis is 
not considered necessary." 

7.06. In this connection the Financial Adviser of the Ministry 
of Information and Broadcasting stated during evickmce as under:-

"The FFC has been financed 80 far by loans alld equity. The 
equity and loans today stand, at about 1:2. Some state-
ment was made earlier that the Finance Ministry at one 
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stage stated that it was not desirale to convert loans into 
~):, ~ equity because that could have. been a sort of subsidy ~. 

Unfortunate'ly, I could not get .hold of those papers in 
the Ministry. ·But basically We teel ,tt. ~ast now'""7"therE:! 
should not be any fundamental objection to the conversion 
of a portion of the loans into equity if that is really help-
ful to the Corporation but conversion of mere loans into 
dead stock of equity does not help any Corporation unless 
the Cor.poration is baving its own earpings .~ is in.a posi-
tion to re-pay further loans advanced to it. In any case 
FFC is over the years re-paying. all the loans and interest,. 
The Finance Ministry would be certainly agreeable to this 
question of conversion of loans into equity." 

7.07. The Comtnittee note that the debt equity ratio of the Cor-
p~.ration as on 31st March, 1974 was about 2:1. The proposal regard-
ing re-structuring the capital of FFC had been ~onsldered in 1970 by 
the Ministry of Information and Broadcasting in cOllJ)ultation with 
the Ministry of Finance who had not agreed to the proposal of con-
version of loans into equity as it would amount to giving a 'hidden' 
subsidy to the Corporation. Subsequently the Corporation was being 
paid subvention at 10 per cent of the loans disbursed in each year 
for a period of 5 years. The Financial Adviser of the Ministry of 
Information and Broadcasting stated during evidence that ... " ... 
basically'we .feel-at least now-there should not be any fundamental 
objection to the conversion of a portion of the loans into equity if 
that is really helpful to the Corporation." He added, "the Finance 
Ministry would be certainly agreeable to this question of conversion 
-of loans into equity." 

7.08. The Committee stress the Govemment should take an early 
.ecision in regard to the conversion of loans into equity and COlD-

municate it to the Corporation to remove any un~ertainty in this 
matter. 

7.09. As already recommended in para 2.182 of this Report, the 
Committee would also like Government to decide without aD)" 

further delay the question of the continuance of the subvention 80 

that the Corporation is clear about the position in regard to ftnances 
and it may arrange its commitments suitably. 
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B. Working Results 

'1.10. The Corporation's financial results till 31st March, 1974 are 
summarised below:-

In lakha of Rupeea 

Year ending Ist Interest Other Opet'lting Bad hovi- A1:nual 
March on loans receipts apenses debts sien for prcfttl 

written doubttul 1018 
oft" debts 

1 3 4 S 6 7 

1961 0'37 o'S$ (-)0'1 

1962 O'SI 0'61 0'89 (+)0'23 

1963 1. 39 1"28 1'10 0'56 (+)1'01 

1964 3'34 0'64 2'70 1'00 (+)0'28 

1965 4'01 0'56 z'oS 3'81 (-)1'29 

1966 3'57 o'S4 3'10 3'41 O'OS (-)2'4S 

1967 3'64 1'08 3'18 5'38 1'00 (-)5'44 

1968 3'55 1'77 4'40 0'89 (+)0'03 

1969 3'95 1'14 4'34 0'62 (+)0'13 

J970 5'66 0'55 4'31 1'13 (+)0'17 

1911 4'86 0'48 4'620 0'54 (+)0'13 

1972 4'75 2'71 5'93 l'a6 (+)0'27 

1913 5'51 3'84 8'86 0'49 

1974 0'58 17'55 13'36 20'10 (-)15'33 --- --- ---
Cumulative position 
uPto31St March. 

45'38 33'120· (-):U'39 1974 59'99 32'76 8'14 

.NOTE· : 
I, The other receipts repreaents (a) inteteSt on bank deposit lU, 8'29 laths (bl ap-

plication. licence feeS and service cbatges-Rs, 19'60 hkhs (Rs. 10'61 ~~ 
on account of import and export of raw tllma durinto;97!-74). (~Subvendons 
&om Gof'ernmeou-Rs'Ji!5 lakbs (Rs. 1'81 Ilkba 1~71, .I'231akba 
for 1911-72, Rs, I' 651 I for 1972-73 and Rs, I' 12 I fot 1973-74) 

2, The increase in operating expenses during 1963-64 was mainly due to ux pre-
vision ofRs, I' 30 lakhs and increase of general oflice expenses frllm Rs, 0' 2711khs 
in 19N-63 10 Rs, 1'63 laths, 

3, The OP~I expenses duribf,196S-66 and onw8l'cis increased as compared with 
earlier year. on accoWlt of her incidence of inter_Oft Oovernmll'fllt loas, 

.... At tbe d .. 01 f.-.J "r16catIOp. the UDde.rtIldDl imlmlkd • foll",,_ 
.cl~ an opent"~'" c:!1IriDa 1172-7311 cIae to III~ in apIDICA 

iDCQIn41 far pUiIII oeller JMomc" 
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It has been stated by the Corporation that the "main reason for 
increase of over Rs. 7 lakhs in the operating expenses between 1972 
and 1974 is the additional actiVities undertaken by the Corporation. 
Till the year 1971-'12, the Corporation was engaged only in the actt~ 
vity of financing production of films and purchase/import of produc-
tion/projection -equi'pments. From November 1972, the Corporation 
entered the eXJ:1ibition field with the opening of Akashvani Cinemar 

Bombay, where films sponsored by the Corporation were shown. In 
October 1973, the Government of India entrusted the Corporation 
with the following trading activities:-

(i) Import & distribution of raw cine films. 

(if) Import & distribution of foreign films. 
(iii) Canalisation of export of Indian films. 

against a nominal service charge. The major items of increase in 
operating expenses are as under:-

Payment to and provisions for employees . 

Legal Expenses 

Remuneration to Auditors 

General Offi-:e Exrenrs 

Fees to Committee Members 

Film Festival Expenses . 

Film Exhibition Activity 

Rs. 
59,000 

31,000 

4,000-

49,000 

5,67,000 

7,39,000 

It has however been stated that the 'increase in the operating 
expenses has been offset by the inorease on the revenue side alBo~ 
While the revenue from the film exhibition activity was nil . during 
1971-72, it went upto Rs. 4,53,4201- in tha year 1973-'74. The income 
from the marketing activity (by way of service charees) in the year 
of its commencement, 1973-74 was Rs. 10,64,773/-." 

7.11. It will be seen from the above table that upto 31st MarOOr 
1974, the Corporation suftereid a cum~tive loss of Rs. 22.39 laths 
against i1& paid up capital of RI. 50 lakhs, after providing f~r Rs.8.1. 
lakhs againat doutful debts amounting to Rs. 32.15 lakh.. The total 
amount of loans in arrears upto 31st March, 1974 was RI. 86.99 lak¥ 
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(iBcluding interest of RI. 12.80 lakhs) after write-off of RI. 32.761akbl 
(principal Rs. 29.26 lakhs and interest Rs. 3.50 lak.hs). 

7.12. Loaus in arrears of Rs. 86.99 lakhs are exclusive of cumula-
tive interes\ tram 1964-65 due on doubtful debts as the Corporation 
decided to aeeount for interest on accrual basis only in respect of' 
debts considered good and on cash basis in respect of debts consi-
dered doubtful. From 1973-74, the Corporation is accounting for in-
terest on cash basis ~in respect of all debts. The year-wise details of 
interest not accounted for on accrual basis are given below:-

Year AmOWlt (Rs.) 

1964-6S • 14,327 

1965-66 • I.S4,13o 
~--

1966-67 . 1.4S.S29 

1967-68 . 96.437 

1968-69 . 1.10.734 

1969-70 . 1.33.228 

1970-71 . 2,15,262 

1971-72 . 2.67,266 

1972-73 . 2.76.712 

1973-74 . 8.17,863 (iN:h ~ivl: (:1" 
Rs. S.SO.S4S inte-
rest on debtS 
considU'td good) ---

22.32.388 

7.13. The ototal loans outstanding in respect of both feature u 
well as documentary films (exclusive of interest not taken into ac-
count) as on 31st March, 1975 amounted to Rs. 89.16 lakhs (principal) 
against the paid-up capital of Rs. 50 lakhs. 

7.14. The Management stated in a written reply th,t the Co~ra
tion was not satisfied with its present financial position. 

7.15. As regards the steps taken to improve the ftnancial positiOn, 
It was stated:-

ICWe. expectfunc:la from the Government under its agreement 
with MPEAA (Motion Pictures Export Association of 
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America). Also the income from the trading activities Is 
proposed to be utilised for the financing activity." 

7.16. In this connection, the Ministry of Information and Broad-
casting stated in a note as under:-

r . 

"It is no doubt true that the financial position of the Corpora-
tion is not satisfactory. Nevertheless, lately the Corpora-
tion has been earning money by way of c,?mmission char-
ges on its trading actiVities. With a vieW to improving 
the financial position, the Corporation propose to inter into 
the field of exhibition and distributton of the films finan-
ced by it in a more business like manner. As mentioned 
earlier, it is also proposed to give an interest-free loan of 
Be. 15.00 ~ to the Corporation. 

The former Minister for Information and Broadcast~ng while 
replying to supplementaries to Starred Q\lestion No. 302 
answered in the Lok Sabha on the 12th March, 1975 obser-
ved:-

"The Film Finance Corporation has been primarily set up, not 
so much as to raise money or get back the money but for 
promoting certain types of films. {Everywhere in the 
world wherever such ins,titutions have been set up, the 
consideration of monetary gains is secondary to improve_ 
ment of standards. The Film Finance Corporation should 
not be judged from the money that might not have come 
back or which has also come back but primarily from the 
point whether they have been able to influepce the cinema 
scene as a whole or not. It has to be looked at from that 
point." 

The Prime Minister, w.hen she was holding charge of portfolto 
of the I&B Ministry in her letter dated 22st January, 
1965, addressed to the then Finance Minister, observed:-

liThe Film Finance Corporation does not have merely an tnvest-
ment angle, even more important is the promotional as-
pect. In spite of its heavy losses, the U.K. Corporation has 
succeeded in rehabi1i:tating the British Film Industry and 
in epabUng it to successfully withstand competition from 
Hollywood. We also feel that the Indian Corporation 
should be in a position to encourage the productton of 
artistic and quality films." 
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No doubt there is an element of loss in the running of such 
promotional activities and it is hcQed that the passing 
years, it should be possible to break even." 

7.17. Th~ Committee are distressed to find that the FUm Finanee 
Corporation has suffered an accumulated loss of Rs. 22.39 lakhs .. 
on 31st March, 1914 .. ainst the paid up capital of Rs. 50 'akhs, and 
the los8 su.ered in 197:l-74 alone amounted to Rs. 15.33 lakbs. The 
los. would be more. by another Rs. 17 lakhs if the interest on the 
bad debts had been taken into account. The Committee find that 
While interest on loans is reckoned on an accrual basi. on debts COD-

lidered good, it is taken on cash basi. on debts \censiderecl doubtful. 
The Committee do not see the rationale behind the difterence in pro-
cedure for reckoning interest, as the terms and conditions of loaDl 
are the same in either case. 

7.1S. The Committee also find that the interest is accounted fo~ 
on cash basis in respect of all debts from 1973-74. The\ Committee 
feel that the interest on loans should be on accrual basis only 011. the 
balance of loans outstanding.from time to time. The Committee 
suggest that interest be credited on accrual basis. In order, however, 
to exhibit the fair position, it would be necessary to make provision 
for such doubtful interest. The ,Committee al~ find that the opera-
ting expenses are of the order of 25 per cent of loans granted to end 
of 1973-74 and this in the opinion of the Committee is too high. The 
expenses hav~ been increasing,/at a faster rate from 1970 to 1914-
The Committee feel that, in view of Government's increased parti-
cipation by way of equity and the enhanced finances which are 
being made available, there Is need for stricter control over expeq-
diture. For this purpose the Corporation should lay down percentage 
of expenditure which may be incurred OIl operations as compared to 
the total business hand&ed and this percentage may further be sub-
divided under various activities, like (a> st8ft and estabUshment 
casts, (b) Travelling Allowance, (c) hoaoraria and fees etc. Th. 
Corporation should introduce the system of lIl8Il8gement accoun-
tancy and also press into service such management tools as would 
evolve a contemporaneous scrutiny of the financial operations. 

7.19. The Committee suggest that Government's repreleDatlvN 
on the Board should also .pedally go into the ftnancial reawt& of the 
Corporation and review the performance of the Corporation criticall,. 
at least once In a quarter with special reference to financial position 
on the basis of factual data and memorandum clrcolated la advance 
by the Management. 
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7.20. The administrative Ministry should periodically <at least 
once in six months) review the results of the consideration of the 
financial position by the Board together with the action taken by 
the Management on the suggestions of the Board and give their 
critical comments to the Corporation. 

7.21. It has been admitted both by the Management as well as 
the Ministry that lithe financial position of the Corporation is not 
satisfactory." The Ministry have, however, informed the Committee 
that with a view to improving the fipancial position, the Corporation 

. proposes to enter into the field of exhibition and distribution of the 
. films financed by it in a more business-like manner. They also 
proposes to enter into the field of exhibition and distribution of the 
tion. 

The Committee have given their recommendations in the respec-
tive chapters of this report to improve the financial position of the 
Corporation, streamline the procedure for the grant of 10Rns and 
bring about an all round efficiency in the working of the Corporation. 
They have no doubt that if the Management address themselves 
seriously to the task of implementing the measures recommended by 
the Committee and the Government also keep a close watch on the 
implementation of the recommendations and review the perfonn-
ance of the ~Corporation from time to time, it would be possible for 
the Corporation to become a viable institution and achieve the 
objectives for which it was set up . 

NEW DELHI; 
March 10, 1976 
Ph41guna 20, 1897 (S) 

• -:" NAWAL KISHORE SHARMA, . , 
, ..... 

Chairman 
Committee O'n Public 

Undertakings. 
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APPBNDIX IV 

(Referred to in para J' ,a) 

(i) Pmditw A"zictuiotu III DII 31-3-1973 

:S. No. Name ofProclueer Name of rum a: IIDpqe 

'I. Stanclarcl Films. "1CabIDi Bt Payar Ki" 
(Hincli) 

.2. Sbri Incler Tekehanclani "Diary Ka Kbcl" 
(Hincli) 

3. Sbrl Shyamal Gw ''TIaer Desh" (BeQpli) 

4. Chandra Prllld Films 

,. Sbri lata Shankar 

·6. Sbrl Bitnal Dun . 

,. Sbri lanarclban Nlik 

• .8. Sbri Manjit Sin,b 

"Do Mahine" (Hincli) 

"Sbri Krishna Shankar 
Yudha" (Hincli) 

ICShYll11llcc"' (Hlncli) 

"Mae leevan Gene" 
(Marathi) 

"Et Ineh MLISkan'" 
(Hindi) 

9. Shri K.. Premslnh Verma IIHimalayan 'Wilclerneu"' 
(DoC. in Bn,IiIh) 

.10. MIs. Film-o-Pub . "Barna Biberna" 
(Benpli) 

llBisarjan" (Benpli) 

"Apt"' (HIndi) 

Loan appned Date of 
for I"eeipt 

3.50.000 1a-6-19?a 

a.,o.ooo i 18-8-19?a 

18-8-13 

1,,0.000 l :a8-8-19'fa 

1.50.000 S0-8-191a 

1.50.000 9-Ia-J'13 

1.50,000 '-Ia-19'fa 

.11. Sbri BiresIIwu Bose 

.0. S.i1qdia1a SIiYplll'i 

.13· Banlalore Pilma Int. "Or. ShantaiD BeD. Deah" 15,000 9-1a-lpn 
(KaIllUIda) 

14. Shri A.. G. Hireaewlar 
.IS. Shd SUYCDclu Ghoae 

16. Sbri PruhlDt 

17. Sbri S. Mlla'ljlll 

.d. I.K. Producdons • 

119. S.R.B. PtocIuctions 

.. 
. , . ~ .. I.,., '. ':,' . 

"Ratnlkara" (KaaDIda) a",,~ 9-1a-1913 
"Dwip" (Hincli) 

"Chameli" (Hiadi) 

• "POIlrllUDa NiJaJu" 
(Tamil) 

"Is Deah Ita Yaro ~ 
lCabDa" (Hindi) 

... JeeftDKe ....... 
(8enpli) 

a,so.ooo 19-1a-1913 

I.so.ooo al-II-Jm 
l.so,ooo II-Ia-tna 

I.so.ooo ,-1-1973 
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S.No. Name of Pt-OclUCCT Name offilm & languaae Loan applied Date of 
for receipt 

~. Shri S.P. Nathan ClPudiya Padhai" 
(Tamil, 

1,50,000 9-1-1973 

:n. Rimal Dey uJe Jelalane Danria" 
(Bengali) 

1,90,000 23-1-1973 
- " 

aa. Ram Gabale "Vande ~uam" 2,50,000 a3-2-J973 
(ltirl'dl) . 

23· Moe. Binayake "Tyag Patra" (Hindi) 2,50,000 3-3-1973 

24· Kumar Vasuclev "Wah Re PlSlll" O:Iincli) 2,52,000 10-3-1S71· 

as· T.N. Bhuclwaj "Teen Kin ale" (ltindi) 2,50.000 17-3-IS73 

a6. Miss SuhGinl Mulay "Nan a" (MaratbO a,50,ooo 28-2-1973 

27.' SinptUD,. Sr~ivasa Rao "=. Puvatb'" iltnj) 
l.SO,ooo .6-2-1973 

58.17.340 

(ii) Plndu., App7icat,'i»U as 0'; 31-3-1974 

I. Stli:ndaHi Filnis "Kaliahi BIt PyarKi" 
(Hind,i.) 

_,5.00,000 15-5-1970 

2. A.G. Hirelouclar . "Rawaltaia" ounllada) 2.45,000 9-12-1972 

3· T .N: B~arllwij "Teen Kinarc" (Ilindj) 2.50,000 17-3-1973. 

t ~ Sub,uiAi Mulay "Nana," (Marat,hi) a.50.000 28-2-1973 

S· Urvashi Chiuam crBiirbodhu" <Bengali) 2050.000 18-4-1973 

6. C.D.~ "AsWatbY;'~fPIam) 1.50.000 12-5-1973 

~. Mobin. ¥ilri ".~h~1i" (lj!ind,i) . ~,,50,000 .7-1973 

~ V~ay ~4~ "Ek~~Ii~" (. ). 21SP,Ql)O "-"5--1973 

;; If. J.yuam.n ··rie ~.MuSt, Come" 
(Tamil 

1,4-7.895 ZS-S-IS73 

10. Isnwl' ~bant . "T~1lD to Pakistan'" (Hindi) S.oO,ooo 4-6-IS73. 

1"1: Slllat ~rJa "Kolbtu'J!k rutu" ... 
18-6-1973. 2.00,000 

Qil.eaaaJi) 
12- S. Vell.lIf,OJ)I~ "J-"l,\thi" (TeI118U) 1..5Q,QOO 12-7-1973. 

13· MIs. Pallavi "MayU" (TaiiUI) 1.,...889 Ia-7-1973 

I~: C$nclr'd't iotia ns~~Y" (l;Wilii). a,50,ooo 14-7-1973. 

15:- ijariS.~!l.. "p_tr~·a" 1.tc:tJ900 14-7-1971. 

16. MI •. PiIIM{V.V. GhotIe) "Pwikrama" (Marathi) 2"'" 14-7-1973-

11. Uaha lDtcrnational . "Necm ~" (Hindi) a.so.ooo 19-7-1973-

....- .. ---. -------
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S.No. Name oCProducer Name oCfilm and laniuale Loan .pplitd Date of 
Cor receipt 

18. Satyanand Rao "KfaNaam" (Hin,") 1,50,~ ~6-1-15I7~ 

19· Unity Films "Sapne" (Hjriclf) 2,50,000 ~6-7-1973 

:ao. Hind\lSWl Films . "'l'mbAur Tufail" 
(Hindi) 

~,50.000 JI-9-ISl73 

~I. Udsam CIUtr. P. Ltd. "Chani" (Hindi) ~.So.ooo J3-9-1973 

22. Ramesh Danl "Mansai Na Diwa" 2.00,000 13-9-1973 
(Kannlda) 

33· T.P. RamaReddy "The Wild Wind" 
(Kannlda) 

I.SO.ooo 15-10-1973 

a4. Anam.ika Arts "Deh Gandh" (Hindi) 1.48,995 IS-le-1973 

a5· R. Dharamslnsh . "Antardvand" (Hindi) 2,SO,ooo 9-lJ-1973 

26. Sharat Productions "Kohima" (HIndi) 2,SO,ooo 9-u-ISl73 

27· Vithaldas PancheUa "Bada Kaun" (Hindi) 2"U,ooo 1-12-1973 

a8. K. Kanekar "Mamachya Gavala Jaoo Ya" 
(Marathi) 

1,41.635 1-1-1914 

29· K.R. Mohanan "Aawathamavu" (Malayalam) I,SO,ooo 1-1-1974 

300 SUlaj Purohit 'Tee8ra Gavah" (Hindi) 2,16,000 6-1-1974 

31. Bimal Dutt "'KastUIi" (HIndi) 4.SO.000 a4-1-1974-

13.86>414 

(iii) "'nlictltiotu PfItdi", QI :m 31-.4-1975 

I. Stlndard Filma . "Kabani Ek Payer Ki" 5,oo,c.oo IS-5-1970 
(Hindi) 

2. MiIlSuha,ini Mula), . "Nla" (Marathi) 2,50,000 28-2-1973 

3· MobiD ADaui · "GhirwaU" (Hindi) 2,50,000 26-5-197) 

of. V.V. Gbotae , "PuibrIJDI" (Marathi) 2,00,000 14-7-1973 

5· R. Gopalakri,hDaD ""Amma Vanthll" IT,mil) 3.5°.500 2-7-1974 

6. Sapr Sarhldi "Sham-c -Gbi In" (Hilldi) 4.5°,000 10-7-1974 ,. PH,bant · "MlDpla" (Hindi) 2,50.000 28-10-197. 

•• Cbitra BhIrat · "Soora'ftli" (Tamil) 4.55.010 4-U-197. ,. Aaaud CUtra "Ma!lwiDdaYlln" (Marathi) 4.50,000 6-1a-1974 
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s. No. Name of Applicant Name of fUm and lanpaae Loan appli(d nate of 
for receipt 

10. Kavita autre • "Prati.hod" (Hindi) a,15,3OO 16-12-1974 

u. 101 Mathew · "VrishcbikkattU" 1,5°,000 a-30-1975 
(Malayalam) 

Ia- B.R. Roue] · "Neela Hradatl (Oriya) 3050,000 6-3-1,." 

37,80,810 



APPENDIX V 
(Referred to in Para 2.76) 

Sugfl€rtions by the Government Repre8entative on the Boarel of 
Directors on the note prepared by Corporation on the proposals for 
counter balancing the losses in financing the production of films. 

It is true that production of fUms is always a risky venture 
and, therefore, the business of financing of the production of 
films has an inherent element of risk in it. It should. howe-
ver, be appreciated that the Film Finance Corporation Ltd. 
with its expert technical stat! should be in a position to assess 
the financial risk involved in ~he production of particular films 
which the Corporation propose to invest in. 

2. There may, however, be cases where the Film Finances Cor-
poration may knowingly accept the risk of financing production of 
a fUm which they expect to be of high artistic value, though it may 
not turn out to be a financial success at the box-ofBce. In such cases 
it should be ensured that the script is of really high artistic quality, 
the Director is a highly cotnQetent person and the photographefR 
and other U*hniclans and the artistics are really competent people. 
It is not necessary in such cases that the stars should be'famous film. 
stars in fact the FFC need not go into the business of financing films 
in which leading roles are played by top flight film stars in the coun-
try because their charges are very high. 

2.1. In the case of films of high artistic quality, a rigorou~ stan-
dard should be followed in estimating costs so that the investment 
of the FFC may be kept down to the minimum and in actual prac-
tice the cost of the film does not as often happens exceed the colt 
estimates before the sanction. 

3. It would perhaps be not quite correct to_y that all the films 
or even most of the films financed by the FFC have been fllms of 
bigh artistic value. 

4. A more detailed analysis of films already financed by the FFC 
should be made SO as to identify the fllmI which are of high artistic 
'Value calculated to improve the tone of Indian fllms generally. That 
done, a detailed ICI'Utiny should be made to ascertain which of theRe 

1:57 
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films incurred losses and how much and also whether any of then 
were box office successes. 

5. Instead of lumping of the fiiures of profits and losses on an-
nual basis it would have been better if the figures of total cost, in-
vestment by FFC, total sale proceeds, etc. of few films each year 
(selected at random) could be stated so that the Directors could have 
an idea as to how risky that the busi~ess of financing films really hi. 

6. What has been stated in the last sentence of para 6 of the note 
is very important. This statement points to tQe obvious conclusion 
that untU receri~y vigorous effo~ts were not ma4e for recoVery of 
~oans an~ adeq~ate precaution was ~ot exercised before sapctio1ling 
~oans.. This is rather sel1ou~. The directors, would, therefore, . like 
to know in grea.ter detail ~ steps that are be~ng ~alten nOW iJ:l 
every case for timely recovery of 1oans. They yvould also 1ike to 
know exactly what pJ'eCautions are being ad.qpted now before sallC-
tioning any loans. 

7. In regard to the itatem.ent in para 8 of ~e note, I, for one, ~ 
not prepared to accept the vague sta,tement that "It is stated gen,er.J-
ly that 60 to of 100 films faU to recover th~ ~ye~llU!nt". Sucl~a 
statement can only be accepted on the basis of convincing c:iata. It 
is also to be remembered that it is not easy to let accurate accounts 
relating to the income and expenditlJJ"e for IUm.f prod~ced by private 
Producers. 

8. In para 8·of the statement a comparison bas been sought to be 
made with the National Film Finance Corporation of the United 
Kingdom. Such a comparison will not be very relevant unless the 
conte~t is stated clearly. I mean, the details of the activities of. th.e 
National Filtn Finance Corporation of tbe IInited Kingdom, tbeir 
aims and objectives and. 10 on have to be compared with the rele-
vant traits of the FFC along with a comparison betw~ the British 
Film Industry and Indian Film Industry as a whole. n is only' in 
a such context that a comparison of the nature that is sought fo be 
~de in para 8 of the note can become meaningful arid convincing. 

9. There is no doubt, as has been stated in para 10, that the pro-
motional aspect of films of artistic value should be given due consi-
deration by'the FFC. lIt i8 also necessary to support talented attJ8tes 
Who wish to produce films of, non-conventional (i.e., avant ,rade) 
types but have no resourCes Of theft own and cannot get any finan-
cial help from private ftnanclers. But I would like to know how 
many of the films produced by the FFC are of really high artistic 
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value and in how many of these films h~ve rea,ll'Y~aleD.~ Btista 
taken part. 

10. It has been stated, inter g,lia, in para 12 that "the films f1nanc.. 
'ed by the Corporation generally do not have well-known artistes. 
directors, or music directors, who often act as malP1et~ at the box-
ofti<:e". Is this statement quite correct? I have illy doubts. As a 
case in point I will quote the example of the fUm "Nayak". 

11. I do not very much appreciate the idea of the FFC entering 
into the business of constructing ~ulent theatresi,n .m~tropolitan 

cities at a .~ost of rupees 45 lakhs each, That, would perhaps run 
counter to the basic aims and objects of theFFC. 'nle FFt should, 
rather, go in for building (if funds are made available to it for the 
purpose) of relatively low-cost cinema hou~s in good number so 
that it may have within five years or so at its command a size4lble 
exhibition out let for the films in which it inv~ts money. 

12. In regard to the conclU.lions noted in para 17 swnmaristag the 
proposals for counter-balancing the losses suffered by the Corpora-
tion, I must express my disagreement. I could not agree more with 
Shri B. K. Karanjia ,that "A distinction between commercial and 
artisti,c films is not a valid one. A commercial film can be artiatic, 
and vice versa". 

13. In the matter of opening distribution offices in all territories. 
1 think that FFC should only hasten slowly. In the eoul"le of time 
the FFC will, of course, have to have, if it Is to _vice, distribution 
offices at various metropolitan centn!s, if not alaO .t all the State 
Capitals. To start with, however, we should concentrate on flM-
ing adequate exhibition outlets. 

13.1. That is why I \Vould recommend the 4th suggeftlon noted 
In Pllfa 17 of the note abOut construction of new theatres. aUb;ect 
to what I have stated in para 11 above. The FFC ·tbeatrei should 
be utilitarian @d 10w-c0Bt ones 90 that over a periOd of 10 years 
from now, the FFC may have (if funds are made available for an 
initial, investment) ~~ least 50 if .Dot 100 theatres of its own spread 
in different paris of ~he country. Th,~re are not a feW the,tres'langu-
ishing for busfness in different parts of the countl'y. r halVe seen 
some such theatres even in Calcutta. FTC should coiWder taking 
over. the management of these theatres on long-term lease instead 
of outright purchase. . 

14. I would recommend a scheme olftnanc1ng purchase of produc-
tion/projection equipment only if the lCheme doe. not amount to 



leo 
'carr)1ng coal to new castle. Such financial help Should be ,made-
available only to dependable and competent but impecunious direc-· 
tors and producers. FFC might also consider grant of adequate 
ftnancial help to well-organised cooperative societies formed by 
really competent film directors, technicians etc." 

Ext.,.acts from the Minutes of the Boord meeting held on 7th June,. 
1969 at Bombay. 

4. (Item 7 of the Agenda). 

Proposals for counter-balancing losses; \ 
The Board considered the Secretary's note dated 1st May, 1969, 

the acting Chairman's comments thereon and the views expressed 
by Shri S. K. Ghose circulated to it. 

The Board agreed in principle that there was an element of risk 
tn the business and losses were therefore inevitable. It was then 
decided that Government shoUld be requested to subsidise some por-
tion of losses suffered; in carrying out the promotional objectives of 
the Corporation. ' 

• • • • • 
After discussion, the Board made the following recommendations 

on the proposals indicated in the Secretary's Note and directed that 
the same be forwarded to the Government:-, 

(1) The Board did not favour maintenance of 2 seperate 8C-
Clount&--one for grant of loans to producers for production of films 
of commerdal value and the other for giving grants or subsidies to 
producers for making films of artistic value. 

The Board felt that the losses could be reduced by following the 
policy of granting small loans upto Rs. 2 to 2-1/2 lakhsand the Gov-
ernment sl:lould be requested to subsidise 10 per cent of such losses. 
It was decided that loans in excess of Rs. 2-1/2 lakhs sh~ be grant-
ed only if there was some collateral security, besides the negatives 
of the fUm. 

(it) The Board approved the proposal to finance pu~chase of pro-
dUction and projection equipment to theatre, laboratory and studio 
owners. It was decided to consider allottng further '. funds for the 
purpose, after the entire amount of Rs. 5 lakhs set apart for the 
lame, was disbursed. 

(iii) The Board agreed with the proposal for opening distribu-
tion offices in all the territories for distributing fUms financed' by 
the Corporation, as and when necessary. . 
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(iv) The Board also agreed with the proposal to construct or pur-
chale theatres With mOderate capacity and low cost all over the 
country, and directed that these proposals should be forwarded ~ 
Government, after taking into consideration, comments of Shri K. 
Subramanyam, submitted to the Corporation earlier. 

The Board directed that the Secretary should work out the fin-
ancial implications of the proposals approved by the Board at (ii), 
(ill), and (iv) and forward the same to the Government, after get-

ting the same approved by the Acting Chairman. 
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APPENDIX VB 

(R.eferred to in para 2' 126) 

p,.~ ",aM flllitlt rqard to tIN 6UCUtion 0/ dtJcrHS obtaitNd ",ainst tIN loalU.s, 

·S. No, Name oftilm 

I "Umeed" 

2 "Annr Iyoti" 

3 "Be"an." 

4 "Te Maze Ghar" 

, "Pakin" 

" ' 

Progress made 

3 

The decree was not executed be-Cluse- after 
obtaining arbitration award. the Corporation 
spent further funds and allowed the Producer 
to raile loana from private financier lor com-
pletion of the ftlm. 

Decree palled on 11-9-1971. The ~rtified 
copy of the decree waR obtained by oar Soli-
citors only In September 1972 as a lenath-
procedure had to be undergone by then. 
The decree wasqainat the Producer-Company. 
The Managin, Director (Shr! Ramanlal B. 
Detaf) ... u guarantor, againlt whcm It was 
neceaaar)' to fiJe a luit. The Company had 
no usets Be execution of decree would not 
have brought bact our duea. The entire 
outstandlnl amount has been written off' u 
bad debt, and we have a.ked our Solicitors 
to take winding up proceedinp apin8t die 
Producer CcJJlPlUly. 

There was no delay in obtalnlnl mining decree. 
But the same wa. not executed because the 
Producer was repeatedly making settlement 
proposals which were belnl ac:a-pte-d by the 
Board, and hen~ the e~tlon kept in abe-
)"all~. 

"'nIe Corporation', Sollcitora have been 
advleed to tranafer the decree to walt for 
e :rewdon. 

Delay in obtalnln. decree w, due to office 
procedure Involved. Some of the part-
nen/pranton ra,led out of Bombay. and 
heace the Solicitors were requeated to traM-
mit the decree to the nlpecrive court.. We 
a1,0 appointed lepl pracdtlaaer who pvc 
hla report abouttbe partnen/l\I&ftntol'l 
proprtie, out of Bombay. 'ne wort: of 
e:recutioa couIcf not be ,,=.~r. ADitirdu. 
to iU~bealth. Ia tile • t1Ie Sub-
CoaDaittee oa re~ of loene, decidrd ia 
J-' 1974, not to have the decree traDiferftd 
to Abmedaapr. 

165 



I 

S "Vijayanapradba Veeraputhra" 

7 "Sukhac:hi Savali" 

8 "Swarp Hotel' &ida)''' 

9 uNaWab Siia;udauUa~" 

10 "Sutle, ~e lta~" 

'II "Mba StillU7" 

n ·~ •• war" 

IS, .. ~ SQI')'&" 

14 "lkhuroopl" 

, " 
IJ "A.ioIdIi .. " .. ,.. 

, ). . .' 

.4,; ;'.\tman 8&ara DiI'" . .'~,~ 

"', . ~ 

166 

3 

~ decre~ i. being transfemd to Madras for 
execudon. The producer came forward with 
a settlement proposal., If there il un~ue 
ddlY OIl the pan of the prodUcer In tak1ng 
action al per the lettlement proposal, the 
CorP9rtion will initiate insolvenCY pro-
ceedIngs apinst him. ' 

The decree was not exeCuted because the 
producer', settlement proposal WII lcapted 
by the Board,lnd he hal repaid the dues IS 
per settlement. 

The parantor hal challenged with decree and 
~ matter ia nIb-judiu. HenCe' it is not 
j,qalible to execute the decree. 

The ;11lm wal auctioned in terms of decree 
which did not fetch Ippreciable Imount. 
The Don-commercii I rlabt, we~ lold for 
... 10,000/-. Enquiriel revealed' thai the 
hoducer has no auetl. Hence the out-
lIDding amount wa, written off al bad de bt. 

,A decree hal been obtliMd against the hein 
ot.the Production (who !hal expi~d). The 
St,ab.Committee hal recommended that fur-
th~ Ie pI action would not be in the Interest 
~.the Corporation and the amount Ihould be 
wriben off. 

Our Solicitors have becn requtlltfd to transftr 
the decree to Bangalol"C for e XI cutien. 

hbatadtial portion of the du(·. baa betftre-
oo*red ftOlD the guaranton viz, West Be. I Govt. A nOlDinal amount il re-
atftd from them for which the matter i. 
beiDa purlued. In view of this the decree n ,not executed. 

Same Ii in the Clle at Serial. ~o. il. 

'I'bt decree haa not been execute d beaule 
one of the ;u«!aementl deblo~r ~,dil!ri
bqtdr' hal mack a lettlement ~I wlich 
..,been acapted. 

on. . Sub-Committee of rec:ovc:ry of 100ai di-
PeCitIId that imoIvenc:y procredinp Ihoald 
be ihltiated apialt one of the parwrl which 
hal been done and be hal been declared ia-
:wolwnt. , 

'JIIe .c:ree wal DOt eftc:uted because the pro-
,,'!IIae6t came forward with a senklDt'at pro--
, .-..L Since DO poattlve rea.OIIJ hal beeD 



I 

17 "Naya Janam" 

19 "Ghoom Banga': Gaan" 

20 "Aag Aur Pani" 
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3 

...... _----
receiveq from tlw ptoducer in this respect" 
t)ie (;orpota'tiop ,1)38 instruct( d its Solicitor s 
to proceed furl her with tht.' illsolvency pro-
~ee4~gs ~~lIin~t ~he fro9,l,1Q 

Insolvency pT'oceedings have' b en ins·tltuted 
against the Producer throu~h 0 r solici-
t~~ , ,. • 

THe producer' rui~ I:>eenr dlCiar~ J as insol-
vent. 

The Solicitbh' Iii Calcutta" lia've b'tf Il Ie que st( d 
to execut Yl~, d ex,: ~. ~. , 

The ' '~Q&l>otatj9 ' 8$ II\~~ d «t'a (~ preper-
ties in Anand arid Nil'((iad i~ ('x(clltion of' 
the decre , nd :tHe " ~P1iCiiliQIl .for, ,ising th 
attaclunent filled intlie Courl at ~&reda y 
ce in ' arti" .$ Wb:o 'c1qfm'~ Ii ,tb true OWners , 
of the attached properties is still pending. 
In view of the protracu d nature of Ie gd pro--
9j!~a!",3; tite. ~t~ (iliOn - j cbhsiderlng 
sett 1IUJ. th mat e,; W)t\l; \he Pfl¥d\\~c[,$. 

• • 'II' 1 ;#,. f , 



. .,,---.... APPENDIX vm 
(Referred to in Pa.ra. 2.142) 

CONSTITUTION OF SCRIPT COMMITTEE 

1. Chairman of the Corporation. 

2. A Producer or Director from the fUm industry to be coopeted 
':by the Chairman for every meeting from the followiD.gpanel:-

1. Shri Subodh Mukherji 
2. Shri Vasant Joklekar 
3. Shri Rajinder Singh Bedi 
4. Shri Givind Saraiya 
6. Shri Nulr Hussain Khan 

3. Regional Oftlcer or Additional Regional Oftlcer Qr Shri V. S . 
. Shroff of the Board of Film Censors. 

4. Three members from the Panel of Referees to be co-opetd by 
the Chairman for every meeting, keeping in view the language of 
~he script to be examined from the following panels: - . 

HINDI : 

I. Shri Kri.hanan Qander 
2. Shrl Indet Roal Anand 
3. Mill Leela Naldu 
4. Shrl B.D. Gar .. 
5. Sllrl JllkraJl\ Sinp 
6. Prince .. Indira Ohanral GIrJi 
7' Sbrl Akhtar Mirza 
I. Shri S. J. BaDall 
,. Sbrl.\llt Mercl\ant 

I~. Sild P!rOI R,anSOOnwaUa 
n. Sbrl Minai Mehta 
'C~ $lnt. UrYUhI J-Sur·l 
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1. 
13· Shri Aran KaW 
14- Mrs. Irene Hereia 
15· Shri Nabendu Gbosll 
16. Shri PrIlJi :00. .. 
17· Shri ViJay Tendulbr 
18. Sbrimad K.apila Khandcala 
19· Sbri Dnyancsllwar Nadkami 
20. Shri MurU Thkur 
21. Shri Phanni Majumdar 
32. SUlt. Laxmi Krishna Mohan (Wabi) 
23. Shri Narendra Sharma 
24· Smt. Kusum Chhatrapathi 
25· Shri Styaendra Sherat 
26- Shri Arvind Kumar 
27· Sbri Kamleshwar 
28. Smt. Shalna Zaidi 
29· Sbri C.L. Dbeer 
30. Smt. KUIllUd Mehta 
31. Shrl Sagar Sarhadi 

BENGALI: 

I. Shri Nabendu Ghosh 
2. Sbri Phani MajUIndar 
3. Benpli Com. Writer of F.D. 
4. Mr •. Irene Heredia 
S. Sbri A.K. Banerjee 
6. Sbri Bima! Dutt 
7. Smt. Monobina Roy 

MARATHI: 
I. ShriA. Bhular Rio 
2. Shri G.D. MadIUlkar 
3. Smt. KapiJa ICbaDdwala 
4- Smt. S.1a BlDerjee 
$. Smt. MiDai Mehta 
6. Sbrl Dalee Bbatwadeklf 
7. Shri Vi,.,. Taadulbr 
8. Sbrl DD,.aee1nrar N.t lear 
90 Smt· LeeIa 101 

10. Dr. (Mn.) Clun&abeela Gupca 
n. Sbri s.G. TGlhanbr 
13. Smt. K1aud MeIua 

GUJARATI : 
I. Smt. S8r1a BIIIQerJI 
3. Sbrf A.B. ytlaft . 
3- ()aJInd eo..m., Writer oIP.D. 
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4- Smt. Kapila ICbandwaJa 
$. Sillt. Minai Mehta 
6. Smt. Mldhut'i R. Shih 
7· Shri Gulabdas Broker 
8, Prof. Mutli Thakur 
9· Shri Prqji Dossa 

10. Suat. Kunaud Mehta 
u. Smt. KU1una Chhatrapathi 

TAMIL : 

I. Tanail Com. Writer olP.D. 
2. Shri. R.K. Ramacbhandran 
3· Sbri J.A. Dharma 
4· Shri C. V. GopaJ 
S· Sbri Subrahl1l1nya Shastri 
6. Prof. T.V. R,aIIlanujam 
7· Shd V. Ishwaran 
8. Sbri T. V. Cbidanabaram 
9· Smt. KaIIlala Raman 

10' Shri S.a.. Kastud 
II. Shri Panchu 
12. Shri A. Lakshmanan 

TBLUGU: 

r. TJ'~ll Cl:n l\~1t:lry Writer ofPilms Dlvi,ioa 
2. Suat. Indira Satyanaurthi 
3· Sbri K. Ramachandra Rae 
4- Shri S.M. Y. Sastry 
S. Shri L.G.Ie. Murthy 
6. Shd J.R. Varmali 

KANNADA: 

I. KIIll1dl C3m:u:tary Writer ofPl1ms DiftliOD 
a. MiuJ.-~ 
3· Sbrl J.A. DIaIrma 
.. Sbri VJuarQ'a BaIIal 
50 saari Ie.It. S1Iterna 

MALAYALAM: 

I. SllriLS ......... 
a. ,....,... a... "dIIr oIP.D· 
3. Prill. JCIIIpIa" .. Slat. Saaww , __ 
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~. SIIri T. PInmeabwar 
6. Smt. Sarl. RamI YanDa 
7. Smt. KamIa Du 
8. Shri K. Subbu CblDdra 
9. Shri P.K. Ravindranath 

ORIYA: 
I. Oriya CoDunentary Writer of Pllms Division 
2. Shri Promoc1 Pati 
3. SQri K.C. DII 
4. Snri Glnesn Monapatta. Oriya Com. Speaker ofP.D. 



APPENDIX IX 
(Referrecho in puu' 142) 

Particular. of tIN Nfl. fI/......" III .1ridJ eM --.,., oj Serite Cammittu .".. itffIirMf 
and eM No. ol-,.".AiM,...., tItuNUd and No. of ctUu In •• It eltly ,., tlwir rm'tUftt en,.". 
Pewl oj Pt-oducm/DirlCttlrl 

No. of No. of Number of 
S.No. Name meetin meetings easel where 

invit:F attended views scnt 

I 2 ;) 4 S 

I. V. N. Joglekar 14- 14 

2. Subodh Mukherjee 10 9 

3· RajJnder Singh Dedi 9 5 

4· Govind Sariya 4 3 

s· NaSir Hussain Khan 2 2 

39 

-Invited twice Cor considering the same application. 

PQtNl (If RI/ ... nIU : 

HINDI: 
t. Pragji Dose- 4 4 
2. Snlt. Laxmi Wah!- 4 3 

3· Akhtar Mirza- 2 2 

4· Bib-am Singh 4 4 

S· A. K.Ban~i I 

6. NarendTa Sharma 4 3 
1. Arun Kaul 4 4 
8. D. D. Garga I I 

9. S. J. Banaji 2 

-SalDe applicatiOll waa coaliclered at two meedn .. and the members were invitClf 
twice. 

"These member. were abo co-opted by Chairnw1 for consklcdng a loan appIiatio-
in Punjabl. 
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2 3 4 

10. Arvind KWIIIIr 4 4 
'II. Mrs. Irene Herdia 3 3 
,la. Xamleshwar I 

.13· Navendu Ghosh 4 2 I 

14· FerN RanpwalJa • a I 

.IS Smt. Kusum Cbatrerpathi 3 3 
116. Krishan C~der I 

17 C. L. Dheer 2 2 

lB. Vijay Terudulbr 

19. Smt. Shama Zaidi 2 I 

20. Smt. Kapila Khandwal 2 2 

21. 5mt. Kumu Mehta I I 

22. Smt. Urvashi Surti I I 

23· Inder Taj Anand I 

Z4. Dnyaneshw.r Nadkarni 2 2 

2S· Sagar Sarhlltdi I 

26. Ajit M:rchant 2 '. 2 

27. Smt. Minaxi Mehta 

60 

oGUJARATI: 

I. A. B. Yajnik 

2. PrqjiDossa 

3· Smt. Min~ Mehta 

3 

'ORIYA: 

I. Sbri K. C. Des r 

2. Sbd Ganesh Mohapatra • I 

2 
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1 :a 3 

BBNGALI: 
I. Mrs. mne HerIdia :a a 
a. A. K. Banerjee 3· 3 
3· Bimal Dutt I I 

:' .~ 

4· Smt. Monobina Roy I 1 

7 

-H: W.lS also Co-opted for considering. Oriy. loan-application. 
TELUGU 

I. Shri L. G. K. Murthy 2 a 
a. J. R. Vanmaii 2 I 

3· Te1ugu Com Writer of F. I I 

4· S. M. Y. Sastri I 

6 

MARATHr: 
I. K. Bhaskar Rao I 

2. Onyancshwar Nldbrni :& :z 
3· Smt. Kumud Mehta :& :a 
4. Dcjcc Bhatwlldckar • I 

6 

KANNADA: 
I. VYIISIrIY Ballal 1 

2. J. A. Dharma :a 
3· A. Bhaskar Rao 2 :z 
4. K. K. Suverna 

6 

MALAYALAM : 
I. Prin.Joseph John :a • 
2. Smt. Sarli Rami Vanna I 

3· K. Subhas Chandran 2 :& 

4· P.1t. Ravindranath 1 I 

5· Smt. Kamll DIS I 

6. T. Parmesbwar I 1 

7. Smt. SarlSWltbiamm I I 

9 
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2 9 4 S 
,,;'. 

TAMIL t' 

I. Smt. Kamla Raman 2 2 

2. s. It. KastlJr( • ,! .a • ·'t, ,. 'f.". 
3· J.A. Dharma 2 '''2 

4. A. Laksh~.n '3 ! I :2 .. 
·t: ~ I' 

S· Panchu 3 3 

V. I~hwalan 
. :' 

6. 



APPENDIX X 

(Referred to IN Para 6' 31) 

Lut oJ ...... , olw.mbm tlJ S,z"ntwl Ptmll u1tieh sm tIN jillfU tJIIItI arlWfs tiff CtJTPtIrQ
tiD" 0" tIN imptWt of films : 

(I) Dr. V. K. NUI1IIl1 Menon-Bxecutive Director. NItiGllal Cent~ for the per-
forming Arts. He is also • Director on the l!toIrd of FPC. 

(2) Dr. D.K. Rlngnehr. Bditor. Bconomic Times. Also Director on the Board 
ofFFC. 

(3) Smt. Abad Karanji • 

(4) Shri Ajit M~cbant 

(s) Shri Bikram Singh 

(6) ShTi Nitin Sethi 

(1) Shri H.D. Dewan 
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Film Critic 

Film Critic 

Film Critic 

General Manager, FPC. 
Bx-OfIlcio Member. 

Marketing M'lnager, FPC 
Bx-Ofticio Member. 



.... ENDIXXI 

(Betwr.ed tom Para 6.54) 

.Arrangement agreed upon bettveen the Government of India and 
the Motion Picture Export Association of America 

PARTICIPANTS: The following represents the arrangement 
reached between the Government of Inr;iia and the Motion Picture 
EJG;)O!rt Assochltion o~ America, Inc" hereafter referred to as the 
... MPEAA" regarding Uae distribution of motion picture films. 

The following are the member companies of the said Associa-
tiOR:-

Allied Arttst8 International Corporation 

Columbia Pictures Industries Inc. 

Metro-Goldwyn-Mayer Inc. 

Paramount Pictures International 

Twentieth CentW'Y-Fox International Corporation. 

United Artists Corporation. 

Universal International Films, Inc. 

Warner Bros. International, 4 division ofWamer Bros. Inc. 

This arrangement will be binding on the Government of India 
and the organisatioDi which diatrib\lte6 films in India fDr the afore-
said companies. 

2. SCOPE OF THE ARRANGEMENT. TQis arrangement applies 
to all films distributed in India by the aforesaid companies of the 
MPEAA. whether imported in prior years or during the term of thi~ 
arrangement. 

3. Dl8'l1RIBllTfON: 

~ On April 1 of each year the MPEAA shall receive from 
tAe ·Gov .... mentof India or any other QrMWlation design-
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ated by the Government of l:ldia authorisation for Ita. 
member companies jointly to supply and distributed in. 
India (through their local organisations) 100 to 150 motian 
pictures. The MPEAA shall allocate these films annually 
among its member companies. The films to "be thus im-
ported among its member companies. The films to be-
thus imported shall be selected by the Government of 
India Or any other agency nominated by them in consul-
tation with the member companies of MPEAA. 

(b) The imported films shall be canalised through such agency 
as may be designated by the Government of India acting 
in capacity of film importer, in consequence of which a 
15 per cent charge against the elF value of each print 
of each title shall be levied by the said agency for this 
service against the MPEAA Company concerned. Res-
ponsibility shall rest with said company for timely cus-
toms clearance of such films and payment of all expenses 
in connection therewith, including customs, coun:tervail-
~ng a'1d auxiJiaT'~' duties, cartage arrangements and 
other nece3Sal'Y handling fees. Necessary arrange-
ments and other necessary handling fees. Necessary ar-
rangements for censorship clearance· and payment of fees 
in connection therewith shall also be the company's res-
ponsibility. 

(c) Member compa·nies shall be allowed a sufficient number 
of prints of each feature film to meet their marketing 
requirements as assessed by them. Two trailers and one 
short subject also may be furnished for each feature print. 
(A ~hort subject in this context may be documentary or 
other fUm which does not exceed 2,000 feet or 619 metrp.s 
in length). An adequate quantity of accessories of the 
type which for economic or technical reasons can only 
be received from their overseas suppliers also may be 
imported, it being understOOd that no payment in foreign 
exchange will be involved. 

(d) Any MPEAA company which so desires may with the 
concurrence of the Government of India contract with 
non-member Indian films for distribution of one or more 
of its films, in lieu of distribution through its established 
facilities, for all or part of the country. Film reutal earn-
ings under such arran~ements shall be treated like otftl!!r 
ft1m rental income due to the supplier. 
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4. EAR.NING EXPENDITURE AND REMITTANCES. 

A. OPERATING AC(:OUNT: From the date of commencement: 
of this arrangement disbursement upto 45 per cent of the annual 
gross film rental billings of the organisation which distribute the 
films of the MPEAA companies in India shall be deemed to be for 
operating account. These funds shall be used to defray any and 
all types of costs entailed in operating their offices in India, for im-
port charges, payment of any taxes due to· Government of what-
soever nature on behalf of themselves Or their principals, the dis-
tribution fee due to the local company as its share of film rental 
revenue etrned, or for any other expenditures customary or related 
to the film trade. Any surplus which may accrue in this account 
shall be transferable to the 4B(l) category below, whereas converse-
ly may any deficit herein shall be offset by transfers from the same 
category. 

B. Other expenditure in India: 40 Qer cent of the gross billings-
Of each MPEAA company, constituting funds are debated cited for 
the producer/sllpplier, may be utilised for any of the following 
purposes. 

(1) Various USDiles (20 per cent of current gross Film Rental 
Billings). 

(a) Production and Co-production in India: U a member of-
MPEAA desires to produce a film in whole or in part in 
India the production cost in India may be met out of the 
rupees funds to the extent of 100 per cent of the total ex-
penditure. Government also will allow debiting the pro-
duction cost of Rupees funds if a member company desires 
with a second party (Co-production) to produce a fUm in 
whole or in part in India, on the same tenns. The expe-
dite clearance of such production projects, the sole proce-
dural requirements henceforth shall be: 

(1) Script review, with decision regarding acceptability to 
be forthcoming expeditiously; and (2) presentation of 
a single accounting for all expenditures by the com-
pany concerned upon the project'. completion. Mem-
bers of MPEAA wil comply with normal Government re--
gulations covering the shooting of films in India. Indian 
technical and other personnel, to the extent when 1Ums-
are produced in India. 
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It is understood that while in India ineluding but not ,res-
tricted to local shooting. all e¥penses of both foreign 
anu Indian personnel such as food, housing (medical ex-
penses, if any, etc., shall be met from Rupee funds. 

~b) TNVA't and Uving l~nBe8 in Ind~: The GovernJnent 
of India has no objection to .UQwing lta.vel and . living 
expense. in India of employees of. VRUA audits mem-
ber companies to be debited to Rup" funds. 

PfQvided that living expen.ses shall not in any year exceed 
Rs. 1.so.ooo (~pees one lakh and fifty thousaad) provid-
ed further that should this amount not pr,ove adequate 
in any particullU" year, MPEAA shall be at liberty to apply 
to the Govero.roent of India for the enhancement of the 
amount and the Government of India shall give due COB-
sideration to such application. 

(c) Air India: Transportation of employees, including family 
members and other personnel aftUiated with the MPEAA 
or its member companies by Air India is herewith autho-
rised and may be utilized freely, using funds as specified 
in this agreement provided that the authorisation in res-
pect of personnel affiliated with the MPEAA or its mem-
ber companies shall be restricted to travel in connection 
with the production of films in India. In addition, prints 
from advertising and other cargo of the MPEAA compan-
ies and also air cargo of organisations with which they 
are corporately affiliated may be shipped. 

'(d) Purchases of Indian films in India by the MPEAA mem-
ber companies for territories agreed upon between Gov-
ernment of India and the company shall be debited 20 per 
cent in dollar and 80 per ceDt in rupees. 

(e) Other USQ.{les: Specific proposals from Government or ad-
vanced by the MPEAA to USe these funds for other pur-
poses which would serve to advance the economy, health 
or weUare of the nation win be considered by both 
parties on merits. 

4(2) Loans to Qua8i-Governmental Spomored Sodies and for 
other pUl90seB (20 per cent of Current gross Film Rental 
Buildiftga) : 

MPEAA agrees to give lOeJlsor funds to quaat-government or 
,government sponsored organisations, without interest, pro-
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vided government guarantees repayment of principal and 
its remittance in annual instalments. This clause con-
templates loans to quasi-governmental organisations. The· 
said loans shall tim for. term up to ten years with III 
moratorium on repayment of ten years loans for the first 
five years aDd repayment to take place in five annual in-
stalments over the subsequent five years. which shall be· 
remittable. 

C. REM ITT ABLES: The balance of the current goes buillings-
(i.e. 15 per cent) shall be remitted in quarterly instalments, but not 
to exceed Rs. 25,00,000 (Rupees twenty-five lakhs) per annum. 

5. INTERCOMPANY TRANSFERS: With the approVal of the· 
Reserve Bank of India funds may be transferred between account's 
of the member companies when a member requires additional funds 
for expenditure as listed in Section 4. 

6. BWCKED FUNDS: The Government of India will permit 
the remittance annually in half yearly instalments. to the member 
companies of the Motion Picture Export Association of America, the 
dollar equivalent of Rs. 25,00,000 (Rupees twenty-five lakhs) against 
liquidation of the blocked rupee balances of said companies as of 
March 31, 1975 until unit said funds are fully liqUidated. 

The Government also agree to consider proposals in ventures 
other than film by the MPEAA, designed to expedite the early liqui-
dation of the blocked funds. It is also agreed that the blocked funds 
may be drawn upon to use for any other pW'pose listed in Section 4 
of this arrangement. 

7. ,All remittances of money abroad under this arrangement shan 
be made at the rate of exchan,e p11!valling on the date of the remit.. 
tances. 

8. The MPEAA and the member compulieaahall submit to the 
Government Gf India each reportt, retums aaj statements of ac-
coUnts etc ... may be ~ from time to time. 

9. P!'lttOD OF A1!RANGkMttfr: This ammgement will COJJle' 
into effect from Aprll 1, 1~5 anet eOrttinue u1'ltfl March 3t, 19'19. 



APPENDIX XU 

.summary of Conclusions/Recommendations of the Committee on 
Public Undertakings Contained in the Report. 

S1. No. 

1 

B.~ference to 
paralraphs No. 
in the Report 

2 

Summary of Canclusion/ 
Recomment',ations 

3 

Objective and obligations 

,lU:3 The Committee regret to note that the Film 
Finance Corporation do not appear to be aware 
of the directives issued by the Bureau of Public 
Enterprises in November, 1970 requiring each 
public undertaking to lay down its objectives 
and obligations with the approval of the Gov-
ernment. Although the Ministry of Information 
&: Broadcas1:ing have laid down the objectives 
and obligations of the Film Finance Corporation 
as far back as October, 1971, and surprisingly 
these have not been communicated to the Film 
Finance Corporation nor are they in precise ter-
ms so as to enable a critical evaluation of the per-
formance of the Corporation with reference to 
these objectives. The Committee recommend 
that the Ministry should lay down the objectives 
and obligations of the Corporation in clear and 
precise terms, bring them to the notice of the 
Corporation with further delay and ensure that 
proper records. and documen'ts ~re" mainta1ne~ 
by the Corporation in a manner so as to enable 
'an aaessment of the performance of the Corpo-
ration with reference to these objectives and ob-
Uptlons. The Committee would like to be .-

'formed of the action taken in the matter. 

'-," , ; , 
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2.35-
2.36 

...... 
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--~-----------~-,-------------------
3 

Guidelines for grcm.t of loans 

The Committee note that ('n 8th March, 
1975, the Board of Directors approved in princi-
ple the proposal that loans should be granted 
only to those applicants who could give ade-
quate tangible security for the entire loan with 
interest thereon. While insistence on taking 
tangible security for loans advanced for the pro-
duction of quality films is desirable, the Com-
mittee would like the Corporation to see that 
the approach as to what should constitute the 
"tangible security" should be ftexible so that real-
ly worthwhile and promising producers are not 
shut out on account of any regidity in the pro-
cedure to be followed in this regard. 

'l'he Committee regret to note that the Board 
of Directors departed in 1960 from the recom-
mendations of the Inter Departmental Committee 
(1957) in that, instead of low budgeted filma, it 
laid emphasis on prescribing a ceiling on the 
loans without any reference to the cost of 61ms, 
with the result that upto June, 1969 the Corpora-
tion had largely financed high budgeted fUms 
and a major portion of the loans wrltten off and 
classifted as doubtful of recovery (Rs. 48.35 
lakhs out of a total balance outstanding of Rs. 
85.44 lakhs including the loans written off) was 
out of the loans sanctioned for high budgeted 
fUms. 'nte Committee were informed that the 
pollcy then was to encourage commerdal fUm 
makers and the Corporation has admitted that .,t was a wrong poHcy. That is the reuon why 
there ~ 10 many debts.... Now the loau are 

" ,itftft for low-budpt;ed fDmI." 

The CommIttee ftDd that eVeD now wb8ll the 
CoI'poraUon has dedded to ftDaDce only low bud-
iJIIIIIId ftlmI, the term 'low budgeted fUm' ... DOt 
.... darly defined !lOr ~ guidance pen to 
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1 

5 

6. 

" .. 

2 3 

the entrepreneurs regarding production of arill-
tic films at low cost. The Committee recom-
mend that this should be done iml'nediately. 

2.37 The Committee also note that the Corpora-

2.38 

2.39-
2.40 

tion had been changing the maximum limit of 
the loans for the films to be financed from time· 
to time for one reason or another. The Commit-
tee recommend that the ceilings for loans should 
be systema.tically reviewed periodically consis-
tent with the definition of 'low budget films', .and 
that the Corporation should take prior approval. 
of Government before modifying the ceilings for 
loans or the basic criteria therefor. At the time· 
of the review an opportunity may be given to 
the film industry to place their viewpoint be-
fore the Corporation. 

The Committee would also like that the' 
Corporation should, for the benefit of the pros-
pective entrepreneurs, bring out a comprehen-
sive manual in all regional languages explaining 
the criteria for financing of films, the type of· 
films for which assistance may be available, the· 
monetary limits prescribed therefor, etc. so that 
it may serve as a useful guide to the entrepre-· 
neurs who approach the Corporation for finances. 

The Committee are of the view that there· 
is no inherent cOlltradiction between artistic 
films of good standani and ftlms successful at the·· 
box office and that ftlms should combine quali-
ty with public acceptabtUty. The Committee re-
coaunenci that the Corpora,Uon should take a ba-
lanced view of the tUrns f9r .which the loans ate-
soqht from it and, before sanctioninJ{ loans, 
satisfy itself in all possible ways that the fUml 
~]ij. U\ all probabl.ity, be not only artistic: but' 
also ha~ a reason.ab16 ""ect o~ being c:om~ 
mert1ally succeasfUl, ilshM'.eir opinion, it MI·-
hr senres the fUm I_~ nor the purpoae for- . 
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which the Corporation has been set up if the 
Corporation helps any entrepreneur in the pro-
duction of a film, however artistic, which does 
not attract the public. 

7 2.41 The Committee recommend that the Corpo-
, ration should encourage tUms which depict life 

as it is lived and create social awareness among-
st film makers so as to help them produce films 
on socio-economic problems, family planning, 
generation of fellow-feeling for weaker sections 
of society and on themes highlighting unity in 
diversity in the country etc. and also films 
which may promote scientific knowledge. They 
would like the Corporation to encourage produc-
tion of films baied on the works of eminent In-
dian writers and discourage films which are awa-
rent Or disguised imitation of foreign films. 

8 2.42 The Committee are very greatly disturbed at 
the rising trend in Indian films to depict the un-
wholesome aspects of foreign styles of living 
which are not in consonance with the Indian way 
of life and would urge -the Corporation to curb 
such tendencies in the films financed by it. 

9 2.43 The Committee note that the Board of Di-
rectors decided in June 1960 that the Corpora-
tion might also, in special cases, finance produ-
cers who had not produced any picture in the 
past provided looking to -their technical and 
other qualifications the Board was satisfied that 
the producer was likely to produce as a first 
venture a good quality film which would also be 
commercially successful. The Committee are in-
formed that the people without any experience 
had also been financed. by the Corporation 
after 1969. Wbile the Committee are not oppos-
ed to the ,rant of loans to persons who have 
had no previous experience as producers or 
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directors, they feel that the Corporation has an 
added. responsibility in such cases to make sure 
that the new entrepreneur has been actively 
connected with or involved in the production of 
documentary films or feature films or has been 
connected with film industry in some such ca-
pacity as can inspire confidence. The Corpora-
tion should thoroughly scrutinise the range and 
depth of film projects of such persons to satisfy 
itself that these are of high standard and also 
look to the antecedents and standing of such en-
trepreneurs and their past experiences and take 
all possible precautions to ensure that the pub-
lic funds will be put to fruitful use and achieve 
the purposes for which they are intended. 

Sanction and ~overy of Loans 

The Committee note that out of 520 applica-
tions received till the end of 1974-75 for a loan 
of Rs. 1331 lakhs the Corporation had, till 31-3-
1975 accepted 129 applications representing ab-
out 24 per cent of the total number of applica-
tions, and sanctioned loans amounting to Rs. 271 
lakhs. Even out of this sanctioned amount, only 
a sum of Rs. 234 lakhs had been disbursed. 

The Committee are informed that after the 
loan is sanctioned, the applicant is required to 
comply with certain conditions precedent to the 
release of the first instalment of loan and subse-
quent inatabnents are released only after satisfy-
ing that the earlier instalment has been properly 
utilised. The Committee recommend that the 
Corporation should undertake a review of the 
eondition& and formalities laid. down for disburse--
ment of loan instalments and inquire into the 
reasona for non-drawal of the second and subse-
quent instalment of loanli with a view not only 
to streamline the procedures but to ensure that 
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even the first instalment of loans which have 
been disbursed had not become irrecoverable. 

11 2.56 The Committee find that out of the applica-
tions rejected or withdrawn by the applicants, 
there were some 49 8Qplications which were 
withdrawn after the loans were sanctioned. The 
Committee would like Government to investi-
gate whether in these cases loans were sanction-
ed after a careful check of the antecedents, the 
technical ability and the financial worth of the 
applicants and whether the applicants were at 
all bonafide. 

12 2.57' The Committee note that the reasons for re-

13 2.58 

jection of applications for loan are not recorded 
by the Corporation and the applications once 
rejected are not normally reconsidered. They 
feel that since it is a public institution, it 18 but 
proper that reasons for rejection are kept on 
record for future use and reference though 
these reasons may not be communicated to the 
applicants. 

The Committee are informed that while the 
headquarters of the Corporation are at Bombay, 
it has offices also at Madr .. and Calcutta. They 
hope that the offices at Madras and Calcutta are 
fully equipped to render all assistance and gui-
dance to the entrepreneurs in making applica-
tiona for loans and establishing meaningful 
communication between the Corporation and the 
applicants. They would like the Corporation to 
examine the questions of setting up oftlces at 
other suitable places alto u and when the fin-
ancial position of the Corporation permits and 
it is considered necessary to do so to faciUtate 
quicker disposal of the applications for loans. 
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The Committee are further informed that 
the Corporation has sanctioned loans in certain 
cases subject to availability of funds and since 
the Corporation's fuuds position is not satisfac-
tory, parties in these cases, have been informed 
that loans will be released as soon as funds are 
available with ;the Corporation. The Committee 
feel that unless a definitive indication about the 
time by which loan will be released is given to 
the parties concerned, mere sanction of loans 
subject W availability of funds, may not serve 
the purpose. 

The Committee suggest that in, ~ light of 
experience, t.."1e Manage:ment should evolve a 
check-list so that each application for financial 
assistance is thoroughly checked from all an-
gles before it COlnes up for _final approval. The 
check-list may be reviewed penodically on the 
basis of, exper~ence to ensure that it reftects all 
the conditions which should be fulfilled by the 
applicants before a loan is sanctioned. 

The Committee were informed that normally 
the Corporation took three months to dispose 
of loan applications. They regret to note that 
the claim made by the Corporation that it nor-
mally took three months to dispose of loan ap-
plications 1snot supported by facts. Time being 
the most imPortant factor in financing, the Com-
mittee would like to stress that loan applica-
tions should be disposed of in the minimum pos-
sible time without compromiSing in any way the 
critical scrutiny of the worth of the film and 
standing of the producer, so that bonaAde pro-
ducers are not put to difBculties for want ot 
funds at ·the appropriate time. 
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The Committee note that loans to the extent 
~of RI. 161.141akbs were disbursed till June. 
1969 for 56 fUnls out of which loans amounting to 
:as._ 65.44 lakhs have either been written off 
(Rs. '29.26 lakhs) or have fallen in arrears (Rs. 
36.18 lakhs) on account of UDSuccessfuljincom-
plete/unrelease4 films. Out of 56 films financed 
before June. 1969. 48 films were completed and 
released and 24 out of the released films were 
not successful at the box office; one film was 
completed but not released, 6 films have no 
chance of completion and one film was stuck 
up. The Chairman of the Film Finance Corpo-
ration stated during evidence that " .... we have 
no means of knowing why they were not com-
pleted. loans were given for wrong sort of films. 
What can the present Board do about it .... " 
The Committee cannot appreciate such a state-
ment coming from a person of the standing of 
the Chairman, as functionaries may change but 
the Corporation is a continuing body and it was 
the' bounden duty of the Corporation to have 
kept a close watch on the progress of a film be-
ing made by a person who had taken loan from 
it and to have taken positilVe measures to safe-
guard . the interests of .the Corporation. They 
desire that the case of eaeh and every incomp-
lete film may be investigat~ and responsibility 
therefor fixed on the ofBcials of the Corporation 
and appropriate procedures devised to prevent 
the recurrence of such cases in future. 

The CommWee further note that in May, 
1969, Government representative on the Board 
of DiN(!toI's stated that "it would perhaps be 
not quite correct to say that all the films finan-
ced ,bv the CQrporaiion h~ve been films of high 

. ,.artistic value." l:!ealso appears to have come 
to the conclusi~s that, 0' ••• \Ultil recently vigo-

.ro\l& efforts were not made for the recovery of 
---'"'i""'---,. -... -----. ------ - ----- ._------_ .. _--_._---- -
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loans and adequate precaution was not exercis-
ed before sanctioning loans." The Committee 
are informed that the whole matter was inves-
tigated by the Corporation and "it was observed 
that the scripts were not thoroughly examined 
and the background of the applicants was not 
properly looked into." The Committee would 
like the GovernmeRt to investigate the cases in 
which scripts were not thoroughly examined, 
where the background of the applicants was not 
properly looked into, adequate precautions were 
not taken before sanctioning of loans and vigo-
rous efforts were not made for the recovery 
thereof and take action to ftx responsibility for 
the lapses on the officials of the Corporation and 
Government representatives on the Board and 
inform the Committee of the action taken in the 
matter. 

The Committee are informed that accord-
ing to the legal opinion there is no bar to 
the recovery of amounts even after they are 
written off against certain films. If the produ-
cer of such a film makes another film, the Cor-
poration can recover the loan from the earnings 
of his new film. The Committee, therefore, re-
commend that the Corporation should keep a 
strict watch on the defaulting producers and 
take appropriate steps to recover the dues from 
such defaulters from the earnings of their new 
films. 

The Committee find that in the case of one 

fUm 'Umeed' completed and not released, the 
producer had created first charge over the col-
lections in favour of a nrlvate financier. The 
Committee see no justification. for allowing this 
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arrangement. 'I1le Fl"C should have in its fa-
vour ftrst charge over the eamings, as it has ad-
vanced loans. The Committee suggest that the 
FlI"C should examine whether there is any simi-
lar lacunae in the agreement with other produ-
cers and if so, take steps to immediately ractify 
the same by introducing suitable clause in the 
agreement to ensure that the FFC eeta top prio-
rity over the collections in adjustment of the 
loans granted by It. 

The Committee also findtbat this film (Ume-
ed) had since been releaaed in Punjab. The 
Committee feel that the Corporation should have 
made all attempts to recover the loans through 
the eollecttonsinstead of writing off the loan as 
doubtful of recovery. Stace the film has been 
released, the Committ. would like the Corpo-
ration to take :immediate steps for the recovery 
of the loans from the producer concerned and 
inform the Committee of the action taken. 

The Committee are constrained to note that 
inspite of the drawbacks in the system of sanc-
tion of loans and recovery thereof prior to June, 
1989, as admitted by the Ministry, no review of 
this was made by Government earlier than 1969. 
The Committee are convinced that there had 
not been a systematic procedure by which the 
shortcomings in the working of the Corporation 
could be brought to the notice of Government 
and that the Government's representatives on 
the Board were not as alert atld vigilant as they 
ought to have been. The Committee need hard-
ly stress that Government's representatives on 
the Board of Directors of Public Sector Under-
takings should act as eyes and ears of the 
Government on the Boards and bring to the no-
tice of Government not only the goings-on but 
alIo the shortcomings in the working of the un-
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dertakings so that suitable remedial measures 
may be initiated in time for improving perfor-
mance and overcoming the difficulties. The Com-
mittee would like Government to issue suitable 
instructions in this regard. 

The Committee are infonned that out of a 
total loan of Rs. 62.54 lakhs disbursed after 
June, 1969 for 30 pictures, recovery of loans to 
the extent of Rs. 38.01 lakhs has fallen in arrears. 
Out of these 30 films financed by FFC, 16 turns 
were completed and released and 10 films out of 
the released films have not proved successful at 
box office (as compared to 24 films out of 48 
films completed and released before June, 1969, 
which did not prove successful), 9 films have 
been completed but not released and 2 films are 
stuck up. 

The Committee note that while before June, 
1969 there was only one film stuck-up involving 
a swn of Rs. 2.38 lakhs, after June, 1969 two 
films are stuck-up and out of a sum of Rs. 3.88 
lakhs advanced as loan to these films, which is 
in arrears, a swn of Rs. 2.49 lakhs has been dec-
lared to be doubtful of recovery. They recom-
mend that the cases of these two stuck up tilrns 
may also be investigateq. along with those of the 
incomplete films relating· to the period prior to 
June, 1969, as desired by the Committee in para-
graph 2.107 of this Chapter. The Committee fur-
ther recommend that the Corporation should 
keep a close watch on the progress of the films 
for which it has advanced loans and if any film 
does not appear to be making satisfactory pro-
gress the Corporation should, in its own interest, 
arrange to render all help and give all guidance 

, to complete· the film without attracting any 
fresh financial liability on itself. 
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The Committee regret to observe that the 
position regarding recovery of loans and unsuc-
cessful films has in fact deteriorated after June, 
1969, and the results do not support the claim 
made by the Management that greater care is 
being taken in e2:amining the scripts and proce-
dures for sanctioning of ·loans and recovery 
thereof have been streamlined after June, 1969. 
The Committee recommend that the matter 
Mould be thoroughly investigated with a view 
to finding out the reasons for the failure of such 
a larger number of FFC films even after June, 
1969, and whether the scripts of the films were 
thoroughly and objectively scrutinised before 
grant of lC?ans and fix respoI1$ibility for the lap-
ses and laxity in disbursing money. 

The Committee regret to note that, even af-
ter 1969 when the procedure for sanction of loans 
and recovery thereof is stated to have been st-
reamlined, there have been cases in which pro-
dueers who had not repaid the earlier loans ad-
vanced by the Corporation were given fresh loans 
for production of other pictures and the loans 
given even for .these pictures remained in arre-
ars. They strongly deprecate the lack of ele-
mentary commercial prudenCe shown by the Cor-
poration in s.uch cases and recommend that all 
such cases relating to the period after 1969 
should also be investigated with a view to fix 
responsibility and the Committee informed of 
the action taken. The Committee need hardly 
point out that it it; not advisable for the Corpo-
ration to advance fresh loans to producers unless 
they have repaid their earlier loans to the Cor-
poration. ' :' 

In view' 'df the fact that the position regard-
Ing recovery of Jdansand utm1ccessful films has 

. worsened after lune, 1969. t~iCommittee would 
-_._------ .. ~-~--.. --.--. ---_._. 
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like that the guidelines for recovery of loans 
should be carefully reviewed and the lacunae, if 
any, in the procedure should be identified with a 
view to taking suitable action to ensure that the 
procedures for sanction of loans and recovery 
thereof are streamlined so as to obviate the 
chances of declaring them as bad and doubtful 
debts and writing them off ultimately. 

The Committee need hardly point out that it 
should be the prime responsibility and concern 
of the Corporation which is hard pressed for 
funds to recover the outstanding loans in time 
as recovery of the loans will not only help res-
tore confidence in the financial health of the Cor-
poration but also facilitate the raising of greater 
resources. 

The Committee see no justification for the 
practice followed by the Management which had 
resulted in delays ranging upto 8 years in initia-
ting arbitration proceedings for recovery of loans 
affecting the interests of the Corporation adver-
sely. The Committee deprecate the lack of 
sense of urgency on the part of the Corporation 
in initiating arbitration proceedings in this re-
gard. The Committee recommend that the cri-
teda followed in taking recourse to legal action/ 

arbitration should be reviewed expeditriously and 
definite time limit laid down for starting legal 
proceedings against the defaulters if other ave-
nues of recovering the amounts in the normal 
course fail. No exception to these time limitl 
should be made without the express approval of 
the Board of Directors. 

The Committee feel that there should be a 
regular system under which a detailed statement 
showing the actual recovery made from the loa-
DHI together with the total recovery due of 
prindpal and interest should be submitted to the 
Board with the suggestions of the Financial Ad-
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viler and the General Manager so that the mat-
ter could receive detailed eonstderation and 8I')e-
c:iftc directions could. be given about the action 
to be taken and the action taken in pursuance of 
these directions should be reported back to the 
Board. The Committee feel that if such a sys-
tem is observed in letter and. spirit, there should 
be no occasion for any avoidable delay taking 
place in initiating proceedings against default-
ing parties for recovery of loans. 

The Committee further note that although 
arbitration awards were obtained in 40 out of 44 
cases, court decrees could be obtained only in 
20 cases involving a sum of Rs. 35.65 lakhs. The 
Committee deprecate the dilatory manner in 
wht<:h the execution of decrees even in cases 
where they had been obtained has been process-
ed. They feel that such laxity gets to be known 
and reduce the urgency and importance the 
producers should attach to repayment of loans 
to the Corporation. They recommend that the 
reasons for the delay in the execution of decrees 
should be thoroughly investigated by Govern-
ment with a view to finding out how far these 
delays were avoidable and fix responsibility for 
delays/inaction and take deterrent action against 
delinquent officials. 

The Committee are also informed that in re-
gard to the remaining 4 cases, suitable legal ac-
tion had already been taken. In one case after 
recovery of part amount, the balance had been 
written off; two cases had been submitted to 
court for obtaining the decree; and in one case, 
the matter is lub-judice. The Committee would 
like the cues to be conclusively pursued so as 
to a1fect maximum recovery. 

While the Committee agree to encourage-
ment being given to talented new producerl, 
they would Uke to reiterate, a8 already recom-
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mended para 2.43 of this Report, that this should 
be on the basis of thorough scrutiny and objec-
Uve 8~ds and after the Corpor~tion satis-
fies itself about the standing and competence of 
the new entrE!preneure so that the public money 
is utiliseq. only for public· good. 

The Committee are not satisfied that the Cor-
poration took due care or precaution in select-
ing right type of producers or scrutinising the 
JlC'I'ipts and stories properly before sanctioning 
loans and it is this fact as well as their encou-
ragement to the high budgeted films which has 
been mainly responsible for the los!'tes suffered 
and the present precarious financial position of 
the Corporation. While the Committee agree 
to encouragement being given to talented new 
producers, they would hike to reiterate as alrea-
dy reeommended in para 2.43 of this Report, that 
this should be on the basis of thorough serutiny 
and objective standards and after the Corpora-
tion satisfies itself about the standing and com-
petence of the new entrepreneur ~o that the pub-

lic money is utilised only for public good. 
The Committee are informed that since 8th 

March, 1975 the Corporation has laid down that 
the loanees will have to give tangible security 
for the entire loan amount and the interest the-
reon and if an applicant is talented but cannot 
give security, the proposed film will be produc-
ed by the Corporation itself or the talents would 
be hired. The new conditions will apply to loans 
sanctioned and disbursed after 8th March. 1975. 
While insistance on taking tangible security for 
loans advanCed for the' 'production of quality 
films is desirable as already recommended in 
para 2.34 of this Report, the Committee would 
like the CorporatiOft, to see that the approach as 
to what should constitule the 'tangible securi-
ty' should be such that. reallv worthwhile and 
promising producers are not shut out on account 
of any rigidity in the procedure to be followed 
in this regard. 

--_._- ,-------,,--' 
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Ih view of the fact tha,t turns financed after 
June, 1969 have fared worse than those financed 
.• artier, as already stated in para 2.115 of this 

'Chapten the Committee iare unable to accept 
the claiJn of the Corporation that since the cons-
titution 'of the new SCript Committee better sc-
ripts have been granted loans. Without commen-
tingupon the personalities on the Script Com-
mittee they recommend that the system of selec-
tion of scripts should be reviewed and revised 
and the Script Committees reconstituted with 
imaginative persons distinguished in the field 
who ha\l'e rproven standing in the film produc-
tion and those who are eminent men of letters 
so as to enSl,1Il'e that films financed by the Corpo-
ration are not only of high standard but are 
also accepted by thepeo.ple and have a fair 
chance of be<:Pming cOmJllercially successful: 
As' fuostof Ithe cinema goers are young men and 
wO!D.eDiandmos-tly thetilmt deal with the lives 
and problems of the young people, the Commit-
tee feel that it would be in the fitness of things if 
-the Corporation also associates with the Script 

. Committees:<:reative and perceptive persons 
who are,. conversant with ideas of the youth ab-
out the quality films,. the themes which go to 
make such qualityftlms and the treatment and 
presentation of such themes so that their ideas 
are also reftected in the selection of scripts. The 
Committee \\rould like that Government may, 
while selecting such persoIis, also think o~ nomi-
nating to the Script Committee persons repre-
senting the yOuth organisations. 

'fhe Committee recommend that the Corpo-
ration should take all the necessary steps to en-
sure that the films financed by it, on the basis of 
scripta approved, do not'<leviate materially from 
tbeapprowdscripts. 

The Committee are of' the opinion that the 
Banks, should play an' important role in the 1in-
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ancing of quality films. This is all the more ne-
cessary to save talented entrepreneurs from the 
clutches of private financiers who not only ex-
ploit the situation by compelling the needy en-
trepreneurs to pay exorbitant rates of interests 
but also indirectly force them to produce cheap 
and unwholesome films to cater to low tastes and 
make quick money at the box office. The Com-
mittee feel that, if films of good standard have 
to be produced and if the people, particularly 
the youth, haVe to be protected against the 
harmful effects of cheap films depicting unwho-
lesome sex and violence, the nationalised banks 
should come forward to play a meaningful and 
constructive role in 'the production of quality 
films and encourage the production of such films 
by providing funds to talented producers who 
approach with worthwhile projects. They would 
like the Government (Department of Banking 
in the Ministry of Finance) to advise the natio-
nalised Banks to take initiative in this regard 
and see that talented and promising entreprene-
urs forward with sound and good film projects 
which are certified to be good by the Film Fin-
ance Corporation, are not denied funds by the 
Banks. 

The Committee would also like the Banks to 
evolve a suitable system of coordination among-
st themselves to guard against the same produ-
cer taking loans for the same project from more 
than one source. 

The Committee note with satidaction that the 
Corporation has entered into co-financing ar-
rangements with Dena Bank for the Qroduction 
of quality films, under which fUms are jointly fin-
anced by the Corporation and the Bank, the Bank 
advance being guaranteed by the Corporation. 
They urge that the Corporation should also 

-----------------
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take advantap of the readiness shown by the 
United Commercial Bank and State Bank of In-
dia to provide funds for the production of films 
and sponsor good and sound film projects of ta-
lented and promising producers for the grant of 
loans by these Banks also at reasonable terms. 
They also hope that the Corporation would be 
able to persuade other Banks also to extend si-
milar facility to the film producers whose cases 
may be sponsored by the Corporation. 

32. 2.181 According to the Ministry, the Corporation 
has been over the years successful in creating a 
new climate for the production of films not only 
by its own e1forts but also by setting a trend for 
oft-beat purpoeeful films like 'Ankur', 'Rajni-
pndha' and 'Nishant' and the Corporation has 
thus been coming closer to its principal goal of 
improving the quality of Indian films. The 
Committee feel that the production of a few 
fUm. like 'Ankur', 'Rajnigandha' and 'Nishant', 
over a period of a couple of years during which 
100 ftlms must have been made, cannot be taken 
to have let a new trend or created a new cli-
mate nor are they sure how far the Corporation 
can rightly claim credit for the production of 
tbeIe off-beat films by others. 

:is 2.182 It has been stated that financial difficulties 
stood in the way of Corporation giving loans to 
a larger number of films. The Corporation is re-
ported to have taken up with Government the 
question of funds a number of times. The Com-
mittee are informed that, as a result of these 
efforts, Government agreed to give the Corpo-
ration for a period of five years from 1970-71, a 
subvention at the rate of 10 per cent on the to-
tal annual disbursement of loans during the pre-
vious financial year. The Committee regret to 
note that the question of ita extension beyond the 
year 1974-75 has been under protracted corres-
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pondent:e with the Corporation and no final de-
cisiondn the matter has been taken till January. 
1976. 

'I'he Committee are also informed that a pro-
posal to grant an interest-free loan of Rs. 45 
lakhs from out of the earnings on import of Ame-
rican films through Motion Pictures Export As-
sociation of America (MPEAA) was under the 
consideration of the Ministry of Finance who 
had some reservations in regard to the propos-
ed utilisation of funds hy the Corporation for 
production of films on its own and some clarifi-
cations had been asked for from the Corporation. 
The Committee would like that this matter 
should be examined carefully with reference to 
the objectives of the Corporation before decision 
in this regard is taken. The Committee recom-
mend that Government should decide the ques-
tion of continuance of subvention and the grant 
of interest-free loan of, Rs. 45 lakhs expeditiously 
so that the Corporation may be clear about its 
position in regard to its finances and it may ar-
range its ~mitments suitably, and fulfil the 
role for which it was set up. 

The Committee note . that the FFC has so far 
been financed by loans and equity in the ratio 
of about 2 : 1. They are informed that the pro-
posal for conversion of loan into equity is ac-
ceptable to the Ministry. The Committee would 
like that Government should communicate their 
decision in this regard to the Corporation expe-
ditiously. 

The Committee hope that with the conversion 
of loans into equity, grant of subvention and in-
terest-free loan of Rs. 45 lakhs and the availabi-
Uty of funds from the trllding activities of the 
Corporation as also from nationalised Banks, 
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the constraint of funds that was stated to have 
prevented the Corporation in the paatfrom mak-
ing a sizeable impa~t on the fUm ibdustry, would 
disappear to a considerable extent. The Commit-
tee, however, wish to sound a note of caution 
that larger availability of funds with the Cor-
poration should not result in misuse of wasteful 
USe of funds for production of films of sub-stan-
dard quality. The Committee recommend that 
the Corporation should prepare a comprehen-
sive and phased scheme for the optimum and ju-
dicious USe of the larger funds that will become 
available so as to enSUre that not only larger 
number of artistic, low-budget films of iood stan-
dards are financed by it but that the films for 
which it proVIides funds are also completed in the 
shortest possible time, exhibiied all over the coun-
try and the loans are paid back by the entrepre-
neurs regularly so that the Corporation may 
be in a position ~o recycle the funds for the bene-
fit of other entrepreneurs from year to year. 

The Committee are informed that the propo-
sal to impose a levy of cess of 5 paise on every 
cinema ticket io be used for the improvement of 
film industry was examined but had to be drop-
ped as it might be construed as entertainment 
tax directly covered by the State List and was 
therefore not feasible at the central level. While 
the Committee would not like to comment on 
the merits of the decision, they would certainly 
like that the Corporation's resources are 
augmented to the requisite level by provid-
ing funds from other sources like trading activi-
ties including import of cine raw films and other 
fUm materials to enable it to make an impact on 
the fUm industry and to fulfil the objects for 
which it was set up. 
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Question of Films 

While the Committee note with satisfaction 
'that 22 out of the 64 feature films released upto 
31st March, 1974 won awards, they regret that 
as many as 34 films out of these 64 films have 
proved unsuccessful at the Box Office and even 
five of the award winning films also failed at 
the Box Office. 

The Committee feel that award/recognition 
won by a film, which is given by a professional 
body of· experts, should not create a sense of 
complacency about the quality (If the films spon-
sored by FFC. One of the tests of quality of a 
film is its acceptability by the public for whom 
the film is primarily made. The Committee are· 
concerned to find that a large number of the 
films sponsored by the Corporation have failed 
at this test. 

In view of the fact that 17 out of 22 award' 
winning films have proved successful at the box 
offtce, the Committee feel that it should be pos-
sible to combine quality with public acceptabili-
ty. It is high time that the Corporation/Ministry 
should critically go into the factors which ac-
counted for the failure ,.,f 34 out of a total of 64 
films including 5 out of 22 award winning films· 
financed by it unci in the light of the review 
take positive meosures to improve the system 
of selection of scripts and the manner and qua-
lity of production to ensure that the films finan-
ced by the Corporation should besides being of 
high standard. also have public acceptability. 

The Committee recommend that Government 
should expedite the setting up of a study team to 
survey the impact of FFC financed films on the-
audience and, in the light of the results of the-
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S1lI'V~ ask the Corporation to re-abape its app-
roach towards selection AA4 finandng of films 
so as to achieve the object~ for which the Cor-
poration has been set up. 

The Committee note that the Ministry 8Ild 
the Corporation have accepted the view that 
there is need for a high level panel of experts to 
review periodically FFC films in order to make 
lure that finances are being channelised for ap-
proved objectives of making good quality films 
which have adequate public approval and are 
successful at the box office. The Committee trust 
that the review panel will be set up soon and 
the panel would give early their suggestions in 
regard to selection of scripts and flnancing keep-
ing the objective of FFC to produce good quality 
and standard films in view. 

The Committee recommend that the Govern-
ment should see that dubbing facilities are made 
available in the country in adequate measure 
and the Corporation/Government should finalise 
the scheme of dubbing of films wiihout delay. 
They hope that with the expected availability of 
larger funds in the near future- from trading 
and other activities of the Corporation it would 
have no difficulty in findi~ adequate funds for 
the dubbing of selected regional language films 
in India. The Committee woulcl like to sound a 
note of caution that the Corporation should se-
lect only such regional language films for dubb-
ing as have been successful at the box otBce and 
have a wider audience appeal. In fact it would be 
better to try this first on a pilot basis, gain ex-
perience of audience reaction, jmprove the crite-
ria for selection as necessary and then extend 
it prudently to more regional films, so as to ob-
viate the chances ofl'TC incurring loases Oft 

this account. -_ ...... _-------------
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The Committee note that the Board of Direc-
tors of the Corporation at its meeting held on 
8th March, 1975 approved in principle the pro-
posal made by one of the Directors that in cases 
where applicants could not give adequate tangi-
ble security for the entire loan with interest, the 
Corporation should take upon itself the burden 
of production of the films. The Committee are 
infonned that the Financial Advisor of Ministry 
of I & B has reservations on production of films 
by FFC. 

The Committee feel that production of films 
is a very complex project which, besides funds, 
requires selection of good scripts, engagement of 
artistes and technical experts in various fields, 
arrangement of production and processing facili-
ties and, above all, a moving spirit in the form of 
a Director who not only has the true concept 
and vision of idea underlying the film but 
can also organise the diverse elements involved 
in the production to work smoothly as a team 
and inspire them particularly the artistes so as 
1;0 bring out the best in them. The Committee 
do not think that a financing agency like FFC, as 
it is constituted at present, can perform such 
highly complex functions successfully when it 
has admitted that it lacks the expertise for pro-
duction. Film is a work of art and works of art 
can hardly be c>roduced on 'contract basis' or by 
hired crew working under the supervision of 
Board of Directors or fnll-time officers of the 
Corporation all of whom may not see eye to eyo 
with one another on the details of the films, se-
lection of artistes or thE' portrayal of certain 
character situations. The Committee would like 
to stress that at a time when Film Finance Cor-
poration is likely to get more funds it should not 
fritter them away by undertaking programme 
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of production of films in which admittedly it has 
no experience and which may not really sub-
serve the larger public objectives of raising the 
quality, contents and message of films. The 

. Committee are, therefore, of the opinion that 
the Corporation should continut! to concentrate 
on the primary objer·t of providing finances and 
other facUities fnT prodllr.~ion of films of good 
standard and quality wi~h a view to raising the 
standard of. films instead of utilising its meagre 
resources on the speculative business of direct 
production of films which may result in heavi-
er losses as was the experhmcc of another Gov-
ernment sponsored organisation. the Children'S 
Film Society. 

DISTRIBUTION OF FILMS 

The Committee are constrained to conclude 
that the failure of the distribution office at Jul-
lundur was entirely due to the negligence of the 
management in not deputing professionally 
competent persons to run the Jullundur OfIlce 
and in not selecting right sort of films for distri-
bution by that office at the very outset. They 
feel that but for this negligence the Corporation 
would have, by now, established itself in the dis-
tribution field and would have succeeded to a 
significant extent to demolish the barrier which 
is stated to have been raised by the commercial 
distributors and exhibitorshetween the genuine 
film makers and the audience and thus paved the 
ways for the genuine film makers to get suitable 
outlets for their serious films and have a bir 
chance of being successful at the box office. The 
Committee would like the Government to en-
quire into the reasons for the failure of Jullun-
dur experiment and fix responsibility therefor 
and inform the Committee of the action taken in 
the matter. 
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The Committee areinforined that the Corpo-
ration again entenld the distribution field in 1973-
74 and 'that a regular Distribution Wing of the 
Corporation has started functioning from 9th 
December, 1975, when the Distribution Officer 
took over. 

The Committee would stress that the Corpo-
ration should keep the lessons drawn from the 
past experiments in mind while developing the 
new Distribution Wing so as to ensure that the 
expenses on. distribution are kept to the minimum 
and at least now the n·ew venture proves a suc-
cess 

The Committee would also like the Corpora-
tion to examine the advisability and feasibility 
of extending the network of its new Distribu-
tion Wing in due course to the distributiun r.f 
good quality, low budget films sponsored by bo-
dies other than the Corporation if such an exten-
sion of its network will be financially reward-
ing, promote the produdion and exhibition of 
films of high standard in the country and help 
it in creatmg the desired impact on the film in-
dustry as a whnle without in any way sacri'icing 
the interests of the FFC financed films 

EXHIBITION OF FILMS 

The Committee would like that the Corpora-
tion/Government should go into the reasons fot 
the losses and failure of the exhibition of the FFC 
films through the leased theatres in Bombay 
(Akashwani Cinema) and Delhi (Maharashtra 
Rangayan \ so that the Corporation may draw 
lessons 'lnd take all pOssible precautions to en-
sure that the cinemas leaaed by the Corporation 
do not incur losses in future. 

The Committee deIire that the Corporation 
should continue its efforts to find out exhibition 
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outtets lor its films throua~ tUm societies, tele-
vision stations and University Circuit. The Com-
Mittee Ylould like to be iDformed of the develop-
ments in this r~gard at the extent to which filmJ 
financed by FFC have actually been exhibited and 
tht' audience appeal gained by them. 

The Committee learn that the Government 
of West Bengal are contemplating to direct the 
exhibitors to earmark certain days in a week 
for exhibiting the FFC Fin&nced films. They 
feel that this is a step in the right direction and 
if properly implemented in letter and spirit, It 
will go a long way in providing the much need-
ed exhibition outlets to the quality films financ-
ed by FFC. They would like the Government to 
persuade other State Governments also to issue 
instructions to direct the exhibitions/cinema 
houses to earmark certain ,opular shows in a 
week for exhibition of the FFC financed films. 

The Committee are informed that the Gov-
ernments of Punjab, Karnataka and Andhra 
Pradesh have recently taken steps to set up art 
theatres. The Committee feel that there should 
be no difficulty for the Corporation in reaching 
an understanding with the State authorttiel' in 
due course that certain popular timings in their 
Art Theatres should be earmarked for exhibIt-
ing quality films sponsored by FFC. The Com-
mittee would urge that the Government should 
persuade other State Governments also to fol-
low the examples of Governments of Punjah. 
Karnataka and Andhra Pradesh in settinl:{ up on 
their own or encouraging the setting up of arf. 
theatres in their States so that the Corporation 
or the producers of the FFC financed ftlmt find 
no difticulty in reaching an agency in each State 
for the exhibition of thefr films. 

The Committee are informt>d that lack of 
adequate exhibition facilities has been a m.,m' 

-----... ----.~----
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problem with the fUm industry and the Central 
Government have all along stressed upon the 
State Governments the need for encouraging, 
cinema construction in the country. The Com-
mittee feel that in order to ease the shortage of 
cinema houses in the country, the Central Gov-
ernment may persuade the State Governments. 
to increase suitably the number of cinema hous-
es particularly in mofussil areas, care being 
taken to locate them judiciously, having regard 
to larger public interest. They also feel that in 
the interest of encouraging production of good 
films and providing healthy and wholesome en-
tertainment to the people, the State Govern-
ments should ensure through a clause in the It!ase-
agreements or in the licenses granted under the 
Cinematograph Act that the cinema houses com-
ing up with the assistance from the State autho-
rities including local bodies are required to pro-
vide exhibition outlets to quality films on prio-
rity basis. They would also like the Central 
Government to examine in consultation with the 
public financial institutions the feasibility of in-
troducing a clause in the loan agreements to the· 
effect that the private entrepreneurs construct-
ing cinema houses with financial assistance from 
the public financial institutions would have to 
exhibit quality films sponsored by the Film Fin-
ance Corporation on priority basis. They feel 
that owners or lessees of all such cinema housps 
should be required to keep in mind the paying 
capacity of a common man while fixing the ad-
mission rates so that the common man can also 
give to himself the pleasure and satisfaction of 
seeing quality films at reasonable rates an:i the 
objective of making healthy and recreational 
films available to ordinary and under-privileged 
persons is also fulfilled. 

The Committee are informed. that the Corpo-
ration has been sanctioned, in the Fifth Five 
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Year Plan, a grant-ip-aid of Rs. 75 laths for the-
pw:poae of acquirina art eiDemal in various 
parts of the country. According to the Corpora-
tion/Ministry. with a sum of RI. 75 lakhs. at 
the most five art cinemas in metropolitan cities.. 
could be constructed and the eftorts to acquire/ 
construct art cinemas are stated to be under 
way. While the Committee recognise the need 
for exhibition facilities for the aesthetically pre-
pared and artistically satisfying oft-beat films 
which m&y not be easily acceptable to commer-
cial distributors and exhibitors, the Committee 
feel that the construction of only 5 cinema hous-
es by the Corporation and those too in the met-
ropolitan cities where there are cinema houses 
already, is hardly going to serve any useful pur-
pose. They also feel that now when the Corpo-
ration has entered the distribution field for ita, 
ftlms and when the Governments of certain 
States have also decided to set up art theatres 
of their o~ and are also contemplating to ask 
the commercial theatres to ear-mark certain 
popular shows, for the exhibition of quality 
ftlms, it is not necessary for the Corporation to 
embark upon any 8Ch~ of construction of 
cinema houses of its own. 

The Committee are of the opinion that if the 
Corporation considers it necessary to have more 
exhibition outlets of its own, instead of construc-
ting new cinema houses, they should take on 
lease theatres/cinema houses which are well 
known and well established and are situated in 
popular areas or are otherwise easily accessible to 
people. They feel that 'Art Theatres' should not 
be taken on lease as 'Art Theatres' are not well 
known amongst the general public and are there--
fore Ukely to be losing propositions as has bee 
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seen ih the case of 'Maharuatra Rangayan' in 
Delhi. The Cbttiinittee suggest that the Corpora-
tion should also bear in mind the type of clien-
tele which a leased cinema hQuse is likely to 
attract while selecting the range of films to be 
shown in eaoh such cinema house so that the 
audience ~atronising it can see the films which it 
likes and the cinema house can attract large 
audience which it needs not only for its own pro-
fitable operation but also for the success of the 
films at the' box office. 

The Committee are also of the opinion that, 
instead of constructing cinemas of its own, the 
Corporation may also consider the advisability 
of introducing a new loan scheme to help local 
bodies Or State agencies to construct low-cost 
cinema houses and to encourage the setting up of 
open air cinemas or improvi'sed cinema, in big 
multipurpose halls in cities and small towns all 
over the country (in which the Corporation may 
acquire an intere~t in consideration for the loan 
advanced by it) where FTC financed films can be 
screened on priority basis. Such a scheme will 
be doubly advantageous in not only providing 
additional exhibition outlets for FFC films but 
also bringing about involvement of local autho-
rities and bodies which is very necessary for the 
dRcient running of such theatre's at places far 
oft from the headquarters of the Corporation. 
The Committee would suggest that the Corpora-
tion may set up panel of experts to evolve a cor.-
crete plan of action in this regard and imple-
ment it on a pilot basis prudently and cautiously 
so as not to incur any losses and then extend it 
gradually in the light of experience. 

The Committee would like the Corporation 
to make a survey of the ex.hibttion facilities 
which are presently available or which should 

--,---_ ... -- - .. - ----_ .. _-_ .. _----
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be made available iii tM various parts of the 
OOUDVy for lC1'eening FI'C financed ft1m8 and see 
that 81 far as pOlSible the art theatres coming up 
under the State Govel'llDlftts or constructed with 
loans from the Corporation or acquired on lease 
by the Corporation i'taelf, are evenly spread over 
all the regions in the country and the cinemati-
cally backward areas are not neglected. 

The Committee feel that, having entered the 
distribution and exhibition fields, the Corporation 
should be able to provide adequate publicity and 
exhibition outlets for its films. They need hardly 
point out that the distribution and exhibition 
business which is stated to be lucrative business 
should not reSult in losses if undertaken pruden-
tly and efficiently. They would like the Cor-
poration to do regular monitoring of its dis-
tribution and exhibition activities and take 
remedial action without delay wherever ne-
cessary. They recommend that the Corpo-
ration should reflect the working results 
of its acth~ities in the distribution and exhibition 
fields in its Annual Report and the Government 
should include the performance of the Corpora-
tion in these fields as a separate item in their 
Annual Review on the working of the Corpora-
tiOl'l. 

The Cornmdttee are informed that the Cor-
poration proposes to hold one show per day on 

membership basis and it would like that in tune 
with the practice followed in foreign countries, 
films shown in art Cinemas which are run on 
membership basis should be exempted f-rom pay-
ment of entertainment tax. The Committee feel 
that this suggestion which does not involve a big 
amount, merits sympathetic considerati'on and 
they have no doubt that the Central Govemment 
would be ~ble to bt:ing round the State Govem-
ments to agree to this sman concessfon. 

--------------------
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The Committee feel t.hat in order to promote 
the spirit of national integration, national har-
mony and such other objectives of social impor-
tance, it will be desirable that larier number of 
cinema goers see quality films produced around 
such themes. Keeping this objective in view, 
the Committee-feel that it would be desirable 
that in the case of such films as are able to pro-
ject such themes tn highly aesthetic and artistic 
manner and win critical acclaim at national or 
international level, the incidence of ente'rtain-
ment tax is reduced or they are given total exem-
ption from entertainment tax. The Committee 
would like that Central Government should. in 
consultation with the State Governments, evolve 
guidelines to help the latter adopt a uniform 
yardstick in considering the cases of such films 
of high standard for exemptton from entertain-
ment tax and persuade them to have a liberal 
approach towards such films in this matter in 
larger national interest. 

Canalisation of Import and Export of Film Import & Distribution 
dne raw FIlms 

53. 6.12-
6.13 

The Committee find that the FFC has been 
appointed as the canalising agency for import 

and distribution of cine raw films and import and 
export of films on 27th October, 1973 and this 
work which was being handled by the STC ear-
lier was transferred to this Corporation in Nov-
ember, 1973. The Committee feel that in view 
of availability of the different types of films from 
the Hindustan Photo Films Manufacuturing Co. 
Ltd., the FFC should plan its import after a care-
ful review of the requirements of the various 
types of films and their availability through the 
HPF so that the import of these films should be 
kept to the barest minimum and there i's no un-
necessary stock piling of the imported film mate-
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rial. They would like the Corporation to keep its 
HPF informed of the demand of the various 
types of films in the country so as to enable the 
latter to regulate its production and expension 
accordingly. The Comm.ittee would also like the 
Government to retrict the import of colour films 
to the barest minimum. 

Export of Film. 

The Committee regret to note that the ~pon 
promotion efforts made by the Corporation have 
led to any substantial increase in the export 
earnings of the Corporation on films. In fact the 
export earnings on films in 1975-76 (Rs. 6 crores) 
are likely to be less than that i'tl the previous 
year i.e. 1974-75 when these were Rs. 6.62 crores. 
The Committee would like the Corporation to 
review its export promotion efforts and see as to 
why these have not resulted in promoting the 
exports in any substant~al manner and to take 
concerted measures to concentrate its efforts in 
markets like those of UK, West Indies, Arabian 
Gulf, Thailand etc. which are stated to be really 
active for Indian films. 

'l'he Committee are informed that countries 
like Burma, Kenya, Tanzania, Syria, Uganda 
have set up State agencies to handle the import 
and distribution of films. They feel that setting 
up of State Agencies i'tl these countries should 
have made the' Corporation's task easier in-as-
much-as it will now have only one agency to deal 
with rather than dealing with numerous private 
distributors in these countries. The Committee 
feel that there is great scope for expanding ex-
ports of Indian films in these countries and also 
in other countries where persons of Indian origin 
have settled bl large numbers. They would Uke 
the Corporation to make a study in consultation 

-------------------------------------------------------
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with the Indian Embassies abroad of the tastea, 
of the audience, and tbe trends of the films in 
other cQuntries, survey the needs of the export 
markets for Indian films in terms of quantity .... 
well as quality and in the light of tbi,s study / 
survey, chalk out a comprehensive exports pro-
motion programme for the export of Indian films. 
including documentaries for all such countries-
and also explore the possibility of dubbing Indian 
films in foreign lauguages and make systematic 
and concerted efforts to make it a success. In 
chalking' out and implementing this programme,_ 
the Corporation should see that artistic films 
are exported to sophisticated markets where such 
films will be appreciated better. The Committee 
would urge that artistes/producers should also 
be involved 1'n the programme to project and pro-
mote the image of Indian films in foreign coun-
hies, They would strees that the Corporation 
should allow export of only such Indian films as 
project the image' of India in the correct perspec-
tive. The Committee need hardly point out that 
the success of the Corporation in exports field 
will be judged by its foreign exchange earnings 
and all its export promotionn efforts should be 
directed to produce results in the shape of higher-
export earni'ngs. 

The Committee feel that the decline of export 
earnings of Indian films ft'om Rs. 6.62 crores in 
1974-75 to an estimated amount of Rs. 6 crores in 
1975-76 might be due to smuggling of films out-
side the country, or unauthorised multiplication 
of the number of prints of Indian films in foreign 
countries. They feel that now when the FFC 
is the sole canalising agency to export films and 
it has, as such, a complete record of the number 
and names of fUm. exported, it should not be 
difficult for the Government/Corporation to ' 
gather information, tbroulPt Indian Embassies. 
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abr.q~ or otherwi'sj;!, about the Indian films sere--
ened abroad and find out with reference to their' 
own records as to which of these films went out 
of India through unauthorised channels. The 
Committee would like the Government/Corpora-
tion to take effective and coordinated measures, 
legal and otherwise, to plug all loopholes so as 
to root out smuggling of films. 

The Committee note that while FFC is the 
canalising agency for the export of tilms, tho-

Indian MoUon Pictures Export Corporation 
(IMPEC) which was set up in September, 1963 
as a subsidi,ry of State Trading Corporation 
(STC) also deals with the export of films. The 
Committee are also informed that there was a 
proposal to wind up the IMPEC when Govern-
ment were thinking of setting up National Film 
Development Corporation but the latter proposal 
itself is stated to be now under examination and' 
reconsideration. The Committee do not see any 
special advantage in .baving two independent 
Government undertakings in the field of exports 
of films as multiplicity of Agencies in the same-
field results in the setting up of parallel services 
and adding to the overheads without any corres-
ponding gain to the nation and is also likely to 
create avoidable problems of coordination and 
inter-se relationship at various levels. The 
Committee recommend that now when there ts 
no intention for the time being of bringing into 
being the National Film Development Corpora-
tion and the Film Fi'nance Corporation has been 
made the canalising agency for imports and ex-
ports, Government should take an early decision 
to end the over-lapping of responsibility and 
make the Film Finance Corporation fully accoun-
table for the ent:re work in the field of export 
of films in the interest of better results and' 
higher efBciency. 



1 

58 

i.-

218 

2 3 

Import It Distribution of Feature Fibns 
6.39-

6.41 
The Committee note that since the first 

quarter of 1974 when the work of import of 
feature films was commenced by the Corporation, 
it has imported 28 films from Canada, France, 
Italy and Japan, of which 15 films had been rele-
ased upto September, 1975. It is also negoti~ting 
for import of films from U.K. After studying 
the literature received from foreign film pro-
ducers, the library prints are seen by the Selec-
tion Panel and selections of films made. 

The Corporation thinks that as the existing 
selection procedure is time-consuming, it will be 
better and quicker to send a team of Selection 
Committee to the important production centres of 

the world and select larger number of recent 
films. The Committee need hardly point out 
that import of films is a more or less speculative 
venture in which the Corporation ,bas had no 
previous experience. It is therefore absolutely 
necessary for the Corporation to proceed with 
tbis work very cautiously and gradually. The 
Committee feel that the Corporation must first 
establish itself, gain sufficient experience in this 
new venture and show encouraging results be-
fore it should think of sending its teams all over 
the world to make selections of fUms. The Com-
mittee do not think any special advantage can be 
derived by sending out selection teams from 
country to country in searcb of goo~ fUms when 
the same work can be done with the help of film 
journals and magazines in which critical reviews 
of all good films are published. They feel that 
if the Corporation is able to manage its affairs 
efficiently, the foreign producers/distributors 
would themselves be attracted to supply their 
latest fUm to the Corporation. 
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The Committee feel that the Corporation can 
make use of the experience of knowledgeable 
people in Indian Embassies abroad and other such 
persons wcll-vers:!d with fUm world who frequ-
ently go abroad to enable it to get preliminary 
information regarding good and wortbtwhile 
films which should receive the attention of its 
SeI~tMn Committee . 

The Committee would like that the films 
selected for import should be latest and have 
public acceptability so as to be successful at the 
box office. They suggest that the films selected 
should be re-appraised in the light of public 
reaction and response to the films after they are 
exhibited and lessons learnt for the future. If 
any film fails at the box office, the Selection 
Panel should review the film which has failed 
in order to detect the deficiencies and avoid them 
while selecijng films in the future. 

The Committee note that the films to be 
imported are decided by a Selection Panel which 

consists of, two Directors of the Corporation, 
three fUm critics and two officers of the Corpora-
tion. They .hope that the selection of film critics 
to serve on the Selection Panel is made with due 
regard to their standing in the profession and 
their knowledge of trends in the film world in 
foreign countries and after making sure that their 
approach towards film~ does not run counter to 
the philosophy underlYIng the guidelines issued 
by the Government/Corporation in this regard. 
The Committee feel that in order to bring in 
fresh approach and new outlook to the tAsk of 
selecting films for import, the Selection Panel 
should be reconstituted from time to time and 
opportunity given to other knowledgeable and 
e~Petience.t persons in the line to help the Cor-
poration iil making a proper selection of foreign 
films. 
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The Committee recommend that the Govern-

ment should monitor the performance of the Cor-
poru.lOn in the field of import of feature films 
and see that not only the quality is maintained 
but also no losses are incurred on the whole. 

Motion Pictures Export Association of America ·(MPEAA) 

6.62-
6.61 

The Commmittee note that apart from FFC 
being the sole canalising agency for import of 

feature films, there is a separate agreement with 
8 American companies known as Motion Pictures 
Export Association of America (MPEAA) whe 
are essentially American films distributors in 
India working in this field for over 30 years. 

The Committee are informed that these American 
compantes have been allowed to function as im-
porters and distributors even after appointment 
of FFC as canalising agency tor the reasons that 
(l) FFC cannot make financial investment neces-
sary for importing 100 to 150 films a year as it 
has to make an outright purchase of these films 
whereas the American companies bring these films 
for exhibition and then take them back; (2) FFC 
does not have man-power to handle the job of 
distribution and exhibition of films in this coun-
try and (3) FFC does not have the outlay neces-
sary for handling this business. 

The Commi~tee feel'that the reasons advanced 
by the Govern1'l1ent for extending the agreement 
with MPEAA by four years are not at all con-
vincing. The non-availability of adequate man-
power with FFC to handle the American films 
is a very poor arRUment. As thE' FFC has alrE'ady 
established an organisation. what was required 
was addition of suitable manpower to strengthen 
the organisation which in the v~ew of the Com-
mittee could be easily done. With regard to the 
question of availability of funds, t.hey do not find 
any reason for adequate funds not being made 
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available to the Corporation for import of Ame-
rican films when MPEAA has been allowed to 
repatriate a sum of Rs. 25 lakhs per year which 
is quite a high sum according to the Committee. 
They feel that it should not have been difficult 
for Government/Corporation to have arrived at 
some suitable arcangements directly with Ame-
rican producers to import their films on returna-
ble basis without having to make outright pur-
chase of the films which would not have required 
large funds. The Committee are surprised that 
the FFC has not been considered to be in a posi-
ti'on to import and distribute American films 
merely because the number of such films is large 
i.e. 100 to 150, as in their opinion less number 
of films could be imported to start with. The 
provision in regard to the disposal of accumula-
ted funds of MPEAA will, in the opinion of the 
Committee, not solve the problem as further im-
ports through MPEAA are likely to result in 
accumulation of fresh amounts and this would 
create a vicious circle. The Committee feel that 
this is one of those cases which have been dealt 
with by the authorities in a very casual manner. 
The Committee would like that the Government 
should exami'ne the financial and organisational 
aspects of the matter expeditiously and make 
timely arrangements so as to ensure that, on the 
expiry of the present Agreement with MPEAA 
in March, 1979, FFC will be able to handle the 
work of import and distribution of all foreign 
films, including American films. 

The Committee are informed that while 
distributing foreign films the Corporation has 
also given FFC financed films to the exhibitors for 
exhibition. They would like the CorporaUon to 
draw out an integrated plan to promote the ex-
hibition of FFC financed films along with foreign 
fUms and implement it systematically with • 

--------
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view to providing more exhibition outlets for the." 
FFC financed films. 

The Committ'ee also recommend that the, 
Corporation should annually review the results 
of trading activities permed by it as canalising 
agency in each of the three fields separately and 
plaee an analysis of the results before the Board 
of Directors to enable the Board to judge whether 
the trading activities have been carried out effi-
ciently and economically. They would like the·· 
Corporation to keep a close watch, partkularly, 
on the Overheads on these activities and emure 
that these are kept to the minimum. They would 
alSo like the Corporatihll to rncorporate an analy-
sis of these trading activities in the Annual 
Report. 

Fi'n*neial Matters 

The Committee stress the Government 
should take an early dedsion in regard to the 

conversion of loans into equity and communicate 
it to the Corporation to remove any uncertainty 
in this matter. 

The Committee would also Hke Government 
to decide without any further delay the question 
of the continuance of the subvention so that the 
Corporation is clear about the position in regard 
to finances and it may arrange its commitments 
suitably. 

The Committee are distressed to find that the 
Film Finance Corporation has suffered an accu-
mulated loss of Rs. 22.39 lakhs as on 31st March, 
1974 against the paid-up capital of Rs. ;)0 laIths, 
and the loss suffered in 1973-74 alone amounted 
to Rs. 15.33 lakhs. The loss would be more by 
another Rs .. 17 lakhs if. the interest on the bad 
debts had been taken into account. The Com-
mittee find that while Interest on loans is recko-

-------------.. .... .-' -_. -_ .. _------------
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ned on an accrual basis on debts considered good, 
it is taken on cash basis on debts considered 
doubtful. The Committee do not see t'he ration-
ale behind the difterence in procedure for recko-
ning interest, as the terms and conditions of loans 
are the same in either case. 

The Committee also find that the interest is 
accounted for on cash basis in re~pect of aU debts 
frOla 1973-74. The Committee feel that the inter-
est on loans should be on accrual basis only on the 
balance of loans outstanding from time to time. 
The Committee suggest that interest be credited 
on accrual basis. In order, however, to exhibit 
the fair position, it would be necessary to make 
provision for such doubtful interest. The Com-
mittee also find that the opera tins expenses are 
of the order of 25 per cent of loans granted to 
end of 1973-74 and this in the opinion of the Com-
mittee also find that the operating expenses are 
creasing at a faster rate from 1970 to 1974. The 
Committee feel that, in view of Government's 
increased participation by way of equity and the 
enhanced finances which are being made availa-
ble, there is need for stricter control over expen-
diture. For this purpose the Corporation should 
lay down percentage of expenditure whic.h may 
be incurred on operatiOns as compared to the 
total business handled and this percentage may 
further be sub-divided under various activities, 
like (a) staff and establishment costs, (b) Trave-
lling Allowance, (c) honoraria and fees etc. The 
Corporation should introduce the system of 
management accountancy and also press into ser-
vice such management tools as would evolve a 
contemporaneous scrutiny of the financial opera-
tions. 

ThE: Committee suggest that Government's 
representatives On the Board should also spe-
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cially go into the financial results of the Corpo-
ration and review the performance of the Corpo-
ration critically at least once in a quarter with 
special reference to financial position on the basis 
of factual data and memorandUVl circulated in 
advance by the Management. 

The administrative Ministry should pertodi-
cally (at least once in six months) review the 
results of the consideration of the financial posi-
tion by the Board together with the action taken 
by the Management on the suggestions of the 
Board and give their critical comments to the 
Corporation. 

It has been admitted both by the Manage-
ment as well as the Ministry that "the financial 
position of the Corporation is not satisfactory." 
The Ministry have, however, informed the Com-
mittee that with a view to improving the finan-
cial position, 'he CO!'poratton proposes to enter 
into the field CY.f exhibitkm and distribution of the 
films financed by it· in a more business-like 
lIlanner. They also propo~ to give an interest-
free loan of as. 46 lakhs to the Corporation. 

The Committee have given their recommenda-
tions in the respective chapters of this report to 
iqlprove the financial positieD of the Corporation, 
streamline the procedure for the grant of loans 
and bring abou.t an all· round efficiency in the 
working of the Corporation. They have no doubt 
that if the Management adchess themselves seri-
ously to the task of implementing the measures 
reeommended by the Committee and the Govern-
ment also keep a close watch on the implemen-
tation of the recomoumciations and review the 
performance of the Corporation from time to 
time, it would be possible for the Corporation to 
become. viable institution and achieve the ob-
jectives 10r which it was ~ up. 
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